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(Q. No. 261)

# faemw qomaR ¢ orewet AT, HF a9 @l AT & BROT 13 It # 9w ot RAIfa 7
3R IS oY ST ATYGT ATHRHDB BT A 4,073 RS HUY DI GARINRT SrTAIGT Bl AT
g1 VT U ST faeReT iR 3o gea WA weley ot faaver # e g1 #9 fovvew faed A
1 AR 8, s9@1 5 f5ar o1, afs 59 SR ¥ fagy & RAfY &1 +ig srrg =8 faen 87
% IR-9R 81 @ § 3R S ff e g8t 4 @ I 2, P! fhArad d B e
g & & fog, 98 o0 WWHR @ et Bl 8, VT SR # der T 2l H mady
a1E f3am aredr € fF a9 2006 # faed # framl &) snoTEand & @& off ik 39S AeToR
g Sff faed # T ok I a8t @ fRuHl ¥ 9 B B 918 T 3,750 HAIS TIY
F1 TP Jool faed & frami & fou aifta fearl & aa 9 9 39 @9 3 9, afea anft
HERIS, IS DI Al ol AT BT geb RUIC AR g8 2 3R a8 RulS agd & 4R 2
e [EEAT : HUAT Y2 Yfoy|
2 e qowar @ "7EIed, 23 G 60 TR [HAMI DI I8 Ied Aerl @y off, «ife
Had 60 TR fHAMI BT & SHHT BIIST ATl $9 R HROT &2 1 g & 1=y off
S b ATEeRI ® Are A AT Bl I8 o B a1 ofl, Sl YER T8 fear |
& [T : 37y Yoy
AN o omaR @ "2, ST S Agfoa & TR, S9dT JaR e A M AR S
HqEH { HA WEIe | U © 6 BAR I8l A A1 U O §, ol I AMICRT 8
WRHR BT A9 &I T

HEIEdT, IA9 W WA Sl RUIE ot ® % g9 fovaraee &1 e 98t adawa
ARIE AdH @A 79 B & Y off, JfhT S fhlt TR &1 Adfege IRmSH 718!
fear T 3R $UD WelRkgwy S &l SAN JEMHAT St 7 e Bl, |Qifam Sft 4 oad @, 9
T8l T, IS I AHBATSAT BT RAARTA SR 21 a9 2006 H 1,448 AHBAN gg o, IqD
qI 99 2007 ¥ 1,246, I9 2008 ¥ 1,147 3fR AT 31 R Tb 777 MY 8g ol

ARG, H oMU HIegH { HA ARG ¥ HEdl dredl g 6 e & o1 Sed g S
st &1 Riafien It 2, 39 ISR & WAIeH & | I JMMUeT R B arell T8 gl I8
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g9 ddd U o %I qEIGT U T TRAT § b SHHI R B & oIy Bl aNT <4
=fifer T

THE ISTER OF AGRICULTURE AND MINISTER OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR):
Madam, this Question is relating to "Employment opportunities in the agriculture
sector and whether there is any drought in that particular area. I have already
replied that there are only three to four districts, which the State Government has
reported, where there is a drought like situation and in the rest of the districts in
the Vidarbha region there was no drought. That is the information which has been
communicated to us by the State Government. But the particular belt which the
hon. Member has referred to is comparatively less irrigated. Perennial irrigation
facilities in that part, as compared to other parts of the State, are less. It is an area
which is essentially rain fed. Now, because of the impact of climate change and
many such other issues there is uncertainty in monsoon and that does affect the
crop.

Madam, when the hon. Prime Minister visited the area after there were
reports of suicide deaths by the farmers, which was referred to by the hon.
Member, and the Government announced a package and money has been released
to the State Government. The thrust of that package was for completion of
irrigation schemes and to take up new irrigation schemes. As per the information,
since this particular subject was not slated for discussion today I do not have the
detailed information with me, and since I know the ground level situation, I would
like to submit that 80 per cent of the money has been spent for irrigation purposes.
There are other schemes where enough money was not spent and those types of
complaints have been received. I, at my level, called a meeting of the concerned
Ministers and also the officials of the State Government and told them that money
has been provided and now it was the responsibility of the State Government to

execute all the schemes and that money should be spent. 1 hope the State
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Government will take it seriously and whatever complaints are being received
from that particular belt from the farming community will disappear.

2 e qoHarR @ AR oreel Sfl, # HAT S BT MR g [P I/ S el @1 fas o,
STEl wH 9§t Bl gl MUl qar aredr § 6 orRadt fediem 7 ot v Rt € st
2,90,690 tFR A W RS &1 PIs Faw AT T8 8| @[ HHRE 7 Ga Pel ¢ [P Fel
e @ Bl T8 B @ auE ¥ areean A R R 95 B £ T sTar
AT SBM I WWHR BT W1 AT 81 HAT 9000 TR FUI 39 ARA Aoiae Dl [
B @ AT o el €1 3R FE Al Bl A 39 YHR Bl A0S & Al Bl 8, SHBI
AT AR e & e a=d W] § i #41 Sit 4 I8 U &_A1 drear § (b I8 S
TSEid IR W IRER IS I <d €, et wal iR fharaad a_eR 981 811, U& ar
faey @t S IHRIT € 39 W S A & <l BART WY N 98 1, 89 A0 Sl @ &, §Ha1 W®
S HRA B 9T B B §, oAb f9e] & fHa sneTEar ax ® 8 I8 it & forg off
I a1 A& B TH IR B YT Afeqee el 6 fea anerean T8 o, v &g
AR d9g 9 91, VA1 9 Y @3 St 9 amg oxar g1 9 AR "ERIS & Wl 21 g9
# 79l 72, U8 H 980 THA B A D AH F AR 4 A HRA1 A gl

Jreael WEIGA WA HEled, [T SRl aR W §, I8 R id e &1 vy gl

ST IS AT gel ST ARy E

SHRI SHARAD PAWAR: In fact, as | said, we have to lay thrust upon irrigation
purposes in this particular area. Maharashtra is a State where 17 per cent of the
total area is under irrigation, and 40 per cent of the country as a whole is under
irrigation. So, this State has not even reached near the average figure at the
national level. There are some reasons for it. It is a permanent drought prone area,
rainfall is less and there are a number of other reasons as to why this particular
situation is there. The State Government has definitely spent substantial money
for irrigation for years together. But particularly as regards Vidarbha, after the
hon. Prime Minister’s visit, special fund was provided by the Government of India

as Vidarbha package. In addition to this, there is a scheme under the Government
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of India called the Accelerated Irrigation Programme. Under that scheme,
practically, the Government of India has provided funds to complete most of the
projects which were incomplete in the Vidarbha region for the last three years.
Out of whatever funds provided to Maharashtra, I think, more than 60 to 65 per
cent of the funds has been provided to this region only.

There is another major project, Gosikhurd where the Government of India
has taken a decision for the first time to treat it as a national project where more
than 90 per cent of the funds has been provided by the Government of India and
substantial work of that project is also completed. The ultimate fruits of all these
projects will not be borne in one or two days. But I am sure that the process has
been started. In another two to three years time, the situation will definitely
improve and this type of serious instances like the suicide of farmers which really
affect each and every person of the country will definitely be reduced.

# T EAART U : AE Heledl, HY Wiedrsl AR e & ol weT ger o1, ofed
IH FRISATS] BT W el & Avedrs], fded 3R < & 3 Bs el § a9l HH M B
FHRU G B AR Ta1 B 7 2 T2 IFS HROT F-f AR F e ff HH gY F | Arsarst
H SRR WR, A, T @ Wt 3R et § a9 @ Wt Hhe-ad9 wRE @ TS gl g
HOGR Wl 96 8, 3 92 3P | Hoigd W1 81 et & 81 WRR 1 AR TRE &
dEd A AT A B gl faed Sk wxredrel # HaW STEl AN gg ©l SR Wil #
ISATR & 31a8R H¥ gU & a1 Sl T Aol &, 9 dgd ol Bic diaE, e & &3
Jgl fPar & TWE A S XD Tal, dfch TRHR B TRE I U SHY, FT T& A IS

AR B ST, ITE IR 42T &7
JeTET WRGAT; TSI SN, 379 I8 37T U YW IE Bl

SHRI SHARAD PAWAR: Madam, as regards Marathwada Region about which
the supplementary has been put, in fact, I do not want to compare it with other
regions. But as per the information which has been provided by the Government
of Mahrarashtra regarding suicide of farmers, the total number of suicides this

year in Marathwada Region is 48. It is a serious situation. In the Vidarbha Region,



08.12.2009 13

the number is 154. So, there is a difference between Marathwada Region and
Vidarbha Region. The situation in Vidarbha Region is more serious than
Marathwada Region. This is thet point.

Secondly, the percentage of irrigation in the Marathwada, as compared to
Vidarbha, is better. In the last three or four years, a number of schemes have been
introduced by the State Government with the support of the Government of India
in that region. They are in the process of completion. The hon. Member has
mentioned about jowar cultivation in that particular area. It is correct. But that
particular region has the second highest cultivation of sugarcane. The hon.
Member himself is Chairman of a sugar mill. He himself is running that sugar
mill in that particular area. This year the average rainfall in that belt is less. The
reservoir position is not comfortable. That has affected sugarcane and other crops,
particularly in the Marathwada region. The State Government, with the support of
the Government of India, has taken many steps which will ultimately help the
people of that region.

NREGA is not that popular in the State of Maharashtra because practically
in the last forty years, a popular scheme called Employment Guarantee Scheme, is
in operation there. It was started by the State Government. So, the local people,
particularly the labourers, prefer Employment Guarantee Scheme to NREGA. But
since the introduction of NREGA, the Government of India is pushing for it. The
Government of India has no objection if the State Government wants to implement
both the schemes. That would provide employment opportunities to vulnerable
sections of the society.

Our latest report is that, upto 4™ December, 2009, the number of
households who have joined NREGA has definitely improved. About 78.4 crore
of man-days were created exclusively for women. The total man-days which was
created was 155 crore in that particular belt. NREGA is getting acceptance day by
day. Women are getting more opportunities. The issue essentially is providing

opportunities for women in the rural areas. The situation is definitely improving.
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DR. RATNA DE : There has been an increase of 11.11 per cent in the number of
cultivators and agricultural workers between 1991 and 2001 population census.
This shows the plight of agricultural workers without employment. There are
many schemes to increase the production of rice and wheat. But it seems there is
no scheme to reduce unemployment among agricultural workers.

Would the hon. Minister state the steps taken by the Government to bring
down the unemployment among the agricultural workers, particularly among the
agricultural graduates in the last five years?

SHRI SHARAD PAWAR: This particular scheme is mainly for the agricultural
labourers. There is no specific scheme for the agricultural graduates in this
country. One has to keep in mind that agriculture is essentially a State subject.
The Government of India decides the policy and provides support to the State
Governments. All these schemes are executed by the State Governments. In fact,
NREGA has provided new opportunity and new avenue for the entire country.
Our experience and our observation is that, in the last two years, day by day this is
providing employment opportunities to rural India in a big way.

£ a TR MA ¢ sreme weled, IS gorold 8, O § A4S H yee qul el g

T HASAT : 3 AHY 7l | IS MUB! ARSI | =1 o1, A7 s°D foT¢ Ugel gofrord oAt
ELENEIN

$it 3T TIR™ W : orene wRledl, faed @ fhae iR a8l & SHaT JMdR IR Wl W)
ﬁﬁ?%l@?ﬁwﬁﬁ?iﬁﬁfﬁwqﬁ\fﬁaﬁﬁ@?ﬂzﬁmﬁwaﬂaﬁésﬁ?wﬁ%lE
I8 o fagd & Wt 8 98 W avl R AR Rl g i W R et 21 9w faew |
Rers @1 Brs glagr smer ft 781 g1 g3 ual & P oy WHR gR1 [iPHd w0 4 o 7 o
T Ry SMd 8, <fd S v € 9 waiw T8 21 S #A S A o/ faiRad Same # SR
TE R TSGR & 2, IFD HAldd AERIG, H Sl 3ffAhaR AHABAY gg &, S8 U FANAD
eTEaTd fagd # g8 21 ol ) Al § Udh WeR IS © f6 S $iv gwng g, i
fog AT @1 g o, g8 7 e & BRU AR AT 7 ATHSAT DI TS ST Bl AlDIIT H

TN g P IR feamt 3 sicdear o 2l
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# aMueh #EEH | HAl Sl ¥ R WHR F g AT vl g b el qerrg &
T fUBST 9T 2, 39 a0 &l ¥ WWHR f AR el & 3R <9 3 URT TR W 59
qd B WHR B © 9 59 Uws 917 & e & fog @15 ey |fafy 1fed a=a gv
B% WBR gRI 39 [UBS 9 I Wed ™ & oy w2y Sei? i WY 89 W8d <d ©, 98
Had IMMYTIBTAT B Blal 8, SO 39 U< Bl Ed 7ol fHerdl g d qRd ARBR gRI Blg
afafy feq wva faed & fesw & R &7 & forg e 5y S @=m?
SNt IR TOR: YRT WBR Bl TaHc MF SfSAT gRT HAS VSIS R R B Bl
I & TE Bl W TaHT B 99 W S < ARyl Set aa fagd @Y ursfie g, faed
W WIS &M o B foY SR qoedl W Mo & & foy fege 4 g & oy g
2 b o't & oy v e Widio dfe # fbar w21 Under Article 371A, this is

the only State where the Minister of Finance, Chief Minister or the Council of
Ministers has no authority to provide money in the budget. The authority has been
given to the Governor. It is the responsibility of the Governor to see that those
areas which are lagging behind and which are below average, first he has to
provide funds to these areas and after that he has to look after the other scheme.
During the last ten years, that particular provision has been implemented and more
money has been provided, but still it requires a substantial support. That is why
the Government of India has also given Rs. 4,000 crore separate package. I am

sure that in the course of time, the situation will definitely improve.

MADAM SPEAKER : Now Question No. 262.
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(Q. No. 262)
SHRI N.S.V. CHITTHAN : Madam Speaker, I thank our hon. Minister for
providing a very detailed statement on cold storage.

The Task Force on development of cold chain was set up in May, 2007 and
it has submitted its report in August, 2008 with so many recommendations.

Madam, it is a known fact that in our country, agricultural community is
feeding the entire 110 crore population of our country by providing food. But the
pity is that farmers cannot get reasonable price of their produces. The buyers are
fixing the prices. Hence, our farmers are born in debt, live in debt and die in debt.
For example, at times, tomato is being sold at Rs. 1/- per kilo. If it is preserved for
at least two months, it may be sold at Rs. 25/- per kilo. Likewise, if the produces
are kept in cold storages at affordable rate towards rent, the farming community
will be benefited to a large extent.

Madam, may I ask the hon. Minister, through you, what are the follow up
works done by our Government to start and modernize cold chain in the public
sector?@

SHRI SHARAD PAWAR: This particular Task Force was appointed. The report
has been submitted in August, 2008. Only three months back, we have got that
report. In fact, most of the items where we have to take action have been given in
the reply. Certain actions have definitely been taken. But the real problem is this:
to set up cold storages, the responsibility has been given to many organisations.
For instance, we have the Horticulture Development Board. The Horticulture
Development Board has provided money to set up cold storage in pre-cooling
stage in the entire country. Two, we have an organisation called the APEDA
which takes the responsibility to export agricultural items. It is also providing
money to set up these types of cold chains. Thirdly, the Ministry of Food
Processing, which is the nodal Ministry that is supposed to look after this subject,
is also providing financial support to set up the cold storages. With the help of


tkd
d. By f1


08.12.2009 17

various Departments, it is done. Of course, the country requires much more cold
storages.

Today, the total number of cold storages in the country is 1352 which are
set up, whose installed capacity is about 21.7 million metric tonnes. But still, the
country needs more. There are some problems. For instance, the cold storages are
essentially set up somewhat in the rural areas. In many States, the availability of
power itself is a serious. If you set up a cold storage, if there is no power, the cold
storage will not be effective. A farmer may like to keep his perishable item in the
cold storage but without power, the cold storage will not be effective. There are
some States where similar problems are there. To run the cold storage with the
diesel pump is absolutely expensive and that is not viable. So, these problems are
definitely there. We are continuously asking the State Governments to try to
provide more power easily to these cold storages, two, to provide land and third,
the financial institutions have also been requested to provide more money for that.
In the last Budget, the investment in cold storage has been treated as a capital
investment and tax concession has been announced by the hon. Finance Minister.
We hope the outcome of all these actions will be good.

SHRI N.S.V. CHITTHAN : In our Dindigul Parliamentary Constituency,
Oddanchattiram has a very big perishable vegetable market. So also, there are so
many such markets in our country. As we know, vegetables are perishable
commodities and hence our farmers are not getting reasonable prices which I have
said earlier also. In order to encourage the farming community, will our
Government take initiatives to announce more concessions to start the cold
storages of a small size by enhancing the subsidy amount to 50 per cent and also
by providing power subsidy to cold storages?

SHRI SHARAD PAWAR: There is no provision of subsidy as on today, except as
I said, that the Horticulture Board and the Horticulture Mission as also some
organizations are providing some subsidy. So, the time has come when we have to

propagate and create awareness among the farmers also that they should take
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advantage of the cold storages. Whatever capacity is available in the country, out
of that, 80 per cent capacity is used only for one product, potato. The rest of the 20
per cent is used for a number of other agricultural products. That is why, there is
not sufficient response. As I said earlier, it is expensive; the question of power is
there and a number of other issues are also there. But, after getting the report from
the Task Force, the Government of India would like to introduce a new policy,
provide more financial support and encourage to set up more cold storage chains
because the loss in transit itself is a serious issue.E

Up to 25 to 30 agricultural products get wasted because of non-availability
of this facility which is very serious. That is why we would like to have certain
more such facilities.
SHRI VARUN GANDHI : Madam Speaker, in the light of the staggering rise in
the price of vegetables, my request to the Government is that the Government
should revisit its policy on cold storages which is of greater relevance at the
moment. There is a need to look beyond the policy of merely providing capital
subsidy. My question is whether the Government has received a proposal to
establish ultra modern grain storage facilities in 50 locations. Also, to what extent
does the hon. Minister propose public private partnership in operating cold chain
facilities in the country?
SHRI SHARAD PAWAR: Madam, I have not received any specific proposal yet,
but public private partnership concept has been definitely accepted. A cold chain
does not mean just a cold storage. There are a number of other facilities one has to
provide like, for example, the ripening station. Suppose raw bananas are brought
by farmers and if we keep them in the ripening house, they will mature in two or
three days. So, like that, there are a number of other facilities which we have to
provide and for that purpose, the Government of India took a decision to
encourage the setting up of terminal markets where marketing facility will be there
along with cold storage, ripening house and a number of other facilities including

packing facility.
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Here, we do not want the entire thing to be run by the Government. The

intention of the Government is to set up such facilities and run them efficiently.
For that purpose, if the private sector is ready to come forward, the Government of
India is willing to support public private partnership concept here. Not only that,
we are also providing financial support to set up this type of markets. The
Government of India is ready to provide financial support up to Rs. 50 crore for
this purpose. For the time being, I would like to inform that some applications
were received from State Governments. These applications were studied and
approved. We are going to set up one such facility near Patna in Bihar, one in
Thane in Maharashtra, one in Orissa and we are thinking of setting up two such
facilities near Kolkata. This is the first set of projects which the Government of
India is going to set up in association with State Governments and private
participation.
SHRI T.R. BAALU : Madam Speaker, the hon. Minister has come forward with a
usual answer. After 62 years of Independence, now only we have sought the help
of the Task Force and the Task Force is yet to submit its report. We always say
that more than 70 per cent population of this country is involved in farming and
allied activities and the farming community has received a lot of sops from the
Government during the last year and also in previous years. More than Rs. 70,000
crore worth loan has been waived of taking into account their help to the nation.

But, to my surprise, the hon. Minister has come forward with a reply that
about 1,300 cold storages have been set up in all these years. Considering the
problems faced by small and marginal farmers, who are growing green vegetables,
onions, potatoes etc., which are perishable in nature because of the climatic
conditions, I would like to know from the Minister as to how many cold storages
have been set up for the past three years and how many cold storages are going to
be set up in the near future. I would also like to know whether there is any

proposal to set up cold storages under PPP mode. hon. Minister should not
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come forward by saying that diesel is not available, power is not available and all
those things... (Interruptions)

MADAM SPEAKER: Please ask your question.

SHRI T.R. BAALU : This is not the way. I want to have a categorical answer
from my friend who is capable of answering everything. He should not come
forward with a routine answer.

SHRI SHARAD PAWAR: Madam, firstly, with regard to the total State-wise
figure on cold storages in India, I think something was wrong from my side. The
total figure is 5,101. The installed capacity is about 21.7 million MTs. I have said
about that we are going to set up these and we have cleared some of the projects.
For terminal market, as I said, the name of district in Orissa is Sambalpur. I gave
a wrong name so | withdraw that. Another place is in district Erode in Tamil
Nadu. The land is also taken and a project of Rs.110 crore has been approved with
the recommendation of hon. Member, Shri T.R. Baalu.

As I said, we are seriously thinking to introduce a new policy here because
wastage is on the quite high side. That is why, we will definitely consider the
suggestion which the hon. Member has made and we will create such a scheme
which will be practically accepted by investors.
sft Sa e ¢ o1y Hweedn, HAl it 7 ofue folRed IR H 9arn § 6 &9 dles <A
Horaed o faft= wael # omu ) offs g ol & wrerw & o aral 21 fRemea
gqel, e $¥C IR STR US¥ O 9 WSd 39 A 9 uRE dfYd @ T 21 I8 hhl
guiagel g1 § 9% warte gu @medl g 6 99 ere B A [{fed dR w awfen @ ef, @
TS, BT 3@ T P FT WA T 87 s Dles o7 3R Dleg TR, il IR IS § I8l |
Uy 9, 4 o oo 981 ¥ We 48 8 g ©, oW U &l #A Sff 74 Farn fb ol ff ve
TR qET &1 W & U1 Ul W1 g b e gifiéhenr AR SR dIS oW 50 A
PU BT IEM <l 8] AR AY DN Al & A1 a8 WM &l fbwi § < SRl 81 /1 U by
DU IR Y & STl Ugell fohwad @l 7 o <fl? ... (@ger)

MADAM SPEAKER: Ask your question please.
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St SRl et ¢ TRl B o B 9GBS A 8 R HIoiae I8 A1 SR RIS @
HHAT & HRU Yaed T8 Al U A7 ol DI FHRAT & HRU S G8 hles WCINSl Bl
Hiolde oW UST g1 RIT UAT BIs ¥ A IMAT 8, 9d RSB BN 7 TT WR TR qHIeT B
e

SHRI SHARAD PAWAR: Madam, I need a separate notice for this because I have

to collect the information.

MADAM SPEAKER: I have received a request from Shri Rajiv Ranjan Singh to
club his Q.No0.270 with Q.No0.263, which I have accepted. Now, Q. No.263 — Shri

Sanjay Nirupam.
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(Q.Nos. 263 & 270)

st dor eud @ 3rEmE HEIGWT, BN S W UCATSe d9ed Bl MY Y oW 17 AT &l
T g iR SRId Celifas™ &1 39 ¥ 9 S 81 T §l 39 RRIH IR 9 SF @ ©
5 <lifas™ SFa # 9 99 W AIdergore SR ATl g3l 2| 39 ATTARNAR0T &
BRI AR Tl H U FHR Bl Brs ol 2 ot 89 SeRd 8l &ed 21 3@ @1 U =1
ﬁaﬁ%ﬁﬁmaﬂw%‘,mﬁmﬁaﬁwﬁmmwég

U ¥ U P hls Bl Mawgdhal oY, s T v a3 a915 Y off | v & Ruie o
gl &l § AR AT S T &AM BT BRAT AT I8 Hed gY (b H 98 SATGl AR D
Uer H TS g, WRA D AU H SN Wl Bl e & W §, Sl H IR BRIl
I 39 Wied 3T Wi & 7Iiesll &1 Sl Seoiod 81 W& 8§, IS9P oM & U RN
FT FX I TP AN 9, 9gd AR AT & IR H w3 o fafesat foadh € 5 uw e ©
AATET BT Ieeted 81 @, S fafcadl d W@ # & AR, A dad I8 oAl § b 9
UTSICISOIY Bl T 8, Al &1 Dlg SISHINST Weled JATRET a9 Bl W 872

SHRIMATI AMBIKA SONI: Madam, this i1s true that Indian media and

entertainment industry has grown at a very fast pace, especially, in the last some
years. It is a fact that today about 512 channels have been given permission.
Every year, there is a different figure. 1 have the figures Out of these,
approximately half are news channels and half are general and entertainment
channels.

It has been felt over the last 12 years, at least, that there should be some
kind of a regulation of what the private channels broadcast to Indian audiences.
We have a Cable Television Regulatory Act which very explicitly defines both a
programme code and an advertising code. Every person who is given the
permission to uplink and downlink private channels in India is a signatory to this
Cable Television Regulatory Act and has to abide by the content and advertising

code.
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But having said that, it is true that very often civil society has had concerns
about the content of some of the broadcasts on the various channels and it is
because of this that various attempts have been made by successive Governments
across the board since 1997 to bring some kind of a regulatory authority to control
content. This desire to bring this Regulatory Act has not been able to keep pace
with the advancement of technology, with the result the Bill which was brought in
1997 had to give way to a Convergence Bill in 2002-03, which again gave way to
another attempt and in 2005, the Government of India constituted a Committee
headed by the Secretary, I&B and comprising of representatives across the board,
civil society and others. It gave a report in January 2008.

The Committee had mainly recommended two tiers of self-regulation; one
at the level of broadcast service provider and another at the level of the industry
itself. It had also recommended a broadcasting regulatory authority of India.
This, in 2007, was put on the Ministry’s website to elicit public opinion and
comments. Thereafter, the Government received several representations from the
broadcasting stakeholders which should be primarily be seen, as I said earlier, in
two categories, the news broadcasts and the general entertainment.

Having seen the report of the Committee, they themselves formed two
associations, the Indian Broadcasters Federation (IBF) and News Broadcasters
Association (NBA) with their own code of content so much so that the NBA also
formed a Grievance Redressal Committee with a defined code of content. This
Committee is headed by a very eminent judge, former Chief Justice, Justice Verma.
Its opinion is that we would give an opportunity of self-regulation and that we can
abide by the code and general concerns of the civil society.E
I must admit that in the five months that I have been in this Ministry, we have had
several attempts with the private broadcasters, the Editors’ Association, the
Advertisers’ Association, Women’s Groups, NGOs, Council of Women, Ministry
of Women and Child Development, and Children’s Rights NGO. We are arriving

at some kind of a resolution of this problem. I am not trying to pre-empt that
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discussion; I had asked the hon. Members for some time to take this to its logical
conclusion. I do feel that the news broadcasters, over the last couple of months
that I have been watching them personally almost, have shown restraint. Each
time without even issuing a notice or an advisory to the news channels, we have
been able to talk to the editors and get the news corrected and not by censoring,
not by influencing the content; I would not attempt to do that under the
Constitution.... (Interruptions)

3remel WRIGHT ¢ WA WEIGAT USR] fAIRR | a1 & E, 9 gl

S SifdeT A T AT SH-59 [aTdl guil, § IdT TA@ < V8! gl 39D (Ui 3y
T 3T /T <A Al H D! A Bl A WBR B

JNeheT AEGAT @ 377 49 H q1e A Siferd| M9 o A2y |

SHRIMATI AMBIKA SONI: The news broadcasters have shown restraint. [ do

not want to mention the exact incidence when NBA has shown restraint; but I am
conscious of it and I can inform the hon. Members of such incidents. We just had
on the 5™ of December a whole-day Meeting of State Information Ministers. For
the first time we had invited all the private stakeholders to this day-long meeting;
and we have arrived at certain points of view which we are discussing.

S Ao e ¢ AR GURT ARG Ue U8 © P Yo A W Sl Hee ol j@1 ©, WH A
TEN ST & 6 Yot A9 ® A1 YeRcHT AT 81 BEl A BEl U YBR Bl NI BIMT ANRY
& <o 9 W Y & e, Ya-Ua BT HRT BH H| UH 91 qaTd WX AR AT © B
AN 9 H SO Hifewr o # wifd g8, v & @fe sreeaR farean g, a8 afd a9
freprera 8, agl afdd MA-d9a el |1 5l 39 Ab b U 3P § U i © o
“ mra Hifear Regaer” wad €, U8 oxe @f arad g1 # A #74 #Riear § ST aTed §
o5 SHIS H wiaell & @Id W@ g R Ud aafad & e sa drdhd F 8 91 6
WARN OR I8 980 991 Y9G ST A | 5 PV I T $9 UHR BT BT Al Bl FT By
famr 872
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st sifdeet |t # 9Hel € P I8 U A 9 & Ue Q4 9efUd T8 8, dfbd
Jg W # qarr @l g fb “gre” Sl Cellid el AiRE &, I $ Mgs-allgd 84
“ P Bifcs” & AR A ¥ € ofR 89 I W AR PR 38 & iR SR 78 R w § &
T8l b WU B, I8l qb HIA-sliesT 7 8|

2t wEad s @ Ay Wier weied], § afud JieaH | AT HA Sl S AT g
5 T WD A e TRNT A¥plT iR FRIar &7 &9 & @ 8 3R BIe-8ie a9l g
<BIel IR TMal H STgeileldl BT URIhRul 81 X8l &, § qHsrar § b amet o el &t w)
T T B W YW <@ T8 Ghdl §l A HA ARIEAT B H gag A1 A g (b
3y W@l H e ARl DI Tl I W AT DI BIRET Bl 2 AR g9 oy b HHct WY
T, vae W Bl olfdd U fhd BIe-BIC a9ed & oM U 3MSselhls fhar g iR Sl
TTed AT Pl UG PR I 8, Sv AP b TR W A HHAS 7 RAIE & T 3R 3R o
AT DT MMTSCIBIS [HAT AT & AT 3 I /T 9918 AT 87

SHRIMATI AMBIKA SONI: Madam, Speaker, I have already mentioned this in

my initial reply that we have the Cable Regulatory Act to which everybody is a
signatory. ... (Interruptions)

3t gFCd AR ATST ¢ W%ﬁﬁw@l@ (Interruptions)

St sifdest Wt ¢ wWElewl, # Hel @rEdl g [P Uod $8 Ardl 4 8aR HATed 7 diF-ar
IR Yo WRPR & & Afai 31 03 g o) el ¢ [ 9 Rigae AifieRt $3d 3R we
AR HAS Tf3d Y, R TRTaR S9 96 IR, ST f37ell WR W) A7 e ofdd TR 3T
PR &, FIRFT G MY 6 IThT Hee BAN dadl Wl Uae BT Seored BTl § AT e |
B B3 dR S© TG BRAT & AR AARESS B BT S dR W AIivd fHar i g,
S feRgae woaey, we-Rfaoma Aee ok gferd Siem™, «ifhd sHa dace 991 ©e
g f5 Rw og ueen 7 uel¥e R w® A eRT &8 &1 eq fhar © 3R 67 fefkae
FHAfAT BT 73T AT 21 3R ot THR BT Seeted RTel WR W BT 8, T S SR TR
2 fp 99 9w @ Raod R HRIAE F S1 dhdl 2l R (Sede olaa W AifveRh
pufeat T T8 8, e A BH DT AT AT 5 & Raad S SRiars |fqe &
TEd el PR qhdl T
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st Iotta ¥o g S% oo Rig @ 98iedn, 99w § 26 U9 BRA SRNGE SAveHe B
AR 21 ST SR H WRPR 1 WibR a1 & {6 g8 Bl 38 49 WAC B Bl AT Bl
gl AR 7 W R I HdaR & forg 9o 21 @3 #eear 7 WieR B g 6 g Js
fifes e @1 AT 93 & 81 B 15-20 a7 a1g U AT A o1 S 2] U fRafa A
IR 3T BRA SRINFE SATHE Bl Goll BC <, A 9¥d © & T fIed & & U < 3,
FoTTep! THR AR QU Bl Uehdll, 3RFSd AR FRET R &l AT gelagi~1dh AIfSTT Bl THRIHD
A gl 134 AHAI § gD QoA ISENUN B Uh IR A HA B IR H Teld IHER
3T IR S8l YISl & W Wad H 9o & b o9 I S 8l 8rll, a9 adb 89 A& A
TE S|

e HSNSAT : 3T HUAT ¥ Y|

AN Iota o= R 9% aa= R : 7eed, | de1 aed g [$ S9! TeRAS A9 2 3R
THRIS A B §fe H 3R AN ¥ ¥ I9d1 y9E 8, VAT R o srvae Saveiic
TR T T T WU A BT SRNGE SIECHe 7 81, ad 89X <91 &1 Uehdl, sl 3R
Gl TR WaRT YaT Y, AT VAT bl Hep(~1oH WRDBR 7 q1T 8 AT T8I 2

Mt IfAHT A ¢ TEIGTT, BRI SRNGE AT BT JaTdl AY dR A W 497 I e
T @1 B, AT 919 §UR AT & Fe diven witsan A1 file difear & aw § TRAI @t
ReFiSera ot 2, @ &9 AT 39 vy & Sed oraed €1 ST A weRt 1 WieR e
5 ST g8 & B RAASIT BRT SRINGT SIRCHSH &I d¢M & ol 317 3R gqD 3faiid
AN AR o B iR §% & P8 U9 Alcd a¥ 2009 & YH H [Mdel 9, I ar
H g B & Q[ Y I SIS At WOl B I Weerd Bl &9 H IWd gY T ol
U SIRRTAT BT aqerT AT | § HeaT =med! g b W1 #arerd 39 fawy w dAfifea 51 &
TE AR & [P aER DI 9gd SAGT SIRCHT BAN SredINet daey, e, cefaee ar file
HISAT 3 31, WAfhT I8 WBR B Th ARfed 0 B | H 0 AT B HdaTiieran

3T TR RS HRAT ATEN QIE
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A Iota oW Rig S® @ Rg 0 orege w@ie, ol A1 #3 S 7 ode Wd 9 I8
WeR fHar {6 a8 v ARl amer § ok 99 W-Ar ok 89 ugdt A1 ®er {6 s
I B UHAT AR @A © A AT AT ST TN 2] 3 T U8l b W 263 &
SaTg H Ho® ele] B a1 Pell o TR B {6 ST gws H 26-11-2008 PI 3fcparal g
e & oAt A1 I I S AT f A <@ R 9, 3R O Al w3t S oft g
off, 7 AR Tl -3 et & §9d HRU 99T B fF ddard) oFR ged & $ B
R T A T AR I AT BRI & ¥ Bl <@ T B IR IqD HRUT SART ST I
o, 98 o THY Tb oAl 3 TRE Bl THRIAD Al & Fave NI Job Weledl &8 &l 2
facell @1 g RIféresT &1 T FAER & HROT SIWHIEHT F IHd A Sl gRaeR fHa, a8
A T & W 21 B Ared € f do® Weled @ a1d St #HAT Jeed o) @ 8 offh
FIT AUS HATGTT H A1 Sl A9 8, solagiivd AR e HAifear S1 & qra § &R @ §
IS WRI W AT B gwE STt §Y ITD W[l B FIT TS DIy HIAT 7 AT R
DTS 31T VAT W[eled T ATed & Sif S9d! WRIAT TR YH1d T8l STel aAfh Yele dx?
sfiwcht sifeer A dem, #9 39 919 &1 S99 9 99 Ugd foam o foh ag #9 T 1995 #
IS AT BIIIL.. (FIET)

2 Itta o (g 8% aa g @ S 3 &1 Iooigd 8l @ o

st sifdst |t @ 9T 99 9 B 6 IUET Sooied FF IR gl ¢ 3R TR FRU § fF
fiea 6 AEMl # 30 ANCH AT-3TT A9ed I WSl T & SIG AT BT By RIprad et
T HATAT < AW [HAT {6 I PIs Bl Ioaiad gall & AR H 3T A THH J A9 alg
g e SEed & IR § g ANfed Aor o, RMe IR § A Jiel ¥ $6 TR i)
Y & 3fik WX UT THM Ao D AT W1 I 8, 9 WX U 8| YhI © e dre fora Al
AT WG B B IR AFGR A1y, [ ff A9 iR UM & IR H§ IR 91y
BT STl B e WO o, S9@! YAl W U 2| SIgl 9% 26-11-2008 HI AT §, B AR
BH AN A FEl Bl QR Q¥ H 9 UR Ggd SITaT AMhTY 7| O ORE A I g diedRE gl
o1 SR BF WE < AU-3UT TR W o], QX Q¥ T ol oA, A YR <« A U Y A1l Sl
® HRU BAN ol FleDHRE} ARG o Ush R fha1 fh WRPR B TR% A T Alsal
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THUgS Ja 841 A1ty s dft o <o & R ot 3 # At 31 wewn @ B emufy
3, GAHT B A1 T 81 A1 fhef ot dve B BiE wrsfaw Ragues @, A IRER & Uh
TUTgS Arsel U BT A1ty o] HEl SMeR o & folg gad fhar Sy arfes 26-11-
2008 W1 BT GIRT A Bl § AFAI WS Bl I dedl g b WPR 5 A8 & b
S JU B T & ol dHAqH-aabiad i T W 7l

Jemer AEeA : #f 9oy g, SrgufRal

2 fasw qetgr Riw @ sreuer wElewn, | e wieEw | HIA S W YOl @redl g (B A
AT S S e SR vae A1 980 99 © Wi UeRM T AT AT 8, 98 @l aardn o
aﬂﬁaﬁﬁ%ﬁ%ﬁagmmﬁﬁﬁwﬁﬁm@%ﬁfwzﬁl FEIMIRG, a9 3fR S
FAT AN B G A AR A Wwfed € A1 H Yo @edl g P s9e an 4 a1 v forn

IR e

12.00 hrs.

S Sifdest A HEAT, ST R HATT BT U D B @ JAlldd B B DI goITord
gl #9 IareRur o B {6 S § R Al § SW d B B WA bRl gl R uiferarie Bl
HiTes AMUFTT BRMT {6 HREICEEM & A= 19 H IR PR & AR R AT Fad
Hiferes AR H TR B B W 991 © A § g9 R b Abl gl
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12.01 hrs.
PAPERS LAID ON THE TABLE

& WEISAT & MY A 8 gy
... (cTagm™)
st fApAwE IGAWIE AW (VM-IR): oedd #WRiqdT, H Sfud! o Afd ¥ Udh aid Hedl
el g ... (Faem)
e SIS : el | AT 93 |15 wid (B
.. (o)
MADAM SPEAKER: Now Papers to be laid.
THE MINISTER OF MINES AND MINISTER OF DEVELOPMENT OF
NORTH EASTERN REGION (SHRI B.K. HANDIQUE): 1 beg to lay on the
Table:-
(1) A copy each of the following papers (Hindi and English versions) under
section 619A of the Companies Act, 1956:-
(i)  Review by the Government of the working of the Hindustan Copper
Limited, Kolkata, for the year 2008-2009.
(1))  Annual Report of the Hindustan Copper Limited, Kolkata, for the
year 2008-2009, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.
(Placed in Library, See No. LT- 1073/15/09)
THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI DINSHA PATEL): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Fragrance and Flavour
Development Centre), Kannauj, for the year 2008-2009, alongwith Audited

Accounts.
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2)

3)

4)

(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development
Centre (Fragrance and Flavour Development Centre), Kannauj, for the year
2008-2009.

(Placed in Library, See No. LT- 1074/15/09)
(1) A copy of the Annual Accounts (Hindi and English versions) of the
Coir Board, Kochi, for the year 2008-2009, together with Audit Report
thereon.
(1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Coir Board, Kochi, for the year 2008-
2009.

(Placed in Library, See No. LT- 1075/15/09)
A copy each of the following papers (Hindi and English versions) under
section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the National Small
Industries Corporation Limited, New Delhi, for the year 2008-2009.
(1))  Annual Report of the National Small Industries Corporation Limited,
New Delhi, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT- 1076/15/09)
(i) A copy of the Annual Report (Hindi and English versions) of the Khadi
and Village Industries Commission, Mumbai, for the year 2008-2009.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Khadi and Village Industries Commission, Mumbai, for the year 2008-2009,
together with Audit Report thereon.
(ii1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Khadi and Village Industries Commission,
Mumbeai, for the year 2008-2009

(Placed in Library, See No. LT- 1077/15/09).
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)

(6)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the National Small Industries Corporation Limited and the
Ministry of Micro, Small and Medium Enterprises for the year 2009-2010.

(Placed in Library, See No. LT- 1078/15/09)
A copy of the Micro, Small and Medium Enterprises Development
(Furnishing of Information) Rules, 2009 (Hindi and English versions)
published in Notification No. G.S.R. 793(E) in Gazette of India dated the
4™ November, 2009 under sub-section (3) of Section 29 of the Micro,
Small and Medium Enterprises Development Act, 2006.

(Placed in Library, See No. LT- 1079/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table:-

(1

2)

A copy of the Andaman and Nicobar Islands (Election Commissioner’s
Conditions of Service) Amendment Rules, 2009 (Hindi and English
versions) published in Notification No. G.S.R. 74(E) in Gazette of India
dated the 4™ February, 2009 under Section 204 of the Andaman and
Nicobar Islands (Panchayats) Regulation, 1994.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT- 1080/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
AJAY MAKEN): I beg to lay on the Table:-

(1

A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 22 of the Central Industrial Security Force

Act, 1968:-

(1) The Central Industrial Security Force (Group ‘A’ Executive Cadre)
Amendment Recruitment Rules, 2009 published in Notification No.
G.S.R. 715(E) Gazette of India dated the 1* October, 2009.
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(1))  The Central Industrial Security Force (Additional Director General
and Additional Deputy Inspector General) Amendment Recruitment
Rules, 2009 published in Notification No. G.S.R. 716(E) Gazette of
India dated the 1* October, 20009.

(Placed in Library, See No. LT- 1081/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on the
Table:-

(1)

(2)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Voice Society, New Delhi, for the year 2007-2008, alongwith Audited
Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Voice Society, New Delhi, for the year
2007-2008.

(Placed in Library, See No. LT- 1082/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Council of Fair Business Practices, Mumbai, for the year 2008-2009,
alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Council of Fair Business Practices,
Mumbai, for the year 2008-2009.

(Placed in Library, See No. LT- 1083/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Consumer Coordination Council, Noida, for the year 2007-2008, alongwith
Audited Accounts.
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(4)

()

(6)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Consumer Coordination Council, Noida,
for the year 2007-2008.

(Placed in Library, See No. LT- 1084/15/09)

(1) A copy of the Annual Reports (Hindi and English versions) of the

National Law School of India University, Banglaore, for the years 2007-

2008 and 2008-2009, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the

Government of the working of the National Law School of India University,

Banglaore, for the years 2007-2008 and 2008-2009.

(Placed in Library, See No. LT- 1085/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the

National Horticulture Board, Gurgaon, for the year 2008-2009, alongwith

Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the

Government of the working of the National Horticulture Board, Gurgaon,

for the year 2008-2009.

(Placed in Library, See No. LT- 1086/15/09)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (4) of section 83 of the Standards of Weight and

Measures Act, 1976:-

(1) The Standards of Weight and Measures (Packaged Commodities)
Amendment Rules, 2009 published in Notification No. G.S.R.
533(E) Gazette of India dated the 17" July, 2009.

(i1))  The Standards of Weight and Measures (Packaged Commodities)
Second Amendment Rules, 2009 published in Notification No.
G.S.R. 632(E) Gazette of India dated the 2™ September, 2009.

(Placed in Library, See No. LT- 1087/15/09)
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(7

(8)

©)

(10)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Reports and Audited Accounts of the Jammu and
Kashmir Horticultural Produce Marketing and Processing Corporation
Limited for the years from 1993-1994 to 2008-2009 within the stipulated
period of nine months after the close of the respective accounting years.

(Placed in Library, See No. LT- 1088/15/09)
A copy of the Notification No. S.O. 1874(E) (Hindi and English versions)
published in Gazette of India dated the 3™ August, 2009 notifying the crops,
mentioned therein, with their genera eligible for registration of varieties
under the Protection of Plant Varieties and Farmers’ Rights Act, 2001
issued under sub-section (2) of Section 29 of the said Act.

(Placed in Library, See No. LT- 1089/15/09)
A copy of the General Grading and Marking (Amendment) Rules, 2009
(Hindi and English versions) published in Notification No. G.S.R. 796(E)
in Gazette of India dated the 5™ November, 2009 under sub-section (3) of
the Section 3 of the Agricultural Produce Grading and Marking Act, 1937.

(Placed in Library, See No. LT- 1090/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Agricultural Extension Management, Hyderabad, for
the year 2008-2009.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the
National Institute of Agricultural Extension Management, Hyderabad, for
the year 2008-2009, together with Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Agricultural
Extension Management, Hyderabad, for the year 2008-2009.

(Placed in Library, See No. LT- 1091/15/09)
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(11) (i) A copy of the Annual Report (Hindi and English versions) of the
FICCI Alliance for Consumer Care, New Delhi, for the year 2007-2008,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the FICCI Alliance for Consumer Care, New
Delhi, for the year 2007-2008.
(Placed in Library, See No. LT- 1092/15/09)
(12) A copy of the Rice (Stock Declaration by Companies or Firms or
Individuals) Order, 2009 (Hindi and English versions) published in
Notification No. S.0. 2878(E) in Gazette of India dated the 11" November,
2009 under sub-section (6) of Section 3 of the Essential Commodities Act,
1955.
(Placed in Library, See No. LT- 1093/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (KUNWAR R.P.N. SINGH): I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under section 10 of the National Highways Act, 1956 :-
(1) S.0. 2800(E) published in Gazette of India dated the 3™ November,
2009 regarding acquisition of land for building (widening/six laning,
etc.), maintenance, management and operation of National Highway
No. 5 (Chilakaluripet-Vijayawada Section) in the State of Andhra
Pradesh.
(i)  S.O. 2831(E) published in Gazette of India dated the 4™ November,
2009 authorizing the Special District Revenue Officer,
Kancheepuram, as the competent authority to acquire land for
building (widening/six laning, etc.), maintenance, management and
operation of National Highway No. 4 in the State of Tamil Nadu.
(iii)  S.O. 2829(E) published in Gazette of India dated the 4™ November,
2009 authorizing the Special District Revenue Officer, LANH-
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(vi)

(vii)

(viii)

(ix)
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Vellore-9, as the competent authority to acquire land for building
(widening/six laning, etc.), maintenance, management and operation
of National Highway No. 46 in the State of Tamil Nadu.

S.0. 2677(E) published in Gazette of India dated the 23" October,
2009 making certain amendments in the Notification No. S.O.
1635(E) dated 6™ July, 2009.

S.0. 2792(E) published in Gazette of India dated the 3™ November,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 67 (Trichy-Karur Section) (including bypasses) in the
State of Tamil Nadu.

S.0. 2735(E) published in Gazette of India dated the 30" October,
2009 authorizing the Special District Revenue Officer, Thiruvallur,
as the competent authority to acquire land for building (widening/six
laning, etc.), maintenance, management and operation of National
Highway No. 4 in the State of Tamil Nadu.

S.0. 2680(E) published in Gazette of India dated the 23™ October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 45 (Trichy-Dindigul Section) in the State of Tamil
Nadu.

S.0. 2830(E) published in Gazette of India dated the 4™ November,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 67 (Trichy-Karur Section) in the State of Tamil Nadu.
S.0. 2839(E) published in Gazette of India dated the 4™ November,
2009 authorizing the Special District Revenue Officer, Salem-

Krishnagiri District, as the competent authority to acquire land for
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building (widening/six laning, etc.), maintenance, management and
operation of National Highway No. 7 in the State of Tamil Nadu.
S.0. 2828(E) published in Gazette of India dated the 4™ November,
2009 authorizing the Special District Revenue Officer, Vellore, as
the competent authority to acquire land for building (widening/six
laning, etc.), maintenance, management and operation of National
Highway No. 4 in the State of Tamil Nadu.

S.0. 2833(E) published in Gazette of India dated the 4™ November,
2009 making certain amendments in the Notification No. S.O.
1740(E) dated 10™ October, 2006.

S.0. 2456(E) published in Gazette of India dated the 240 September,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 9 (Vijayawada-Machilipatnam Section) in the State of
Andhra Pradesh.

S.0. 2573(E) to S.O. 2574(E) published in Gazette of India dated the
9™ October, 2009 regarding acquisition of land for building
(widening/four laning, etc.), maintenance, management and
operation of different stretches of National Highway No. 18
(Kadapa-Kurnool Section) in the State of Andhra Pradesh.

S.0. 2944(E) published in Gazette of India dated the 18" November,
2009 authorizing the Revenue Divisional Officer, Kavali, as the
competent authority to acquire land for building (widening/six
laning, etc.), maintenance, management and operation of National
Highway No. 5 (Rudrakota-Nellore Section) in the State of Andhra
Pradesh.

S.0. 2943(E) published in Gazette of India dated the 18" November,
2009 authorizing the Special Deputy Collector (LA), P.S.V.P., Unit-

5, Ongole, as the competent authority to acquire land for building
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(widening/six laning, etc.), maintenance, management and operation
of National Highway No. 5 (Chilakaluripet-Rudrakota Section) in
the State of Andhra Pradesh.

S.0. 2502(E) published in Gazette of India dated the 1% October,
2009 making certain amendments in the Notification No. S.O.
1351(E) dated 26™ May, 20009.

S.0. 2813(E) published in Gazette of India dated the 3™ November,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 18 (Kadapa-Kurnool Section) in the State of Andhra
Pradesh.

(xviii) S.0. 2798(E) and S.O. 2799(E) published in Gazette of India dated

(xix)

(xx)

(xx1)

(xxi1)

the 3™ November, 2009 authorizing the Officers, mentioned therein,
as the competent authority to acquire land for building (widening/six
laning, etc.), maintenance, management and operation of different
stretches of National Highway No. 2 in the State of Bihar.

S.0. 2807(E) published in Gazette of India dated the 3™ November,
2009 making certain amendments in the Notification No. S.O.
1466(E) dated 29™ August, 2007.

S.0. 2808(E) published in Gazette of India dated the 3 November,
2009 making certain amendments in the Notification No. S.O. 810(E)
dated 3" April, 2008.

S.0. 2809(E) published in Gazette of India dated the 3™ November,
2009 making certain amendments in the Notification No. S.O.
1198(E) dated 23" May, 2008.

S.0. 2817(E) and S.O. 2823(E) published in Gazette of India dated
the 3" November, 2009 regarding acquisition of land for building

(widening/four laning, etc.), maintenance, management and
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operation of different stretches of National Highway No. 91
(Ghaziabad-Aligarh Section) in the State of Uttar Pradesh.

(xxii1) S.0O. 2832(E) and S.O. 2837(E) published in Gazette of India dated

the 4" November, 2009 regarding acquisition of land for building
(widening/four laning, etc.), maintenance, management and
operation of different stretches of National Highway No. 24
(Moradabad-Bareilly Section) in the State of Uttar Pradesh.

(xxiv) S.O. 2644(E) published in Gazette of India dated the 21% October,

(xxv)

2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 12 (Jaipur-Tonk-Deoli Section) in the State of
Rajasthan.

S.0. 2676(E) published in Gazette of India dated the 23 October,
2009 regarding acquisition of for building (widening/four laning,
etc.), maintenance, management and operation of National Highway

No. 8 (Bharuch-Surat Section) in the State of Gujarat.

(xxvi) S.0. 2818(E) published in Gazette of India dated the 3" November,

2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 8 (Gurgaon-Kotputli-Jaipur Section) in the State of
Rajasthan.

(xxvii)S.0. 2489(E) published in Gazette of India dated the 30" September,

2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 6 (Gujarat-Maharashtra Boarder) (including

construction of Vyara and Bajipura bypass) in the State of Gujarat.

(xxviii) S.0. 2556(E) and S.O. 2557(E) published in Gazette of India

dated the 8" October, 2009 regarding acquisition of land for building

(widening/four laning, etc.), maintenance, management and
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operation of different stretches of National Highway No. 8A
(Extension) (Mundra Village-Chandroda Section) in the State of

Gujarat.

(xxix) S.O. 2747(E) published in Gazette of India dated the 30™ October,

(xxx)

2009 regarding acquisition of land for building (widening/four/six
laning, etc.), maintenance, management and operation of National
Highway No. 12 (Jaipur-Tonk-Deoli Section) in the State of
Rajasthan.

S.0. 2532(E) published in Gazette of India dated the 6™ October,
2009 regarding acquisition of land for building (widening/four/six
laning, etc.), maintenance, management and operation of National

Highway No. 6 (Dhulia-Surat Section) in the State of Gujarat.

(xxxi) S.O. 2698(E) published in Gazette of India dated the 27™ October,

2009 authorizing the Special Land Acquisition Officer, Sabarkantha,
as the competent authority to acquire land for building (widening/six
laning, etc.), maintenance, management and operation of National
Highway No. 8 (Ratanpur-Ahmedabad Section) in the State of
Gujarat.

(xxxii)S.0. 2257(E) published in Gazette of India dated the 4™ September,

2009 making certain amendments in the Notification No. S.O.

1693(E) dated 10™ July, 2009.

(xxxiii) S.0. 752(E) published in Gazette of India dated the 17"

March, 2009 authorizing the Officers, mentioned therein, as the
competent authority to acquire land for building (widening/six
laning, etc.), maintenance, management and operation of National
Highway No. 6 (Gujarat/Maharashtra Border-Surat-Hazira Port
Section) (including construction of Vyara and Bajipura bypass) in

the State of Gujarat.
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S.0. 2748(E) published in Gazette of India dated the 30™ October,
2009 regarding acquisition of land for building (widening/four/six
laning, etc.), maintenance, management and operation of National
Highway No. 12 (Jaipur-Tonk-Deoli Section) in the State of
Rajasthan.

S.0. 1692(E) published in Gazette of India dated the 10™ July, 2009
authorizing the Officers, mentioned therein, as the competent
authority to acquire land for building (widening/four laning, etc.),
maintenance, management and operation of National Highway No.
59 (Ahmedabad-Gujarat/MP Border Section) in the State of Gujarat.

S.0. 2127(E) published in Gazette of India dated the 17" August,
2009 authorizing the Officers, mentioned therein, as the competent
authority to acquire land for building (widening/four laning, etc.),
maintenance, management and operation of National Highway No.

12 in the State of Rajasthan.

(xxxvii) S.0. 555(E) published in Gazette of India dated the 26™ February,

(xxxviii)

(xxx1X)

2009 authorizing the Officers, mentioned therein, as the competent
authority to acquire land for building (widening/four laning, etc.),
maintenance, management and operation of National Highway No.
8A (Extension) in the State of Gujarat.

S.0. 2825(E) to S.0O. 2827(E) published in Gazette of India dated
the 4™ November, 2009 regarding acquisition of land for building
(widening/four laning, etc.), maintenance, management and
operation of different stretches of National Highway No. 8 (Udaipur-
Ahmedbad Section) in the State of Rajasthan.

S.0. 1693(E) published in Gazette of India dated the 10™ July, 2009
regarding acquisition of land for building (widening/four/six laning,

etc.), maintenance, management and operation of National Highway
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No. 6 (Gujarat-Maharashtra Border, including construction of Vyara
and Bajipura bypass) in the State of Gujarat.

S.0. 2815(E) published in Gazette of India dated the 3™ November,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 3 (Dholpur-Morena Section) in the State of Rajasthan.
S.0. 2821(E) published in Gazette of India dated the 3™ November,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 8 A (Samakhiyali-Gandhidham Section) in the State of
Gujarat.

S.0. 1607(E) published in Gazette of India dated the 1* July, 2009
authorizing the Officers, mentioned therein, as the competent
authority to acquire land for building (widening/four/six laning, etc.),
maintenance, management and operation of National Highway No. 6
(Dhulia-Surat Section) in the State of Gujarat.

S.0. 2258(E) published in Gazette of India dated the 4™ September,
2009 authorizing the Officers, mentioned therein, as the competent
authority to acquire land for building (widening/four/six laning, etc.),
maintenance, management and operation of National Highway No.
8A (Extension) in the State of Gujarat.

S.0. 2488(E) published in Gazette of India dated the 30" September,
2009 making certain amendments in the Notification No. S.O.
2117(E) dated 17" August, 2009.

S.0. 1577(E) published in Gazette of India dated the 30™ June, 2009
regarding acquisition of land for building (widening/four laning,
etc.), maintenance, management and operation of National Highway

No. 200 (Duburi-Bhuban Section) in the State of Orissa.
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S.0. 1731(E) published in Gazette of India dated the 14" July, 2009
regarding acquisition of land for building (widening/four laning,
etc.), maintenance, management and operation of National Highway

No. 215 (Panikoili-Rimuli Section) in the State of Orissa.

(xIvii) S.O. 1680(E) and S.O. 1681(E) published in Gazette of India dated

(xlviii)

(xlix)

)

(1)

(lii)

the 9™ July, 2009 regarding acquisition of land for building
(widening/four laning, etc.), maintenance, management and
operation of different stretches of National Highway No. 215
(Panikoili-Rimuli Section) in the State of Orissa.

S.0. 2252(E) and S.O. 2233(E) published in Gazette of India dated
the 3" September, 2009 regarding acquisition of land for building
(widening/four laning, etc.), maintenance, management and
operation of different stretches of National Highway No. 215
(Rimuli-Rajamunda Section) in the State of Orissa.

S.0. 1696(E) published in Gazette of India dated the 10" July, 2009
regarding acquisition of land for building (widening), maintenance,
management and operation of National Highway No. 6 (Durg-
Nagpur Section, including construction of the bypasses) in the State
of Maharashtra.

S.0O. 1817(E) published in Gazette of India dated the 24h July, 2009
regarding acquisition of land for building (widening/four laning,
etc.), maintenance, management and operation of National Highway
No. 9 (Pune-Solapur Section) in the State of Maharashtra.

S.0. 2119(E) published in Gazette of India dated the 13" August,
2009 making certain amendments in the Notification No. S.O.
2089(E) dated 22" August, 2008.

S.0. 2564(E) published in Gazette of India dated the 9™ QOctober,
2009 regarding acquisition of land for building (widening/four/six

laning, etc.), maintenance, management and operation of National
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Highway No. 4 (Bangalore-Nelamangala Section) in the State of
Karnataka.

S.0. 2647(E) published in Gazette of India dated the 21% October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 31 (Bijni-Nalbari Section) in the State of Assam.

S.0. 2641(E) published in Gazette of India dated the 21* October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 215 (Panikoili-Rimuli Section) in the State of Orissa.
S.0. 2490(E) published in Gazette of India dated the 30™ September,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 200 (Duburi-Bhuban Section) in the State of Orissa.
S.0. 2627(E) published in Gazette of India dated the 16™ October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 215 (Panikoili-Rimuli Section) in the State of Orissa.
S.0. 2491(E) published in Gazette of India dated the 30" September,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 203 (Kabirajpur-Biragobindapur Section) in the State
of Orissa.

S.0. 2569(E) published in Gazette of India dated the 9™ October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 215 (Panikoili-Rimuli Section) in the State of Orissa.
S.0. 2648(E) published in Gazette of India dated the 21* October,
2009 regarding acquisition of land for building (widening/four
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laning, etc.), maintenance, management and operation of National
Highway No. 203 (Dolagobindapur-Malatipatpur Section) in the
State of Orissa.

S.0. 2653(E) published in Gazette of India dated the 21* October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 200 (Bhuban-Bhadaliapasi-Bhubanbethiapal Section)
in the State of Orissa.

S.0. 2668(E) published in Gazette of India dated the 23™ October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 203 (Uttarasasan-Patasahanipur Section) in the State
of Orissa.

S.0. 2670(E) published in Gazette of India dated the 23™ October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 200 (Pitiri-Bhuban Section) in the State of Orissa.

S.0. 2669(E) published in Gazette of India dated the 23" October,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 203 (Darada-Malibarahi Section) in the State of Orissa.
S.0. 2487(E) published in Gazette of India dated the 30™ September,
2009 regarding acquisition of land for building (widening/four
laning, etc.), maintenance, management and operation of National
Highway No. 203 (Bhubaneswar-Uttara Sasan Section) in the State
of Orissa.

S.0. 2620(E) published in Gazette of India dated the 15" October,

2009 regarding acquisition of land for building (widening/six laning,
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etc.), maintenance, management and operation of National Highway
No. 4 (Nelamangala-Tumkur Section) in the State of Karnataka.
(Placed in Library, See No. LT- 1094/15/09)

A copy each of the following Notifications (Hindi and English versions)

issued under Sections 35 and 37 of the National Highways Authority of
India Act, 1988 :-

(1)

(ii)

(iii)

(iv)

S.0. 2737(E) published in Gazette of India dated the 30" October,
2009 entrusting stretches, mentioned therein, of National Highway
No. 6 in the State of Gujarat to National Highways Authority of
India.

S.0. 2738(E) published in Gazette of India dated the 30™ October,
2009 entrusting stretches, mentioned therein, of National Highway
No. 7 in the State of Gujarat to National Highways Authority of
India.

S.0. 2739(E) published in Gazette of India dated the 30™ October,
2009 entrusting stretches, mentioned therein, of National Highway
No. 33 in the State of Jharkhand to National Highways Authority of
India.

S.0. 2740(E) published in Gazette of India dated the 30" October,
2009 entrusting stretches, mentioned therein, of National Highway
No. 10 in the State of Jharkhand to National Highways Authority of
India.

(Placed in Library, See No. LT- 1095/15/09)

A copy each of the following Notifications (Hindi and English versions)

under Section 37 of the National Highways Authority of India Act, 1988:-

(1)

The National Highways Authority of India (Recruitment, Seniority
and Promotion) Second Amendment Regulations, 2009 published in
Notification No. NHAI/11011/09/2009-HR-I. in Gazette of India
dated the 13" October, 2009.
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The National Highways Authority of India (Recruitment, Seniority
and Promotion) Amendment Regulations, 2009 published in
Notification No. NHAI/12011/1/95-Admn.(Pt.) in Gazette of India
dated the 22™ January, 2009.
The National Highways Authority of India (Transaction of Business)
Amendment Regulations, 2009 published in Notification No.
NHAI/BM-11041/98/2008-Admn. in Gazette of India dated the 2™
February, 2009.
The National Highways Authority of India (Conduct, Discipline and
Appeal) Amendment Regulations, 2009 published in Notification
No. NHAI/BM-12011/13/95-Admn. (Pt.) in Gazette of India dated
the 20™ April, 2009.

(Placed in Library, See No. LT- 1096/15/09)
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12.03 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Madam, I have to report the following message
received from the Secretary-General of Rjaya Sabha:

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 7" December, 2009 agreed without any amendment to
the Central Universities (Amendment) Bill, 2009 which was passed
by the Lok Sabha at its sitting held on the 1* December, 2009.”

12.03Y4 hrs.

COMMITTEE ON WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES

Statements

SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to lay on the Table
the following Statements (Hindi and English versions):-
(1) Final Action Taken Statements of the Government on the
recommendations/observations contained in Chapter - [ of the Twenty-
seventh Report (14th Lok Sabha) on the subject “Reservation for and
Employment of Scheduled Castes and Scheduled Tribes in United India

Insurance Company Limited”.

(2) Final Action Taken Statements of the Government on the
recommendations/observations contained in Chapter - I of the Thirtieth
Report (14th Lok Sabha) on the subject “Reservation for and Employment
of Scheduled Castes and Scheduled Tribes in Airports Authority of India”.
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12.03Y; hrs.

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
1* to 3™ Reports

SHRI ANANTH KUMAR (BANGALORE SOUTH): I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on
Chemicals and Fertilizers:-
(1) First Report of the Committee on Demands for Grants (2009-10) of the
Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals),
(2) Second Report of the Committee on Demands for Grants (2009-10) of the
Ministry of Chemicals and Fertilizers (Department of Fertilizers), and
(3) Third Report of the Committee on Action Taken on Twenty-seventh Report of
the Committee (2008-09) on the subject ‘Performance of Fertilizer Industry in

Public, Private and Cooperative Sectors’.
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12.04 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Situation arising out of Government’s decision to disinvest shares in Public
Sector Enterprises and steps taken in this regard

SHRI BASU DEB ACHARIA (BANKURA): Madam, I call the attention of the
Minister of Finance to the following matter of urgent public importance and
request that he may make a statement thereon:-

“The situation arising out of Government’s decision to disinvest
shares in Public Sector Enterprises and steps taken in this regard.”

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam
Speaker, through you, I would like to apprise the House of the following factual
position:

The policy on disinvestment articulated in the President’s Speech to Joint
Session of Parliament on 4™ June, 2009 and Finance Minister’s Budget Speech on
6" July, 2009 requires the development of “people ownership” of Central Public
Sector Undertakings (CPSUs) to share in their wealth and prosperity, with
Government retaining majority shareholding and control. This objective is relevant
to profit-earning CPSUs as it is only these that will sustain investor-interest for
sharing in their prosperity.E

In line with this policy announcement, Government has decided that :

“(1) already listed profitable CPSUs not meeting the mandatory

public shareholding of 10 per cent are to be made compliant;

(11) all CPSUs having positive networth, no accumulated losses and
having earned net profit for three preceding consecutive years, are to
be listed through public offerings out of Government shareholding or
issue of fresh equity by the company or a combination of both; and


KVJagannathan
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(ii1)) the proceeds from disinvestment would be channelised into National
Investment Fund and during April, 2009 to March, 2012 would be available in full
for meeting the capital expenditure requirements of selected social sector
programmes decided by the Planning Commission/Department of Expenditure.
The status quo ante will be restored from April, 2012.” ... (Interruptions)
MADAM SPEAKER : Let us have order in the House, please.
SHRI PRANAB MUKHERIJEE : In pursuance of the above policy, the
Department of Disinvestment is in dialogue with the administrative Ministries and
the CPSUs to assess their capital expenditure requirements to be raised through
issue of fresh equity. The composition of the ‘public offering’ will be based on
this input and each case will be considered on merits and submitted to
Government for approval.

Disinvestment of Government shareholding in NTPC Limited (5 per cent)
and SJVN Limited (10 per cent) and Rural Electrification Corporation Limited (5
per cent) through Public Offering in domestic market, is under implementation.
These Public Offerings are likely to be completed by 31% March, 2010.
MADAM SPEAKER : Thank you hon. Minister. Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : Madam, now new words have been coined like
‘people’s ownership’. It is nothing but creeping privatization. As it has been stated
in the Congress Party’s manifesto that the BJP was following blind privatization,
now the UPA-2 Government will pursue and will see that the people’s ownership
is done by disinvesting public sector undertakings. Already one billion people of
our country are the owners of public sector undertakings. All the shares are vested
with the Government and the people of our country elect their representatives to
the Parliament and Parliament elects the Government of our country.

When already there is a people’s ownership, why has the Government
decided to give ownership to a few people diluting the Parliament’s control,
Parliament’s ownership over the public sector undertakings? You will see, in the

past, how a miniscule part of the shares disinvested has gone to the hands of
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general public. In case of Bharat Heavy Electricals Limited, out of 32.8 per cent
shares disinvested, the public holds only 1.9 per cent. In case of Steel Authority of
India Limited, the public holding is only 1.9 per cent out of 14.18 per cent
disinvested. In case of ONGC, out of 25.86 per cent disinvested so far, the general
public holds only 1.6 per cent. Similarly, in case of Gas Authority of India Limited,
out of 42.66 per cent already disinvested or privatized, the general public holds
only 1.6 per cent.E

It is a very small and miniscule part that is owned by few private
individuals. The justification that has been given by the Finance Minister in his
statement and also in his Budget Speech is that the Government needs money to
spend in the social sector.

As per the Public Sector Survey Report, in the last year 2007-08, our public
sector undertakings have earned a profit of Rs. 79,803 crore after paying tax of Rs.
42,000 crore. In one year, these Central public sector undertakings have also given
the dividends to the Government of India to the extent of Rs. 28 crore. Moreover,
these public sector undertakings have a Reserve Fund of about Rs. 5,00,000 crore.
In the last five years, it has increased from Rs. 2,25,000 crore to Rs. 5,00,000 crore.
If the Government of India needs money to spend in the social sector and if there
is a resource crunch, it can utilise the surplus funds which are lying with the
Central public sector undertakings, for productive assets. Why has the
Government decided to disinvest? Now the Government has announced a policy
decision to disinvest 10 per cent of the shares and that the Government’s share will
not come down from 51 per cent and the Government would continue to hold the
shares to the extent of 51 per cent. It means that public sector will remain as public
sector and the Government will have the control over the public sector, but where
is the guarantee? Today, the Government is saying that the Government’s share
will not be reduced from 51 per cent, but where is the guarantee? Tomorrow, they

may decide to reduce it from 51 per cent.
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This ‘public ownership’ is nothing but creeping privatisation. I would like
to know from the Finance Minister where the need for privatisation is. We used to
extend support from outside to the UPA’s first Government and we did not allow a
single profit-making public sector undertaking to be disinvested. Though the
Government decided and the Cabinet took a decision to disinvest 10 per cent of
the shares of BHEL, the Government had to reverse its decision. The same thing
happened in the case of National Aluminium Corporation and Neyvelli Lignite
Corporation where the Government of India decided to disinvest 20 per cent of its
shares.

If the Government is facing any problem, it can resort to other means. As
per the Finance Minister’s statement in the Budget Speech, the foregone tax
revenue in one year, 2008-09, was Rs. 4.5 lakh crore and concessions worth
thousands of crores of rupees were given to the corporate sector. So, the
Government has no problem in reducing the foregone tax revenue, what the
Finance Minister had stated in his Budget Speech. In one year, the Government
can get sufficient funds to spend in the social sector.E

Madam, in the past, National Renewal Fund was created for revival of sick
public sector undertakings. The Government of India received the fund which was
collected out of proceeds from disinvestment and the funds which were deposited.
How much of the fund that the Government of India received has been spent on
the revival of sick public sector undertakings? When there is no problem which
the Government of India is facing in regard to availability of funds, why is there a
need for disinvestment of public sector undertakings? I would like to know this
from the Finance Minister.

Today all the Central trade unions from INTUC to BMS are opposing it. On
16" of December, thousands of workers belonging to all the Central trade unions
will come on the streets to demonstrate and oppose this draconian policy of the

Government of India. Corporate interest cannot prevail over public interest. It is
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mentioned ‘public ownership’. Who are these ‘public’ who will in future own
these public sector undertakings?

We know that this Government is pursuing an economic policy which is the
market economy policy where public sector has no place. There will be a change
in the ownership of the public sector undertaking. Today, the shares are vested
with the Government of India. By disinvesting the shares of the public sector
undertaking, who will be the owner of our public sector undertaking? When the
first Prime Minister of India inaugurated the first public sector undertaking, a unit
of Fertiliser Corporation of India at Sindhri, he had said ‘I am not inaugurating a
factory, rather I am inaugurating the temple of modern India’. Now these temples
of modern India are being demolished one after another.

We have seen during the NDA regime that 100 per cent was being
disinvested and the ownership was changed from the Government, the public to
the private. Now the same policy is being pursued and also the policy of
privatisation of public sector undertaking. I would like to know from the Finance
Minister whether by disinvesting in the name of ‘public ownership’, shares of
public sector undertaking are being handed over to a few private people.E
Is the share of the Public Sector Undertaking being handed over to the corporate
sector? Where is the need for disinvestment of 10 per cent share? If 10 per cent
share of BHEL is disinvested, then the share of the Government will come down
to 51 per cent. ... (Interruptions)

MADAM SPEAKER: Shri Acharia, please conclude now.

... (Interruptions)
SHRI BASU DEB ACHARIA : This is the only public sector company that
supplies electrical equipment. If there is further disinvestment, then the
Government will not have any control over this important and vital Public Sector
Undertaking. ... (Interruptions)
MADAM SPEAKER: Please ask your clarificatory question and conclude.

... (Interruptions)
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SHRI BASU DEB ACHARIA : I would like to know this from the hon. Finance
Minister. Why cannot the Government utilize the surplus funds or a percentage of
the surplus funds for productive assets when there are enough reserve funds or
surplus funds lying with these Public Sector Undertakings, that is, about Rs.
500,000 crore?

According to the statement of the hon. Finance Minister the foregone tax
revenue in the last year was Rs. 4.5 lakh crore. Why cannot the Government
reduce the foregone tax revenue? Then, the Government need not disinvest the
Public Sector Undertakings. As a result of this, the creeping privatization will also
not be there. ... (Interruptions)

MADAM SPEAKER: Thank you so much. Please take your seat. Now, the hon.
Minister to give his reply.

... (Interruptions)
SHRI BASU DEB ACHARIA : Will the Government review the policy with
regard to creeping privatization by disinvesting 10 per cent of the share in the
name of public interest? ... (Interruptions) Thank you. ... (Interruptions)
SHRI PRANAB MUKHERIJEE : Thank you, Madam. I appreciate the anxiety of
the hon. Member because he believes in a particular philosophy, and he goes on
propagating that philosophy. There is nothing wrong in it as everyone is entitled to
have it. The fact of the matter is that disinvestment is going on in this country not
from today or from yesterday, but from 1991-1992 onwards. Rs. 57,000 and odd
crore has been collected by various Governments, and during this period from
1991-1992 to 2009-2010, there have been several Governments including one
where CPI was a participant in the Democratic Front Government and
disinvestment took place then. ... (Interruptions)
SHRI BASU DEB ACHARIA : We were opposed to it. ... (Interruptions)
SHRI PRANAB MUKHERJEE : Disinvestment took place prior to it;
disinvestment has taken place during NDA regime; and disinvestment has taken

place even when they supported us. ... (Interruptions) It is true that they had
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registered their strong views on some cases even when they supported us. ...
(Interruptions)

I am factually correcting the position, and I am not adding anything new.
Yes, they had their reservations in certain cases, and we did not proceed. They
were our valued colleagues and we respect their support. But it is not correct to
say that simply because they supported the Government from outside, hence, they
influenced the Government to such an extent that not a single disinvestment took
place. As many as seven disinvestments took place between 2004 and 2007, and I
am not taking into account from 8" July when they withdrew their support.E
If you want to have the list, I can give you the list. ... (Interruptions)

SHRI BASU DEB ACHARIA : You had to reverse your decision also.

SHRI PRANAB MUKHERIJEE: That is a different question. Please do not
interrupt me. ... (Interruptions)

MADAM SPEAKER: Please sit down. Please take your seat.

SHRI PRANAB MUKHERIJEE: At the very beginning, I have admitted that you
ought to propagate your view, but unfortunately, as Finance Minister of the
country, I shall have to explain and propound the views of the Government for
which we have been voted; we have got a little more. They have rejected your
thesis of withdrawing support from us.

The disinvestment which took place between 2004 and 2008 — NTPC, 5.2
per cent; Maruti, I am not taking into account; Power Grid Corporation; Rural
Electrification Corporation (REC); NHPC Limited, and Oil India.

The second point which the hon. Member tried to build up and create an
impression is this. Yes, the individuals have got very minor shares. There is no
doubt in it, but it is not always correct to say ... (Interruptions)

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, he is not
listening to the reply.
SHRI PRANAB MUKHERJEE: That is a privilege of the Member.
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MADAM SPEAKER: Shri Basu Deb Acharia, please take your seat. He is
replying to your clarificatory questions.

SHRI PRANAB MUKHERIJEE: He will listen. Even if he wants, he can listen
from outside because my voice is strong enough to reach outside.

This is not the question. The question is that sometimes it happens that
these shares are taken by the banks, financial institutions, mutual funds, and in
case of one oil company, three other public sector oil companies took the entire
share. Therefore, it is not correct that always some corporate sector companies are
coming and grabbing these shares. It is not correct. The question he has raised is
that as a result of this decision of 10 per cent, it will come down to 51 per cent. At
least, Shri Basu Deb Acharia, the senior-most Member of the Lok Sabha, he is a
Member from 1980 onwards, should have taken note of the fact where it is 100 per
cent shareholding, it will come down to 90 per cent; where it is 90 per cent, it will
come down to 80 per cent; it need not necessarily come down to 80 per cent, it
may be 85, 86 or 87 per cent. But under no circumstances, it will come down
below 51 per cent. That is the floor limit and it will not come below that. But most
of the public sector enterprises will have more than enough elbow room, even
NTPC. We have earlier disinvested 5.2 per cent; and this time we are going to
have disinvestment of 5 per cent; and the total will be 10.2 per cent.

Your question is whether somebody will do it again later or in future. Yes,
every Parliament is sovereign, elected for five years. Every Government
accountable to the Parliament is for five years. You will have every right to
reverse the policy, if you come back to this side of the House with 272 Members
with your followers and yourselves. There is no problem. Therefore, this is not the
question. This is the parliamentary practice, and this parliamentary practice is
being followed. We are not going for the strategic sale. Our predecessor had done
the strategic sale. You have quoted what Pandit Jawaharlal Nehru said while
laying the foundation-stone of Sindri Fertilizer Project.

SHRI BASU DEB ACHARIA: That is closed now.
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SHRI PRANAB MUKHERIJEE: It is unfortunate that it has become sick — sick to
the extent of beyond redemption and revival.

SHRI BASU DEB ACHARIA : It is closed now.

SHRI PRANAB MUKHERJEE: Some efforts are being made, I do not know
whether it will be possible. But equally, Pandit Jawaharlal Nehru laid down ten
guidelines for the public sector where he said that they should generate adequate
surplus so that they can meet their future expansions; it can meet their future
modernization and development programmes. industry can remain stagnant. It
will have to expand. It will have to upgrade its technology. Our commitment to the
public sector is second to none. We have cherished that. But we do not believe in
doing something else and preaching something else. What we are doing is, we are
taking this decision consciously as to why it is necessary. It is necessary to have
the valuation of the right pricing, proper evaluation and unlock the greater
shareholders’ value. When we expose it to the market, the recent ones which we
have done, you have seen what has been the enhancement of the market value.
Prices of the company with the remaining shareholding have increased three fold,
two and a half fold from Rs.2700 crore to Rs.8000 crore. That has been the impact.
Shares have been over-subscribed. That is the credibility which we have.

I agree that we should not spend the family silver to meet the consumption
expenditure. That is why the concept of NIF has come — National Investment Fund.
You have very correctly pointed out about the investment that we have done for
the revival of the sick and public sector enterprises. It is one of the mandates. As
per the NIF scheme, the disinvestment proceeds will be deposited. It will not be
mixed with the Consolidated Fund of India. A separate fund will be created. That
fund will be managed by the fund managers. Currently, there are three fund
managers -- UTI Fund Managers, SBI Fund Managers and Insurance Fund
Managers. These three Mutual Fund Managers are there to manage these funds.
Proceeds of this, the corpus of this will be kept in tact. The corpus has been of
Rs.84 crore that we got in the first year. In the second year we got Rs.249 and odd
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crore. These are the two years’ proceeds that we deposited in the NIF. I am sorry,
the total 1s Rs.1800 plus crore that has been the corpus which has been deposited
in the NIF. The interest that we have earned in the two years is as follows: In the
first year it is Rs.84 and odd crore and in the second year it is Rs.250 and odd
crore. Now if the capital requirement of a sick public sector enterprise can be
revived on the basis of the recommendations of experts, then this fund will be
utilised to the extent of 25 per cent. We are using the 75 per cent for the targeted
social sector projects and thereto it is not for the revenue expenditure, it is for the
capital expenditure. Health, education and employment are the three priority
sectors which have been identified. Which priority sector will you not approve?
For health, we have to construct the hospitals. We have to place the machineries
and equipment. Those are the capital expenditure. This fund will be utilised for
that. This fund will be utilised for the construction of the universities or research
laboratories or for buying equipment for the research and development. And this
fund will be utilised for the capital expenditure of the project which will generate
employment. It is not adequate. It will be supplemented. The main resource must
come from the Budget. It is obvious. But these are the unlocked assets. Second is,
why we are going for the peoples’ ownership. You have ridiculed it. But it is
really the peoples’ ownership because the actual valuation is taking place. It adds
significantly to the enterprise value and the value of the Government’s residual
equity shares. E

I will give you one example. Enterprise value of the National Hydroelectric
Power Corporation post-listing, increased from Rs.18,280 crore to Rs.37,702 crore.
That is a 125 per cent increase in the enterprise value. Enterprise value of Oil India
had gone up from a pre-IPO figure of Rs.9,844 crore to Rs.27,219 crore. If we had
not listed them, we would not have ascertained these figures. That is the difference
between pre-IPO and post-IPO valuation of the shares of public sector enterprises.

Madam Speaker, what we are doing is absolutely in conformity with the

policies which were earlier approved by the National Common Minimum
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Programme, which the Left parties were also supporting at that point of time. If
they want, I can quote from that but I do not want to waste the time of the House.
Everybody knows it and those five years have passed. In that NCMP it was
mentioned that privatisation resources will not be utilised for revenue expenditure
but will be utilised for capital expenditure. We are strictly following that line. ...
(Interruptions)
SHRI BASU DEB ACHARIA : It was also mentioned that there would be no
disinvestment of profit-making public sector undertakings.
MADAM SPEAKER: Please do not disturb.
SHRI PRANAB MUKHERIJEE: You have your own perception; you live with
your perception. I do not want to change your perception. As long as you live
politically you live with your perception. ... (Interruptions)
SHRI BASU DEB ACHARIA : You have forgotten that Common Minimum
Programme.
SHRI PRANAB MUKHERIJEE: The world is moving. World is not stagnating in
your place. The world is moving and we have to keep pace with the movement of
the world, and we are keeping pace. That is why I give this example of 25 years
ago more than often. Twenty-five years ago when I was the Finance Minister and
speaking from here, I could not give debt relief to farmers even to the extent of
Rs.500 crore. Today the Finance Minister of India can give debt relief to the extent
of Rs.71,000 crore. ... (Interruptions)
£ a1 R @t (aRW): W @i Bl @ g9d BIg Bl T8l e @ gl . (Fadr)
SHRI BASU DEB ACHARIA : Farmers are committing suicides.
3rezel WRAIGAT : 37T I8 SSY| MY R &S & TY? AW 3 1Y

()
SHRI PRANAB MUKHERIJEE: If we would have stuck to your position, our
position would have been where you are today. Thank God we changed the policy
and we changed the policy for the betterment of the country! That is why the

country is moving ahead.
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The last point which I would like to submit, Madam, is that we have taken
the exception with the approval of the Cabinet for one year because we are passing
through real difficult fiscal situation. Do not quote figures which are
astronomically high and which have no relevance. The total value of the stimulus
packages given - including the third one of mine and the earlier two of Prime
Minister — in terms of money is Rs.1,86,000 crore. And you come out with a fancy
figure and say that Rs.4 lakh crore of concessions have been given to the corporate
sector! Where are these figures coming from? The total value of the stimulus
packages given is of Rs.1,86,000 crore. ... (Interruptions)

SHRI BASU DEB ACHARIA : That is tax forgone.
SHRI PRANAB MUKHERJEE: I am not yielding Mr. Acharia. These are budget
figures. Rs.1,86,000 crore is the total value of the three stimulus packages which
have been given in December, 2008; January, 2009; and February, 2009. There is
no concession to the extent of Rs.4 lakh crore as tax concession. ... (Interruptions)
SHRI BASU DEB ACHARIA : Not tax concession, tax forgone.
SHRI PRANAB MUKHERIJEE: No concession. Please sit down.
A& WA : Y AT SN, MY 93 ST 3777 I T I g o, AT 96 Sy
... (caagm)

SHRI PRANAB MUKHERIJEE: Please understand these things. Try to study a
little bit. ... (Interruptions)
MADAM SPEAKER: Nothing will go on record except what the Finance Minister
is saying.

(Interruptions) ... ~
SHRI PRANAB MUKHERIJEE: Therefore, the only limited point which we are
making is that this year the situation is extremely difﬁcult.E

That is why, we have suggested that in three years, we will utilize it to

meet our social commitments to the important segments like health, education,

*  Not recorded
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employment generation because I cannot afford to have the fiscal deficit to the
extent which I left last year, that is, at 6.8 per cent. Fiscal prudence tells me, tells
anyone sensible that you come back to the FRBM as quickly as possible. As I am
advising all my colleagues in the State Government, I am equally following that
practice that I shall have to come back to the FRBM to reduce the fiscal deficit.
That is why one time exception that this money will be utilized in these three
years up to 31% March, 2012. The disinvestment proceeds will be utilized for the
capital expenditure of socially targeted projects. Thank you, Madam, Speaker.

... (cgagm)
M gorgw R aea (AFgR): segel #Eied, g3 39 aR H gl b1 Hid fa
ST I...(FqET) MY 89 del BT HAIDI Tal § Wl 8, IAfIY 39 ORI § g Ied A IehHR

&R I 2. (eragm)

12.42 hrs.
Shri Mulayam Singh Yadav, Shri Basudeb Acharya and
some other hon. Members then left the House
3t gHAQA ARV ATea (A : el HeedT, qsl 79 & Hdg H MRy ©l... (Fagm)
JreAe WRISHT Y yeR H e Smufy A8 @ | MY HUAT JAUAT AT T8V BT
... (cTagm)

(Placed in Library, See No LT-1098/15/09)
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12.42% hrs.
DEMANDS FOR SUPPLEMENTARY GRANTS - (GENERAL), 2009-10
MADAM SPEAKER: Now, Item No.12
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): T beg to
present a Statement (Hindi and English versions) showing the Supplementary
Demands for Grants in respect of the Budget (General) for 2009-10.
(Placed in Library, See No. LT-1099/15/09)

12.42Y hrs.
DEMANDS FOR SUPPLEMENTARY GRANTS - (JHARKHAND), 2009-10

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): On behalf of
my colleague, Shri Namo Narain Meena, [ beg to present a Statement (Hindi and
English versions) showing the Supplementary Demands for Grants in respect of
the State of Jharkhand for the year 2009-10.

(Placed in Library, See No. LT-1100/15/09)
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MADAM SPEAKER: Now, matters of urgent public importance.
N wEEeht g (FRIHE): ey 7EIGHT, AONG & 62 WA ok & a8 W 3T & UoR
ST # B dTel ST M, JGYFAT SIS & Al B AT § Py @GR T80
B U 2l 9 S fl Y- SR N US & A Sfiiad ST Bl HOgR 8] WreR [IER,
SIRES AT BTG oAl & USRI FelThl H &4 dlel @il bl Bleld 96 W deax 8ldl ol &l
g, FifP T b I fen, WrReg ud gRass SRit gamdl gfaemd Iuae T8 &1s T8 2l

TS ANT T8l WA & HIR W TS &l Y& AeH & oy $Ig gu-1 g Suaed T8 @
forres e 99 Al # Tagelt iafafei fea-ufafeT qedt o & € SR i @1 favary
clehci= A Sodl o 8l ®, o <F fod # & 6l

3egel HElGd], IR WRBR 7 59 R qHY B & el foa, a1 ool St W faeel
JMdmaTel | WM & iR <2 3§ {9 T ofdl Syardl (R B8R, 98 <F & forg 9ga q€
AN B =€ BN AT B WaT 9 IR HT d1Ed § P S 97 H W BRI
et g6 <& g1 Afe W e WHR 1 I AN a9l Jlagw T ugars 91 SudR B
g W BT T8 S Fhdl| S & § UGN GG I HRATDHR ABR I7o A

BT B B

SHRI KABINDRA PURKAYASTHA (SILCHAR): It is a disturbing matter that
the Department of Posts has launched an attack on the Railway Mail Service by
introducing several measures against the interest of the staff and the services. It is
learnt that the measures which are being adopted by the Postal Department are
mainly abolition of night sets, reducing the number of RMS Offices, abolition of
RMS section within the circles and many others. If these measures are adopted
automatically RMS and MMS will be going nearer to closer and if this happens

the employees of the Department will be nowhere.
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12.44 hrs.
(Shri P.C. Chacko in the Chair)

The Postal Joint Council of Action has already submitted a memorandum

to the Secretary, Posts requesting her to intervene in this serious matter but uptill
now nothing has been heard. This is a serious matter involving the livelihood of
heavy number of employees throughout the country. E
I, as a Member of Parliament, feel it absolutely necessary to bring it to the notice
of the Government and to request the concerned authorities to desist from
implementing the measures as decided, in the interest of the country and
particularly the employees of the Department.
# TOEd TWIRW A (AIqR): WU J8iqd, o¥ H dhell Al Bl BREAR ARBR AR
G TRl & JHM Al B d1e W SR 96 81 8] W R TR ISl feeet # o
ATl | Adhell el BT Taad 99 9AM W 991 B B & H fieell 1 #RIS 34 g 58
BOIR 80 U &I HIAA & 31 BOIR 969 Tebell Al S b S geb o facell # pell Al
® 16 AR ARG H 172 Al &1 &l Tebell Al B A H HERTSE AaA AN &1 ATHT
150 PRIS BT P DA B 33 BOIR 567 Tdhell AIc Il §¢ & AR 154 AM &1 ol 9 oG
R M H Tdvell AE BT FRIGR Bt 747 g, S = &1 vy gl <@ & foa 1WR @
3MhdTg 3R THAdIE ¥ &, AU Hel SAGT g1 Waxl Ahall Alel F gl Tholl BT AT
WIS & B AT I 2 AR S DI rfarawn d WrEgal o) @ gl 3 3meHt &1 fava
RIS, ORI 3NS5l # el Al B HRER g8 91 W 81 G Bl

3d: BANI ARBR ¥ AN & [ <o H Fhell Al & SRENAT & RIc®b T HeA
IR A |
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SHRI K.C. VENUGOPAL (ALAPPUZHA): I wish to bring a significant issue to
the attention of this august House. This is about the pathetic living condition of the
fishermen, who are living in the coastal areas. Due to lack of sufficient drinking
water, hospital amenities and educational institutions, they are suffering a lot.
Setting up of a dwelling unit is a major hurdle for them.

I would like to mention a specific issue about the disparity in the allotment
of funds for fishermen, for setting up housing facilities. A major housing scheme,
implemented by the National Fishermen Welfare Fund is not sufficient to them to
achieve the goal and most of the fishermen all over the country are not satisfied
with the system of implementation of this scheme. The scheme is providing an
amount of Rs.50,000 and at the same time, the other major schemes like the
Tsunami Rehabilitation Schemes and the schemes run by the local bodies are
giving Rs.2 lakh and Rs.1 lakh respectively for them.

Due to inadequate assistance to build dwelling units, most of them keep
themselves away from the schemes and trying to avail assistance from other
housing schemes because if one is provided assistance through one scheme, he is
not eligible for another scheme.

So, the Government should review the scheme and revise the allocated
amount to a minimum of Rs.2 lakh to one family.

Another major necessity of the fishermen community is unavailability of
sufficient kerosene for fishing needs. Most of them are forced to buy kerosene
from black-market at a higher price. So, an urgent action is needed to ensure
sufficient supply of subsidized kerosene through PDS to each and every fisherman.
SHRI BASU DEB ACHARIA (BANKURA): Sir, today the construction workers
of our country have gone on strike; there are lakhs of construction workers —
largest number of workers — are engaged in construction sector. The Government
of India passed a legislation in the year 1996.@

Sir, today the construction workers of our country have gone on strike;

there are lakhs of construction workers — largest number of workers — are engaged


parthasarathy
Cd Y


08.12.2009 67

in construction sector. The Government of India passed a legislation in the year
1996. E‘lis Act was called the Building and Other Construction Workers
regulation and Conditions of Service Act 1996 but so far a larger number of States
have not implemented this Act. Even after 13 years of enactment of this
legislation, only six or seven States have implemented it so far. Now their demand
is that the Government of India should withdraw the order to allow 100 per cent
FDI in housing sector to protect the Indian construction companies and the
Government of India should allocate more funds in its annual budget for
infrastructural development work to ensure sustained development and continuous
employment of construction workers. The Government of India must declare
reduction of prices of construction materials. It should take steps to reduce the
prices of construction material like steal, cement, bricks, stones, chips, etc.

The Inter-State Migration of Workmen Regulation of Employment and
Condition of Service Act, 1979 to protect lacks of inter-State migrant workers has
not been fully implemented in many States. As a result of this, the exploitation of
migrant workers takes place in many States. About 3846 migrant workers were
arrested while working in different countries. Their demand is that the
Government of India should try to get them released.

The Social Security Act was passed by this House last year. At the time of
consideration of the Bill, the Labour Minister assured this House that the
Government would consider amending certain provisions of the Social Security
Act so that a larger number of workers who are excluded from the social security,
those workers could also be included. Therefore, the Government should bring an
amending legislation to amend the Social Security Act which was passed by

Parliament.
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SHRI B. MAHTAB (CUTTACK): Sir, the Black Rose, a Mongolia based vessel,
has sunk off Paradip Port. It was carrying iron ore from Haldia and was re-loading
at Paradip when it tilted and sunk, thereby restricting the traffic to Paradip Port.
Though 26 of the crew members were saved, a Ukrainian engineer’s body was
later recovered. Leaking of oil from the vessel and its movement towards the
shore has caused panic in the area. The sinking of this vessel has caused doubts
on the sincerity of the officials of the Traffic Department of Paradip Port as well
as cargo shippers and stevedores. The officials, cargo shippers and stevedores
should carefully handle the iron ore for safe transportation but no measures and
supervisions were taken by the concerned officials to measure content of the iron
ore loaded in that ill-fated Vessel.@e shippers and the stevedores did not verify
the quality of the cargo and as they loaded it for commercial purposes they ignored
the safety aspect. There is an urgent need to conduct a high level probe to ascertain
the cause of the sinking of this vessel. Though a Mongolian ship was carrying iron
ore from Haldia, why was it being re-loaded at Paradeep port? Where was this
ship destined to travel? Was it to go to China? Is there any safety and security
lapse in Paradip port by allowing private surveyors to certify a vessel after their
arrival and not engaging Government certified surveyors? I would not say that
sinking of this Mongolian ship was deliberate but this incident has occurred due to
official negligence. They should be taken to task. The debris of the ill-fated vessel
should be cleared from the sea as the owner of the vessel is yet to contact the Port
Trust Authorities. I would like to get a categorical answer from the Government in
this regard.
3t gBlst ot (JfacwTion: Uiy Aeled, # SFUe |MAWs, SR Uo¥ & RGN Ud IR
ARBN DU GRI HAN ST I8 UGV & FdY H el aredl gl

W AT &9 @ AT UG QNS SR IS H Sffearil-a a1 favenfua
PR TAB! SHHT TR D YBR Bl ARBR Ud IR IRBR IRIATSAN O EeTeid! gswaol

fafics, HAlfsar s DI, Y] AR IR ©ie, TR, HEa ©ie, DIl Wi,
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AHie hag], HIR AN Wi Wi 8 fH srenaed arar | et [, gai, g, favern g
e & 91 Rég Sarer # 8rel o1ar 8, e SR R ST &7 W[WReT @R 81 3@
21 a9 | RET TR & fFI a9 TS 1a & T 12 ¥ AAF ANl B 4G B T
& il ARBR AT Hidedl gRI DI JaTgoll & Hell| Y ATy GH SER gt o R &l a7
JAT a9 [, Siig S SO G B I§ © favenfia gy snfedrdl, awariiai @i anfde
IR @R19 21 39T TITw araer Ud A 81 el §l gaiaver Uguy & HIROT ST Sias
YR H IS T g SEUHEdl v gy fFRiEer 9 gR geia d@ Hae &1 aRarset ©
JIEHIRAT W PIS gv1G & TS @1 21 fengy Yguor & wiavel & Ui @Rl IO 81 AT B
adfed S & ofamal 99 YA W hiaedl gRT /g Heoll fHAT 1 &1 gl $7 gRI Sadry
B drenfire &1 s T8l fhar o J@1 7, NS dReT ded Scaford 8 <@l Bl

3Yd: 3MUeh HIEH ¥ s ARBR ¥ e 2 fb Sug dvs, IR U & ARBN Td
IR WRBN TRATSRT §RT BATY ST I TGHUT P hdl o T8 HRIATE! B BT HL DY
e anfearfydl 1 warey R I8 9 |
SHRI P. KARUNAKARAN (KASARGOD): Sir, the Public Distribution System

in the State of Kerala has been functioning well. They have been able to intervene
in the market and also control the rise of prices to some extent. There is a big
demand for foodgrains and other materials especially during the festival season.
The festivals of Christmas, Bakri-Eid and Onam are celebrated in the State on a
very large scale and which also serves as a symbol of national integration. As you
would know that Christmas is nearing and the Government of Kerala has
requested for additional food grains and also additional quota of 10,000 MTs of
sugar.

So, it is essential that the Government distributes them through the PDS
during festival seasons so that common people may enjoy the benefits. 1 would

like to urge the Government to take necessary steps in this regard.
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MR. CHAIRMAN : The House stands adjourned for lunch to meet again at 2 p.m.

13.00 hrs.

The Lok Sabha then adjourned for Lunch till
Fourteen of the Clock.
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14.00 hrs.
The Lok Sabha re-assembled after Lunch at Fourteen of the Clock.

(Madam Speaker in the Chair)
MATTERS UNDER RULE 377 *
MADAM SPEAKER: Now, the House will take up item no. 14. Matters under
Rule 377 shall be laid on the Table of the House.

Members who have been permitted to raise matters under Rule 377 today
and are desirous of laying them, may personally hand over the slips at the Table of
the House within twenty minutes. Only those matters shall be treated as laid for
which slips have been received at the Table within the stipulated time, the rest will

be treated as lapsed.

(i) Need to set up a Polytechnic college in Hoshiarpur Parliamentary
Constituency, Punjab

SHRIMATI SANTOSH CHOWDHARY (HOSHIARPUR): There is no
Polytechnic College in Sub tehsil Dhilwan situated on the G.T. road in Bholath
Vidhan Sabha area which is in my Parliamentary constituency Hoshiarpur. There
1s no educational institution in an area spread over 50 KM in radius. The people of
village Jalika has agreed to donate 8 acres of land required for Polytechnic college
free of cost. The City of Kapurthala is only 14 km from the proposed site at
village Jalika. There is no professional institution beyond school level in the entire
area.

I therefore, urge upon the Union Government to release funds for the
proposed Polytechnic College to be built at village Jalika in Hoshiarpur

Parliamentary Constituency.

* Treated as laid on the Table
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(ii) Need for implementation of Mega Power Projects in Orissa

SHRI AMARNATH PRADHAN (SAMBALPUR): Energy is the driving force for
any economic development. Orissa has vast reserves of coal which can be
exploited by setting up Power projects in the state.

I request the Central Government to set up mega power projects in Orissa at

the earliest.
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(iii) Need to set up an Avian Research Centre in Thattekkadu, Kerala

SHRI P.T. THOMAS (IDUKKI): The world famous bird sanctuary at Thattekkadu
- Kothamagulam is in my constituency in Idukky - which requires more attention.
This is a tropical Birds Sanctuary. More than 320 different variety of birds are
there. Also, 40% birds are migratory birds out of which 17% are international
migrants. The rest are rare birds like Frogmouth and ‘Ripley Owl’ are there in this
Sanctuary. Last Year more than 75000 tourists visited there. I request the Union
Government to consider setting up of an Avian Research Centre in Thattekkadu. I
request Tourism and Environment Ministries to take necessary initiative in this

regard.

(iv) Need to include Piparhawa (Kapilvastu), a pilgrims place in district
Siddharthnagar, Uttar Pradesh, in the World Heritage list

st STefeeT e (SARATS): AEGy, TiaA g€ & el fUiRgal (@fieaw)) Sue
RIGITIR IR U § GR-IT & dlg &3 & A dTel Uiay ol 1 6l H AW 8| il
el S N1 U4 fAwary &1 o dlg B TRl ¢ Sad Wl B Ve vd
JRATIHAT R ARBR D [RIdd FI&vl fI9RT Ud pierprar fqedfdenaa & sfogry T o
HYFT Gars ¥ el wraRy § g 81 T © ol e § NdHgE DI S 6T P
DI AU AR S Hivctawd, NGIITR F g3l AT| <l ¥ b Iad WA BT A-ID
faepTT 7 BM & BRI g8l A ATl Ty U9 IR qdeehi Bl HIb! HRILM el & Sfafd
I g eRIsR B Gl § A (AT 1 A1 | ARG WRBR DI {UIREdT HiUcae] Pl dcs
SIS B Gl H AMHA BRE BT JAN HRAT A1
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v) Need for financial assistance to ‘Rajiv Aarogyasri’ a Community
Health Insurance Scheme implemented by the Government of Andhra
Pradesh

SHRI RAYAPATI SAMBASIVA RAO (GUNTUR): The Government of Andhra
Pradesh has implemented a unique Community Health Insurance Scheme called
‘Rajiv Aarogyasri’. It was started on a pilot basis in the backward districts of the
State, namely, Mahaboobnagar, Ananthapur and Srikakulam from 1* April, 2007
and now it has covered all the district of Andhra Pradesh.

The scheme extends financial protection up to a sum of Rs. 2 lakhs in a
year to families living below poverty line for the treatment of serious ailments
which require hospitalization and surgery. Its ambit covers almost 163 surgical
procedures.

This scheme is under implementation and the entire expenditure is funded
by the State Government of Andhra Pradesh. The request of the State Government
pertains to sharing of the expenditure in 70:30 ratio and to extend Central
assistance. A request for clearance of the proposal and sanction of a sum of Rs.
300 crore 1s pending with the Government of India.

The Scheme needs the support of the Government of India. The State alone
cannot cater to such a huge expenditure. Hence, I would request the Hon’ble
Union Minister to extend financial assistance to the tune of Rs. 300 crore as
sought by the Andhra Pradesh Government to make ‘Rajiv Aarogyasri’ a grand
success, which is aimed at extending financial protection to children aged up to 12
years of the families living below poverty line in Andhra Pradesh. 1 would also
request the Central Government to reimburse whatever has been spent by the State
Government on this scheme so far, since the commencement of this scheme from

1 April, 2007.
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(vi) Need to wupgrade Liquid Propulsion Systems Centre (LPSC),
Mahendragiri in district Tirunevveli, Tamil Nadu as a separate unit
with its Headquarters at Mahendragiri

SHRI S.S. RAMASUBBU (TIRUNELVELI): The Liquid Propulsion Systems
Centre (LPSC) situated at Mahendragiri in my Tirunelveli District, Tamil Nadu is
a constituent unit of Indian Space Research Organisation (ISRO) which was
started in 1984. It is one of the important units of the Indian Space activity because
it contributes in a major way for systems development, assembly, integration and
testing of Liquid and Cryogenic Rocket Stages and High Altitude Testing of
Satellite Propulsion Systems and various other activities.

The present man-power strength of LPSC, Mahendragiri is about 550
which include senior scientists, technicians, administrative and supporting staffs.
Though it was established 25 years ago and major developmental activities are
being carried out here, its Head Office and control is still lying with Valiamala
which is located near Trivandrum in Kerala. Trivandrum in Kerala is already
having VSSC and other small units viz., TERLS, IISU besides APP in Alwaye.
Another neighbouring State of Karnataka is having ISAC, ISTRAC Units in
Bangalore and Master Control in Hassan.

LPSC, Mahendragiri is the only unit established under ISRO in Tamil
Nadu. There are various units under ISRO having even 250 employees or less than
that which have been made a separate centre. However, the LPSC, Mahedndragiri
is not yet considered which has enough reason to be upgraded into a separate
centre.

I, therefore, request the Union Government to upgrade Liquid Propulsion
Systems Center (LPSC), Mahendragiri into a separate centre with its Headquarters
at Mahendragiri in Tamil Nadu.
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(vii) Need to set up a railway station for stoppage of trains either at Neema
or Gopalur on Varanasi-Lucknow railway line in Partapgarh
Parliamentary Constituency, Uttar Pradesh

IGHARt ¥ g (Wamwe): Heled, aRIMT U4 o, dl SIMR-geiM@yR & drd S
Nd @89 § 9 Yod e d WX I9e &7 UdIie & S T &1 18 fdhatrer anf
USAT B, U $9 Yeld s WR § ISR dTell hls 4l Yl Hal AY GHG & H T whdl ©
oI BRUT IRV T oRg=e; A M-S dlel, AR G &3 Y6 & I &5 B Al
DI P BRIG T8 §  Odh 39 VAd Al R YAIIG H fRIG A1 A1 MUTAR W Yefd
YA AT BleT IR 39 NeTd ATg W ISR dTell Xel MISAT BT AbT S Fehell & | 11 T
MR AX YATITG WER I T 30 fhalHiey R € 31d: MUTAYR AT 4T WR 8lee AT Xeld
TIF FAIHR WY UATITe fTel & SR & | B el ANl d1 39 B | BIIEl 81 Adhdl
2 | A1 MUEqR H e M & BRI R H S0 W9 &F Ah™ By ¥ AeE B D
foy R € |

3 W b HIH ¥ ARG © [F IRV Td RIS IR SAAR-GRMR ® drd
Reld s WR AR GHGT & JATe & S & H YA M1 a1 Murel® # Ueh Verd e

T YeTd BleT PR TgT TR 59 NoTHRT R I dTell Xl IdT BT 3&xrd fhar v |

(viii) Need to follow up the proposed tripartite talks among Government of
India, Government of West Bengal and representatives of Gorkha
Jana-Mukti Morcha vigorously for grant of statehood to Gorkhaland

SHRI JASWANT SINGH (DARJEELING): The tripartite talks between the
Governemt of India, Government of West Bengal and representatives of the
Gorkha Jana-mukti Morcha on the issue of grant of Statehood to Gorkhaland, later
this month, should be followed up sympathetically and vigorously as it is an issue

of national importance
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(ix) Need to set up a new fertilizer unit in place of closed factory of
Fertilizer Corporation of India Limited in Gorakhpur, Uttar Pradesh

AR e (MREQR):  #eled, o¥ H BRa ?If< & dAhadl d 9RdY Idveb
fafiics &1 Al ANEE @1 2 | Al B 99 R RS AT 8l 50D (oY ol &
e < & A= ur § Sdve W wnfid fhu v g | s vF § YRy Sdve
foaffies @ o g | 1969 3. W TREYR ¥ WMUT H1 75 o | 50 Idb GIF 7 qdi
9. d1 48R & 3R BRA SifwT B Al § Hew@qul YHDT B Fare fhar o | b
AR GHSAT & Fold TREYR BT Idveb FIF [, 1990 §. ¥ dg X fagn mr 3R a9 4
FAAR I8 §PIs 98 I V8l & | U URH PR & ol IR A_reld g | o & o9 gd
FETTHERT T IREYR SR §9 Shls Dl G: URH B AYAT T Idvb GIF M 6l
TR Y&l S.U. Bl ST Bl (AT o7 b1 TS Ieb I8 AT HIY0N qeh &1 A T |
MRYQR {RYT IRb W D U GAT AT H (1400 V) YA SUE & Sl aedr H A & |
TIAT ISP WIF ST & ITHAH H YHATS T ¢ |

HUYT ATUH SHfed H WRAG Iavep i fofics & TREQR RT 98 gdh1g & @I

R T G339 T S0 |




08.12.2009 78

(x) Need to release adequate funds under Calamity Relief Fund/National
Calamity Contingency Fund to undertake relief measures in drought
affected areas of Rajasthan and provide insurance benefit to the
drought affected farmers from National Agriculture Insurance
Corporation

3t IO I AEare (REER): AEIGT, § 3MUS ATH § R ARBR B & IO I
H 0SB AR AT AMEd g, ORI WPR gR I B 33 el 7 4 26 frai A
3Tl O fhar & | 3Pl & BRU B IUEA D AI-QY qY-a7 B AT w® A
I SR TST 2 | bl & BRU BN IAET & W-A1 ug-oq b RIfd W of fquda

IR TSI & | ORI IRAR gNT 26 FTell & 32,833 Tdl § NI bl AR <o, Jbidh

PN B AR B, IR B oY IRN IUSAY DA Td JJIE HeIdl o HRd BRI
Tho & W H 12,690.99 TS T HI AN FI off, AfFT WRT WHR 7 1034.84 TS
w0 & Wipd Y 2 S o orr & &9 2 |

2 fYTHR, 2009 B 4RA WHR & Dol & 7 W AORAF IS BT Q91 fhar vd
3pTel B AT BT Tolald | ST, i s bR gRI T Herddl AR &1 fad S
A AT H AIHAT B AR TATI 3MeDTA Med B Aalferd T8l 8l 8 o |

d e HER ¥ WRT WRBR A NY BT dAedl g B IO I @
ALARUG/TA A UE. | gifod A o™ 9 & folg qrea Refist &Y vd eed
Tlhoar SRING BN Bl MR &Y b @ & HRU due g5 Bdd & oy Afdelq
s & SR 41 iy Wigd &), a9 el @ doble ed fa w@ |
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(xi) Need to provide multipurpose Unique Identification Number after
updation of National Register of citizens based on 1951 Census/1952
Electorates’ List

i wen wrew Riw (Tt awawon): w@iey, § S IReR &1 2 weaqul v @t SR e
ITedl §l B ARBR gRI g3 [Py yga™ U= SR &= &l ATSH AR B 8, WY
N PTS ASA H 98d AR V9 g vy @ 91 o € iR Sl W &R &1 AdiNord
v 1 T fhan A g1 R wekt ugell I8 € b I8 fafdre uge v dad WRd & Ay
TR BT faar SR stear 39 W B S WRG # B ff e (gete) ¥ | | T
TIfIhRoT & 1ehel o 39 IMURT & fARIBRoT § =i aqaedar Siars gl

W IRA WRHR A AR & 6 1951 B SHIUAT far 1952 B Adardl Gl &

YR W AT ANRS URTDT &I PR & q16 & Ig AT dF] a1 SRy s gqahl
o feddt ot R 3 A, Taa U4 erdsar & o gAufsd 1 3ol 9 |

(xii) Need to open a Kendriya Vidyalaya in Sambhalpur Parliamentary
Constituency, Uttar Pradesh

S, THIGEAE T (WAHA):  Held, W AT &F A H T 2 AT Ul Ao e
HOR BAT AT Afh AT T |1 39 Whel A Hdlfeeld PIg BRIl ARBR 1 7 B 349 30
T H o fear g | e e qRIeErE S e a7 SiElfie ek SR gimie &l a9
R E | T8l R U A< el @il S B AR I8 B a1 el A Bl 7 @l 2 |
I Al TS b IS A D WAl AU & & | T8l Aol Wpel Bl Wiell ST 988 SR
=l

MR TISNIRY & 6 oy oY q¥AS i 1 &1 H 2 Wil U8l HoRR g0 Aol ol
Dl Sea W o GAdT bl HEdT! B |
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(xiii) Need to provide adequate quantity of fertilizers to farmers in Bihar

2 v Aga R (YUIA): AeQd, Fed S AIGH | AHR RS Td I HAT Sl Bl
ST 3P B gU HEl © b [I8R § I B B! fdheatd | Hami o1 1t qoa
ETE ST USdl 21 39 "E@yU 9T & IR § A 9 o fagr # faf @ne s
DI AP F AMND WE & ¥ IS PR BT Q¥ S B FE B, o\ S FHRT Bl
e 8 A& | ot g Bl Wil BT G oIz 21 A DRI & JJAR WIS Bl ATEe, S
T BT Al &, 98 U8l & a1 A et B 39feTy W fIgR # SdRPl &1 JMde e/l
S 3R Xb B! FIRAT HRAT R A= sy o e o IR {6 39 Suaer dRani|
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(xiv) Need to introduce Micro Irrigation Techniques in Tamil Nadu
instead of major irrigation schemes

SHRI R. THAMARAISELVAN (DHARMAPURI): Many of the river systems in
Tamil Nadu are becoming over stressed with increasing demand of waters and it
becomes virtually impossible to stick to 75 yield for the purpose of sharing among
the basin States.

The Rivers in Tamil Nadu receive water mainly during monsoon period and
most of the rivers which originate within the State lie in the rain shadow areas
during South West Monsoon of Western Ghats. They are mainly influenced by
North East Monsoon which occur in short heavy spells due to cyclonic depressions
and the time period is also restricted to the months of October, November and
December.

Due to this phenomenon, the flows in the rivers are often sporadic and last
for a few days only. Hence, it becomes imperative to store these flood flows by
Micro Irrigation Techniques instead of Major Irrigation Schemes.

The detailed analysis of the surplus run off in the rivers of the State
undertaken by the Water Resources Department of the State reveals that the most
of the river basins have surplus only at 50% dependability.

Further, the rainfall during North East Monsoon is not uniform throughout
the State and is concentrated only in a few pockets within the basin. This results in
a situation where huge inflows occur in a particular river or basin while the
adjoining or the nearby basins are bone-dry. There is scope for transfer of water
from one basin to the adjacent basin and nearby basins. It also often creates the
need for transfer of water within the basin from one tributary to the other
tributaries. Such transfer may perhaps be possible at 50% dependability only.
Therefore, the dependability consideration for all schemes may be relaxed to 50%
and above instead of the present level of 75% as demanded by the Government of

Tamil Nadu.
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(xv) Need to establish a separate High Court in Tripura

SHRI KHAGEN DAS (TRIPURA WEST): Tripura was a princely state having its
own High Court with an independent administration of justice. After its merger
with India, when Tripura became a Union Territory, it had a court of judicial
commissioner equivalent to a High Court. When Tripura became a state, then the
long tradition of separate High Court was discontinued and it became a part of
Guwahati High Court. Geographically, Tripura is in the remotest corner of North
East and access to Guwahati is extremely difficult for common people. The
people of Tripura have been consistently demanding for a separate High Court for
the last three decades. The High Court Bar Association, Agartala submitted a
representation to the Prime Minister on this issue.  The Tripura Legislative
Assembly passed unanimous resolutions demanding separate High Court for
Tripura. The Chief Minister of Tripura wrote letters to Prime Minister and Union
Law Minister in this matter. Tripura has now got a full-fledged infrastructure for a
separate High Court. The geographical and socio-economic condition, number of
pending cases and all other factors justify establishment of a separate High Court
in Tripura. I would, therefore, strongly urge upon the Government of India for

establishment of a separate High Court in the state of Tripura at the earliest.
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(xvi) Need to release the amount of insurance compensation to the Potato
growers in West Bengal

SHRI PRABODH PANDA (MIDNAPORE): During the last financial year the
production of Potato and Boro harvest in the country was less than normal and the
same was in West Bengal too.

The farmers, particularly the small and marginal, who took loans from Co-
operative banks and Garmin banks and deposited the premium for Potato produce
insurance with the competent authority, are facing great difficulty to get their
compensation for the production loss. The total number of farmers to receive
compensation stands at 5,09,516 in West Bengal alone involving an amount of Rs
381.59 crores.

Their compensation has to be borne by the Central Government, State
Government and Insurance Companies together. Till date the West Bengal State
has already released its share of Rs. 168.94 crores, but the Central Government’s
share of Rs. 134.83 Crore has not been released yet along with the amounts due
from Insurance Companies, which has caused great difficulty for the farmers.

I, therefore, urge upon the Central Government to release its share for
compensation immediately and save the poor, small and marginal farmers of the

region.
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14.01 hrs.
DISCUSSION UNDER RULE 193

Report of Liberhan Ayodhya Commission of Inquiry and Memorandum of
Action taken by the Government on the Report — Contd.

MADAM SPEAKER: Hon. Members, now the House will take up item no. 19.

Shri Basu Deb Acharia.

SHRI BASU DEB ACHARIA (BANKURA): Madam Speaker, since yesterday we
have been discussing the Report of Liberhan Ayodhya Commission of Inquiry.
The Babri Masjid was demolished on 6" of December, 1992, which was a Sunday.
Millions and millions of people of our country saw how the vandalism and the
demolition took place. It was a calculated and pre-planned action on the part of
the Sangh Parivar. The Babri Masjid-Ram Janambhoomi dispute was a local
dispute.

Let me quote what Pandit Jawaharlal Nehru wrote to the then Chief
Minister of Uttar Pradesh, Shri Govind Ballabh Pant, when an idol of Ram was
surreptitiously placed on the night of 23™ December, 1949. Disapproving the
action of Shri Govind Ballabh Pant, Pandit Jawaharlal Nehru stated in his telegram:

“I am disturbed at the developments at Ayodhya. I earnestly hope
that you will personally entrust yourself in this matter. A dangerous
example is being set there, which will have bad consequences.”

That was what Pandit Nehru said in 1949. I have with me also copies of
the letters sent by the then Home Minister, Sardar Vallabhbhai Patel. He also did
not approve the placement of idol surreptitiously in Babri Mas; id.E
One day before, Namaz was performed there. It does not mean that never Namaz
was performed in the Babri Masjid. Why has this been brought to the national
level from the localised problem?

Madam, I can remember that I was the Leader of my Party in 1986 when

late Shri Rajiv Gandhi was the hon. Prime Minister of India. He called the
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meeting of Leaders of all the political parties. When the Faizabad Court ordered
for unlocking of the gate of Babri Masjid, he wanted to consult with us. We
categorically told him that the gate of the Babri Masjid should not be opened. The
Government should prefer an appeal at the Allahabad High Court, but that was not
done. The gate was unlocked and that ignited the Ram Janmabhoomi Andolan. It
was the Andolan of Sangha Parivar, RSS, Bajrang Dal and the BJP.

Madam, in 1986, the BJP had only two Members in this House. One
Member was elected from Gujarat and another Member was elected from Andhra
Pradesh. They utilized this issue to increase their number and they utilized this
issue in the elections. To get the support of the people we can see as to how the
religion was misused for political purposes. They got the result. In 1989 from
two its tally increased to 88.

Madam, as you are kindly aware, the National Front Government was
formed under the leadership of late Shri Viswanath Pratap Singh. We, the Left
Parties, decided to extend support from outside; and the BJP, though they wanted
to come to power, but because of our opposition, they also extended support from
outside.  Before they got the result, there was the Palampur resolution and an
issue was identified, the issue of Ram Mandir. It was not a religious movement
rather hundred per cent political movement to come to power, to get the support of
the people and to get votes.

Now, after 1989, we have seen how the entire society and the entire country
were communalised. We have seen that in 1990 the Rath Yatra was started from
Somnath under the leadership of Shri L. K. Advani and the BJP’s election symbol
was prominently displayed in the Rath. What we have seen that the day the Rath
Yatra was started, there was bloodshed and there were communal rights
everywhere.

Madam, my district, which is a small district, was known as a peaceful
district "Purulia’. Shri L.K. Advani’s Rath only touched the border, "Jhalda’. The

moment it crossed the border to erstwhile Bihar, there were communal riots.E
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14 persons belonging to the minority community were killed in Jalda. Shri Advani
was arrested because, in Bihar, Shri Lalu Prasad was the Chief Minister and he
arrested Advani ji. The BJP decided to withdraw the support at the Centre. What
did the Congress do even at that time? Please remember 7" November, 1990.
When there was a debate on the Confidence Motion moved by the then Prime
Minister Shri Vishwanath Pratap Singh in this House, when there was a
communal tension throughout the country, what did the Congress do? The Chief
Minister of Uttar Pradesh was Shri Mulayam Singh Yadav. The State Government
and the Central Government, the National Front Government, both took a firm
stand not to compromise with the communal forces; if the Prime Minister had to
sacrifice the Government, he would sacrifice it. There was a debate. At that point
of time also, there was an attempt to demolish the Babri Masjid. The Babri Masjid
could be saved because the then Chief Minister of Uttar Pradesh Shri Mulayam
Singh Yadav took a strong stand that the Babri Masjid should be saved. The police
had to fire and 16 karsevaks were killed and the Babri Masjid was saved. Not only
was the Babri Masjid but also the entire country was saved. What had we seen
about the role of the Congress? When it was necessary to support a secular
Government, when there was communal frenzy everywhere in the country, when
communal riots were taking place, blood-shed, frenzy and trail of riots, killings
were taking place throughout the country, the Congress at that point of time also
compromised with the communal forces; joined hands with the BJP to pull down
the Government.... (Interruptions) Please remember 7" of November, 1990. Both
the Congress and the BJP joined hands to pull down that Government. ...
(Interruptions)

MADAM SPEAKER: Hon. Members, please sit down.

SHRI BASU DEB ACHARIA : In 1986, by opening the locks of the Babri Mas;jid,
they appeased the Hindu fundamentalists.... (Interruptions)

MADAM SPEAKER: Shri Basu Deb Acharia, your time is coming to a close.

Please conclude in the next two minutes.
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SHRI BASU DEB ACHARIA : How can I conclude in two minutes?

MADAM SPEAKER: Your Party’s time is only 14 minutes.

SHRI BASU DEB ACHARIA : Please give me another 8-10 minutes.

MADAM SPEAKER: All right, I will give you a few minutes more. Please try to
conclude.

SHRI BASU DEB ACHARIA : Definitely, in 10 minutes, I will conclude.
MADAM SPEAKER: I will not give you 10 minutes. I will give you five minutes.
SHRI BASU DEB ACHARIA : In eight minutes, I will conclude. I will
compromise!... (Interruptions)

Coming to my point, I would like to say that in 1986, by opening the locks
of the Babri Masjid, they appeased the Hindu fundamentalist forces and by
amending the law of the land in the case of Shah Bano — I was in this House at that
time also. We opposed it tooth and nail - they appeased the Muslim
fundamentalist forces. So, the Congress always compromises with the communal
forces.... (Interruptions) It always compromises. We know that it was a
calculated move. There was a well-planned preparation and lakhs of karsevaks
were mobilized for seven days. E

The other day, while speaking about article 356, Advaniji had referred to
our support to the imposition of President’s rule in four States. For the first time
we supported it at that time because not only Uttar Pradesh, but also the other
three States ruled by the BJP, those State Governments helped, assisted and
arranged shelter for kar sevaks for the vandalism, for the demolition of the Babri
Masjid. It was not only the demolition of Babri Masjid, but the secular fabric of
our country was also demolished on 6™ December, 1992.

But I am surprised to see that Justice Liberhan, in his report, is quite silent
on the role of Shri Narasimha Rao, who was the Prime Minister at that time. He
was sleeping throughout the day and suddenly woke up when he came to know
that the entire mosque was demolished. Comrade Harkishan Singh Surjeet

telephoned him from London. Comrade Jyoti Basu told him on 5™ November,


Rep130_1
d by e2 


08.12.2009 88

1992 that all preparations are there to demolish Babri Masjid and urged him to
take steps to protect Babri Masjid. How could he rely on the assurances given by
three leaders of the Bharatiya Janata Party when he could not rely on the report of
the Home Ministry of his Government? The Home Secretary, at that time, Shri
Madhav Godbole said, “We felt the only way the structure could be saved was to
take it over and impose President’s Rule. In fact, the Home Ministry had mad all
preparations, the Law Ministry was consulted, they had concurred, the Cabinet
Note was ready on 20" November, 16 days before, the question was getting
clearance from the top”. It never came. ‘Top’ means from the Prime Minister.

The Government of India could have taken its own decision. Why? I would
like to know whether there was a meeting of sadhus and sants, few days before,
with Shri Narasimha Rao. What transpired in that meeting? On 23" November,
1992, a meeting of the National Integration Council was held and it was boycotted
by the BJP as well as the AIADMK. In that meeting, a Resolution moved by Shri
Harkishan Singh Surjeet was unanimously accepted by all. What was there in that
Resolution? It said:

“The National Integration Council meeting, after considering all
aspects of Babri Masjid-Ram Janma Bhoomi dispute and the report
of the Government, authorizes the Prime Minister to take whatever
steps he considers essential to uphold the Constitution and rule of
law and for implementing the court orders and ensure that no
violation takes place.”

The National Integration Council assured him of its wholehearted support.E
Eept BJP and ATADMK, all the Parties, including Samajwadi Party headed by
Mulayam Singh Ji was also present... (Interruptions) Jemaw fg St i a8l wigg I
He assured him of his whole-hearted support and cooperation in any steps which

were essential... (Interruptions)
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SHRI BASU DEB ACHARIA : Why was he a silent spectator?

MADAM SPEAKER: Please conclude.

SHRI BASU DEB ACHARIA : Why did he not take action? Why Liberhan did
not find that he had any role in regard to demolition of Babri Masjid?

ST HRSAT : 31 FHATE HRY | JMYBT SN TR <IgH fear, a8 i) gore &1 1Tl
SHRI BASU DEB ACHARIA : Whether a Prime Minister could have taken steps?
What he did after demolition? After it was demolished then he woke up, sent
Army and the State Government was removed. But the Babri Masjid was
demolished, the secular fabric was demolished.
MADAM SPEAKER: Please conclude quickly.
SHRI BASU DEB ACHARIA : Madam, I am concluding. 1 was surprised
listening to my friend, Shri Rajnath Singh, yesterday justifying the action of Sangh
Parivar, the Saffron Brigade. He has justified it. There was no repentance, no
remorse. Thousands of people belonging to minority community were killed.

What happened on the streets of Mumbai? Mr. Sanjay Nirupam was there
in December 1992 and January 1993 when thousands of people belonging to
minority community were butchered, killed and vandalized. Where was he at that
point of time when hundreds were killed?... (Interruptions)
e TR : Y R WS B MY? Forg foud Sft, g dfSy |

.. (o)

SHRI BASU DEB ACHARIA : Who was responsible? The responsibility should
be fixed. The ATR does not contain any measure of punitive action neither

prosecution... ([nterruptions)

& WRSAT : IfUDT Y FHTE & AT 2l U 9 a7 e ff 99 & v 21 39 98

SISV | acd AR Sfl, FATG BRI |

.. ()
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SHRI BASU DEB ACHARIA : This is being defended by stating that many legal
cases pending in various courts on this matter and hence due process of law should
be allowed to take its course... (Interruptions)
SHRI SANJAY NIRUPAM (MUMBAI NORTH): Madam, I have nothing to do
with the Ayodhaya Movement nor I have anything to do with the Mumbai Riots...
(Interruptions)
JEALT HSAT : 3T R WS 81 B 87 AT 96 S8y|

.. (o)
SHRI BASU DEB ACHARIA : Nothing, however, stopped this Government
through its legal officers to intervene in the judicial process for ensuring clubbing
all such cases and refer all cases to the Supreme Court for expeditious trial...
(Interruptions)

L& HEIGAT : IY<d AR SHl, 3d 37T FHATK HRA | 37 AT 37YAT RATT FZUT DI

.. (erTE)
SHRI BASU DEB ACHARIA : The perpetrator of crime should be punished.
They should not go scot-free. In order to unite our people, to strengthen the secular
fabric of our country, there is a need for such action against the perpetrator of
crime.

MADAM SPEAKER: Hon. Members, before I call the next hon. Member, I have
to tell you that the time left for this discussion is approximately 3 hours and 15

minutes. According to that, the reply of the hon. Home Minister shall be at 5.30

p.m. Now, there is a statement by hon. Minister Shri Prithviraj Chavan.
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14.24 hrs.
STATEMENT BY MINISTER

Sequencing of the First Human Genome in India*

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH
SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE,;
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN):
Madam, I am very happy to inform the august House that the scientists of the
Council of Scientific and Industrial Research (CSIR) working at Institute of
Genomics and Integrative Biology (IGIB) for the first time have successfully
decoded the Human Genome in India.

The first human genome sequence in the world was a result of the
International Human Genome Project comprising of scientists from six countries.E
This large international collaborate Project began in 1990 and the sequencing was
completed in 2003 after 13 years. This spectacular feat at that time was hailed
equivalent to the man landing on the moon. India could not be a part of this
initiative in the early nineties because of the resource constraints.

With the completion of the first human genome sequence in India, we are
now in the league of few select countries like United States, United Kingdom,
China, Canada, and Korea. Scientists of CSIR could achieve this feat by adopting
new technologies and by effectively integrating complex computational and
bioinformatics tools with high throughput analytical capabilities using super

computers.
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The sequencing of the first human genome in India, therefore, sets the stage
for India’s entry into the elite club which will open up new possibilities in
diagnostics, treatment and low-cost affordable healthcare in future for the masses.

(Placed in Library, See No. LT 1097/15/09)
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14.26 hrs.
DISCUSSION UNDER RULE- 193

Report of Liberhan Ayodhya Commission of Inquiry and Memorandum of
Action taken by the Government — Contd.

SHRI PINAKI MISRA (PURI): Madam Speaker, I am deeply grateful to you for
having given me this opportunity on behalf of the Biju Janata Dal to address this
august House on a very seminal issue.

Biju Janata Dal is a regional party named after Shri Biju Patnaik. I think it
is truism that the secular credentials of both Biju babu as well as our leader Shri
Naveen Patnaik both nationally and internationally are unimpeachable and
unexceptionable. Therefore, I think, since we as a regional party, are far removed
from the hurly-burly of the UP, Bihar, and West Bengal type of politics, I hope on
behalf of my party to be able to say something to this House which would be a
little more objective than what has been said so far from both sections of the
House.

The first issue is relating to the Report itself. The Report is a rather shabby
piece of document; 999 pages. I have had the dubious pleasure of having read this
Report cover to cover. I have never seen a report which has been trashed so
uniformly. I have not heard a single work in its defence outside this House, and, I
think one or two Members of this House, who have spoken in its defence, or who
have tried to extract portions of it to make a point or two, are out of sync with the
general public perception outside and the media perception outside. It is riddled
with errors; it 1s repetitive. There are many factual inaccuracies which have been
elaborated by some of the other Members.

I have to basically address three issues which I find very important here.
One of them is of course a legal issue, where we know that certain people who
have been called ‘culpable persons’ within the Commissions of Inquiry Act have

been so held without even a Section 8B notice having been issued to them. From
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a legal standpoint, I cannot understand how a retired Chief Justice of a High Court
could do this when even ordinary law students would know that under the
Commissions of Inquiry Act this is an absolute, basic prerequisite. Therefore this
is a horrible legal howler which seems to be bewildering as to how a retired Chief
Justice could have done this.

But, on the moral aspect — and this has been touched upon by some of our
esteemed colleagues here — two issues stand out. One of them is the clean chit
given to two Congress Governments between 1985 and 1989 and between 1991
and 1996. Some Members have alluded to this fact and we are all aware that this
was an issue which had been lying in cold storage for the last 40 or 45 or 50 years.
There were locks put on the disputed premises. What happened between 1987 and
1989 was that an honourable man, a gentleman, the then Prime Minister Rajiv
Gandhi, was, I think, ill-advised by certain people around him to ensure that a
favourable court order was passed, to ensure that thereafter a sarkari shilanyas
was done, to thereafter ensure that, in fact, the 1989 election campaign was kicked
off from Ayodhya by the Congress Party. I cannot understand how in Chapter 4,
which is a sequence of events, which runs into voluminous 226 pages, this entire
history of 1987, 1988, 1989 where the Congress Party was completely culpable of
horrible misjudgment which led to this catastrophe in 1992, this has been
completely glossed over by this Commission. And I say that it is a fundamental
error on the part of the Commission. More than that, I think, it is a moral outrage.E

Thereafter, the period 1991-1996, certain Members have mentioned that
Shri Narasimha Rao has been given a complete clean chit as the Prime Minister;
and Shri S.B. Chavan as the Home Minister, and indeed the entire Cabinet at that
point of time has been given a complete clean chit.

Madam Speaker, I wish to bring to the notice of this House that a magazine,
The Outlook, in fact, has recently brought out comprehensive details on how in
December 1%, 2™, 3", 4™ and 5™, various high level officers of the level of Joint

Director, Additional Director of the Intelligence Bureau were sending out reports
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from Ayodhya which were showing there was disaster impending. There were
reports that explosives had been smuggled into Ayodhya. There were reports, in
fact, that four graves had already been desecrated and had been taken over; and a
tea stall had been placed by and for the kar sevaks; hundreds and thousands of
people were being assembled there; and the Kalyan Singh Government clearly was
completely doing away with any security measures there. I cannot understand
why in the teeth of these kinds of intelligence reports, the then Government took
no action, and the Commission, not only, does not censure the then Government,
and the then Cabinet, but the Commission, in fact, makes bold to compliment Shri
Narasimha Rao for his constitutional correctness because his friend from Andhra
Pradesh, who was the then Governor, did not give a report and, therefore, the
Prime Minister here could not act. Madam Speaker, this is completely
incomprehensible how a Commission of Inquiry could have given this kind of a
clean chit.

But Madam, having said that these were the howlers on the part of the
Commission itself, I also would like to place the other point of view. There is a
word to be said in his defence. We set up a Commission of Inquiry. In fact, in the
afterword, which is Chapter XVI, which actually reads more like a lament on the
part of the Commission, the Commission says how having been set up, what was
the attitude of the various shades of political opinion to this Commission of
Inquiry. Madam, we are all aware that every shade of political opinion in this
House, barring the Congress Party has ruled Uttar Pradesh since 1992, not once,
not twice, even thrice, as Shri Mulayam Singh ji has yesterday said: ‘& d9-09 IR
TR Y2l BT J& |43l @l gl

Madam, I would like to quote from the Commission of Inquiry Report, in
fact, to just show what the Commission of Inquiry has stated about these very
august gentlemen and how they dealt with this Commission of Inquiry, which has

been set up by the consensus of all.
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Now, I would just like to turn the attention of this House to page 998 — para
178.19. It says:

“In spite of the arduous job undertaken by the Commission and
despite the many sittings and the stay orders issued by various High
Courts, the Central Government and the UP Government could not
be persuaded to produce evidence in accordance of Commission of
Inquiry Act, 1952. The State did not produce even a single witness
nor examine any witness produced in spite of the fact that the
highest law officer of the State, that is, the Advocate General
appeared before the Commission from time to time. Not a single
theory was either propounded or put forth by the State during the
course of the Commission’s sittings either in the form of affidavit or
in the form of examination, cross-examination or even a suggestion.

During the whole course of proceedings, the Commission had yet to
see the State’s Counsel ever opening his mouth ”?

This is the successive UP Governments, whether it is headed by the
Samajwadi Party or BSP or BJP.

It goes on further in page 995. 1 would urge Shri Mulayam Singh ji to
kindly pay attention here because the Commission at page 996 of its Report
clearly says: ... ... (Interruptions)
3t gomaw R area (JA99RY): e HeIedT, Yo (e Bl A 9a Bl ¥ & [y g,
FAIH A T foran T 51 SAfIY # TR0l o1 ATedl g 6 Sl a1 A1 96 B8 I8
g, 9% TTod g1 AT 1o qa feam Bl et # S}, oM & QW # 9 o Uy fiy
gl ...(sraem)
2t et s ¢ A steme weledn, § 98l Ue Sf el gl Jargd g S ugdl w9 a
G Y| § g8 ged S %@l gl .. (Fad)
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... (cgaygm)
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st fomTent s : U1 995 WX 178.42 § HEl AT B

“It was expected that all organizations to assist the Commission with
their knowledge but none came forward except raising questions in
Parliament or in other forums or issuing press statements. Even
when the witnesses were examined and the premises of their press
statements issued by them, they backtracked from the statement
issued to the press. They thought it expedient not to take the
Commission into confidence and tell the truth. The leading
instances are Mulayam Singh, Kalyan Singh and many others who
stated in press about their knowledge of the conspiracy for the
demolition but on oath before the Commission denied any such
knowledge.”

This is what the Commission says about leaders’ participating in it. It is not

as if the Congress is free from blame. I can see some smug faces.... (Interruptions)

N e R aea @ ¥ [{agpd o @ 2l .. (@)

LAY ARG : AT Jord (g Sff, # oMUl WaR < & foy ergd | o FHoa
5 SISyl

SHRI PINAKI MISRA : Very well, it is for the people to judge. I can see certain
Congress Members looking a little happier.

MADAM SPEAKER: Shri Pinaki Misra, your Party have three more minutes.
SHRI PINAKI MISRA : Madam, Mr. Acharia spoke for 25 minutes. I have seen
the latitude the Chair has given. I am not wasting the time of the House. I do not
intend to waste the time of the House.

2 Yo Rig aed @ 89X UM Yoh-al e T8, al o gY 2. (Fagm)

A& ARG : MY 4G S| B9 AMUD! WG & oIy AT | 77 /9 3§ @S 7 88|

... (cTagm)

SHRI PINAKI MISRA : Madam, I do not intend to waste the time of this House.

Therefore, I am not going to take too much of time. I am not going to repeat.

MADAM SPEAKER: Please be brief.


LH
d. by j2 

mohan
hri Pinaki Mishra ctd. 


08.12.2009 98

SHRI PINAKI MISRA : Kindly see, the Congress Party was in power at the
Centre from 1992 to 1996 and thereafter, it piloted a Government from 1996 to
1998 and thereafter from 2004 till 2009 it has been in the Government.

Kindly see page 986, 178.16.1.

“After much persuasion, the Central Government had started
examining its witnesses.... The Central Government took a number
of years to examine a handful of witnesses.....No attempt was made
by the Central Government to examine anybody with respect to their
role, facts, circumstances, environment or ambience generated,
conspiracy or a joint common enterprise..”

So, everybody has been guilty in this issue, Madam Speaker.

The question, of course, then to ask is, if the hon. judge felt this way, why
did he not resign, instead converted this into a 17 years pension fund? Some
journalists have called it a 17 years pension fund. There, I agree there is no
defence at all. If the learned judge felt that this was the level of non-cooperation
from all shades of political opinion, he should have resigned much earlier, rather
than take 17 years and Rs.8 crore to give us this dud of a document.

Madam Speaker, here I wish to draw the attention of this House to a very
fundamental issue, the error that we are all falling in. Repeatedly, after a national
catastrophe or a national calamity of gargantuan proportions, what is the automatic
recourse and the easiest recourse that any Government, regardless of political
shade, every Government resorts to? Straightaway go for a Commission of Inquiry.
I do not know how the Opposition gets satisfied. They come into power. They
keep extending their tenures. This becomes a cushy sinecure for some retired
judges. 1 do not understand if we are not going to cooperate with these
Commissions of Inquiry, and if ultimately these kinds of dud reports are going to
come, which are going to be thrashed all around, why there is a need for any
Commission of Inquiry.

I would like to just remind this hon. House of some of these dud

Commissions which have produced nothing. This is a young House. So, I am not
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even going to go back before the 80s’. Starting from the 80s’, in the case of the
Kanishka air crash, Justice B.N. Kripal Commission travelled the world and
nothing came out of it. Regarding the Indira Gandhi Assassination Commission,
what did the Justice Thakkar Commission say? “There is a needle of suspicion
against a particular individual”. That particular individual till today continues, and
rightly so to be a member of the Congress Working Committee. He continues to
be a Member of Parliament. In the case of anti-Sikh riots, not one name was
mentioned by the Ranganath Misra Commission as a guilty person and not one
Sikh has been given his reparation till date. In the Godhra case, it is absolutely
laughable spectacle of two judges. Justice Nanavati Commission appointed by the
Gujarat Government said that the Godhra burning was a conspiracy, and the
Justice Banerji Commission appointed by the Central Government for the same
accident, says it is an accident. How do people react to these sort of goof ups?
Kindly see the Rajiv Gandhi Assassination Commission, Justice Milap
Chand Commission. It took seven years to say that the needle of suspicion is on
the DMK. The DMK, since 2004, has been a member of this UPA Government.
They are sitting happily in the Cabinet and the Congress Party is happily
consorting with them. So, what is the point? Justice Ramaswamy Commission,
which looked into Tehelka, wound up mid way because nothing came about. The
Home Minister is here. I ask him. In the case of Justice Eradi Commission, there
must be a Guinness Book of records entry for this. From 1986 till now, the Justice
Eradi Commission continues to hold forth. He is the Chairperson of the
Commission on Rabi-Beas Water Dispute among Punjab, Haryana and Rajasthan.
MADAM SPEAKER: Hon. Member, would you come back to this Commission
please?
SHRI PINAKI MISRA : Therefore, Commission of Inquiry, if I may say, is a
complete waste of time. The Government of the day, which should otherwise be
acting with alacrity, instead wishes to sweep the dirt under the carpet, and the

Opposition, unfortunately, became equally culpable in this regard.
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MADAM SPEAKER: Please conclude.
SHRI PINAKI MISRA : Madam Speaker, I am winding up in the next two
minutes.

On two other issues, I wish to address this House. One, we come from
Orissa. Therefore, we are unable to understand this fundamental problem. Why
this Commission was set up was Muslim feelings had to be assuagedEhey have a
right to find out why this has happened. This was a dastardly act, this was an act of
vandalism. To the question as to why such an act of vandalism should have been
allowed to obtain in a civilized society such as us, I think the entire Muslim
community in India deserved an answer; they have got no answer. Our point is, we
cannot understand as to how they have now really become mere mathematical
calculations in these populous States of Bihar, Uttar Pradesh, West Bengal, etc.,
where there are MB, MD, MY, MJ. They have all become either Muslim Dalit,
Muslim Brahmin or Muslim Yadav. They seem to have become some kind of a
complex mathematical calculation. That is what they have been reduced to.

That is not so in Orissa and I am happy about it. That is the cheerful bit I
can tell you and the hon. House here that in Orissa we have some of the most
extraordinary inclusivity as far as the minority community is concerned. I come
from Puri, in fact, the entire coastal Orissa. In Lord Jagannath’s own temple, every
year we have the venerable Rath Yatra. The yatra pauses at the grave of a
gentleman by the name Saal Beg. Who was Saal Beg? We talk about Babri Masjid,
we talk about Babar and we talk about the destruction of his mosque. Lal Beg was
a Muslim General. His son was called Saal Beg. He was one of Lord Jagannath’s
closest and most devout Bhakts. Every year the Rath Yatra actually halts at his

grave for a moment to pay obeisance to him.
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Madam Speaker, I have to read this for the attention of this august House.
Sheikh Abdul Rahim said in Odiya:
“Rahim the poet pleads with Lord Jagannath to permit him to live close to
his soul so that he can see his sinople eyes and live in contentment.”
Madam Speaker, that is the kind of inclusivity we have in Orissa.
MADAM SPEAKER: Please conclude with that note.
SHRI PINAKI MISRA : I just need one more minute. It is something which is
very important.
MADAM SPEAKER: I think now you should take your seat.
SHRI PINAKI MISRA : At page 999 of this Report, para 178.55, he has
concluded. That is the last passage I want to read out. It says:

“Lastly, I am thankful to Harpreet Singh Giani, who has
wholeheartedly spent days and nights over the last one year in
helping me analyse the evidence, coming to conclusions and finally
not only editing the Report, but also helping in adding and
modifying language and ideas wherever needed. I believe this
Herculean task would not have been possible without his devotion
and the time he spent to clear the mess created by his predecessors.”

I hope the hon. Home Minister has read this and he is hearing me out. We
do not know who this gentleman Harpreet Singh Giani is. But I think he seems to
have ghost-written this report. I would request the Home Minister that since a very

important leak has taken place, Mr. Giani should now head a Commission of

Enquiry to see as to how this report has leaked.
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qd DI IBRT A1 9 By IR DR Y| O 3N SEERIST T HI AW S AT Al drenr fd
frged & @5 I 21 5 oy fGE 7 o8 gl 9@ TaE @ Fe [ Ffe 21 S Rud &
U] TR 743 & UR1 124.23 3 IBi S foran &, § I9 S § Ugdh AW § -

“The prominent leaders or champions of the movement and others
present on the spot on the 6™ December, 1992 include Acharya
Dharmender Dev, Acharya Giriraj Kishore, Ashok Singhal, Badri
Nath Toshniwal, Baikunth Lal Sharma, Bala Sahib Thakray, BB
Toshniwal and Brahm Dutt Dwiwedi....”

forare e ool RuIE # @8 @1 © 6 6 fawar &1 a1 dred oy aed afiig R
& oIy g8l SufRId 9| Bel o1d qeolrgd (g dred St T8f dicl *¢ ¥, 9 a1 &, 89 D] R
BRI 8, TR B &, FEIGE 1Al &, A Bd & 98 dleld & IR I dleid & 98 I & 8l R
HIh] W Sl el Fell, ol Ivi W I8 IAD rep ha1 iR By IAD1 qae b &
Y FE B IoU| FT HR D! TR el Iollg | o9 a0 ARSI b1 gidr R T[T 3R §¥
3 A BSHH B T, IS THD TGN o & Iy IR T o, 99 U & A Fpen S
S QT BT FEIGY 1 B8l o Fhd &, RIGQ1 T a1l |ed oy o Hal {6 afe g9 R
Afe € A1 g9 99 W 9 2. ()
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MADAM SPEAKER : Nothing else will go on record.

(Interruptions) ... *
JEAET WG © 7Y AT f2
.. (erae)
A T TIRE AW @ A U H Ig9TD 25 € 91 80 NS &l UG AHaRSHA Bl a1 B
SR 2. (Fag™) 319 G BT e RAQ ... (Faer)
MADAM SPEAKER : Shri Geete, please address the Chair.

... (Interruptions)

3TEET WEIGAT © 37T & Al H Ufehar &i e o 2l

... (@) £
JhET HRIGAT : 37T 46 S8 | AT Ui 81 SMsY |

.. (eraE)
A oia TIRM MQ ;. TH 3H 9 BT DI JIHAN T8l 2l ... (J@UM) I BT ST Uh
fqarerae @r@n ol ... (@9gH)
ey wEeAn : A1 I IRM W B G D fATd B W Rebre H T SR

... (aaum)

2 oFa TR WA @ eeT HEIQT, FE%) B ST [qareRys S ATl .. (ger)

AR S 59 < | IMMBMHG & WY H AT o1, IS 9 e dl FREy Ty g, a 598 dis
Teld HEH 39 ¥ & ANIRD] A T8l IS 2 ... (FAUM) §F IqBT FHIT I 2| TE Py
el Hed el 8l ... (eaer)

Y WEGAT : 37U [ 98 S |

... (cgagm)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

* Not recorded
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£ a TR WA 2 Sreer HElQd, M S YA & qEee | R Al |, R 7'
il 1 A 6 981 I ST 4 B, I¥HT N B gU o 8 S 7 Bl 99 el
i o1 f7h fopar .. (™) e srelt i &1 =i e foran ... (sgaer)

et ARG : 31T 9qid 81 Ssd|

.. (erTE)
2 3 TIRE MA 2 3 i) F AR 9 G| L (FEEE) Y gHR) 91 bl
G| .. (raEr)
JeheT WEGAT MY WA BT S| AT I3 S

.. (orET)
S WESAT © MY AN AT qiel I 87 37U 96 Sgd | W Sft, 37 qrferd |

.. (orET)

A aria TRM M ey qEEd, oy R S A W 9 4 & ded § 99 Hiad!
arelt frgt Sft &1 =M @@l foran, @1 59 wed .. (eaeT)
JEAE WEIGAT : 37U 3 S8y, WA 81 S8 |
.. (o)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

LAY TR ;I SN, 3MUBT I W AT 81 N8 & SAfTY 31 STeal bIfoy|
.. (e
3t 3T TTIR™ WA ¢ orede Sft, 98 dld <, 99 A1 H dre[n| qsr dier @l faar S
@ ... (@) 3 IR-GR DI o W& 2l .. ([[uH)
.. (e
& WEGAT : 7Y I | 37T U AT B SN o | AT FRIAhAT AT 2 B 62
.. (e

MADAM SPEAKER: Why do you always react?

* Not recorded
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... (Interruptions)

ST WA ¢ 37T 3 TS e Ay AR MU a1 wAT g |

... (aer)
JeeT HEISAT : 31T 96 S8y |

... (aET)
e ARG : I T WS B T 27 MY ST HT I IR W 27

... (@)
£ oia TR WA 2 sreen SN, Sfg o [ St 7 a8l iR I o 4 & dew |
Al orelt i St &1 [ b, 9@ |eq § S0 Ry 3§ S |ike I8l WES gv &,
e foft N 3 & &, IR YR 9 & A T8 R S9s R § WS gy

| .. (TAgH) T I FHY I8 HAT Sl DI & AH NG fHar o1l .. (agm) afe A |qig

3TY 3MTYeh! JHHT A & .. (Fadm)
et WAGAT : FHUAT MY AT 2B A1 |
.. (erae)

2 3 TIRE MA 2 d 3o g D) oo & g afe 78l W s 81 8 @ 9 YRR &
3R &9 fogea @l a1 &, A1 89 HRAIcl & I8 DI Al AT 87 BH 39 |ad | T HamM
T ® 87 ... (aur)

3fede] BT, AT 89 S Wad ¥ ol |eul & %@ 27 ... (qum)
el ST : MY 93 sy |

... (c@agm)

# sia TRM M ;AT S, 1942 BT T SN (WRA BN AfQreld gl ... () <
DI TG H qY 1942 BT WRA BIS! fTalel ABHIT AT G &, olfhd IH THIA ST MMEhIel
o, IY STGT 3T HRAAT & FHI 9 S Y Jfax & fog <=1 & J0M fa=gail &
SITEHTE oAT| 3 < | 80 FIS g B 19 U I Pl fIWTSH ol ... (J@UH) M7 80 RIS
H € BH I 3MYD! A & I 3MYD! I8IgR Hel| ... (Fagm)

e HESAT : HerrgH g ofl, 9 96 g |

... (c@agm)
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et ARIGAT : 3MTY WA BT ST | AGH ol eF1 Sff, 3 95 Ssy|
.. (e
Jremer wgtean ¢ A Sfl, 3T aifery |
.. (erae)
MADAM SPEAKER: Please also conclude.

... (Interruptions)

A&l HASAT : 3T 91 TS| 3T ST ST Jd BsY | 3T I 96 sy |

... (agm)

LG HEGAT : FHUIT B 3MY 93 I3y |

... (cgagm)

Y sria TRm MY ;. HER T AT Tod A 87 ...(mw)mawﬁqﬁwm%?@

AT R § R geld 87 I8 o | ufed & % a1 81 E9Ri-adl Uil &l 98r dx
fer g8l R AR gavd @ MU R TR PR W, q8 TN WY gavd Bl
MY (@agm) IR | fhas #fey ars Ty, wifsa™ 7 fha wfeR ars Ty, (craem)

LAY FRISAT : MY oV 98 SISV 51 SAfoid Ad 2Isy|
... (cgagm)
JEALT WRSAT : 3T fhe WS & V| MY 98 W8V

... (@agm)

A sra TRM M @ FEISA, U I, DHad P @@l T 8 4. (FET)
IS WA : 37T R WS B L &1 37 93 W18y
. ()
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
JNETET WG : 3T 96 AT

... (c@agm)

* Not recorded
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e HEGAT : T Hd Yo A & Pel A1, I8 A9 & 9ga HdgTehd ©§, sAfg oAt 8 a1
G TSIT| g FdeT3e el 21 3R 38R | BIs dlal dl SER & Tl dl & g1 d1fev
IR SR W PIS 9t A1 SER & @l BT &F &1 arfev| I8 fawy & v B

.. (e
JEAET HEISAT : 3T I3 SISV AT A @S & % 2

.. (e
A& WEISAT & 3R MY AN U GO Bl Joidl <181, A1 I8 fSde Il T8l urgedt | g4 A
TEHET ST B GAT € 5.30 Iof| SAMY G §9 980 DI FHAG BT &1 FHT BT drer <y |
G ATYDHT R AT, 3T AT qret AT 3 IHT a1 A AIG | 3R AT FER
P I YT dlelil ST &l dier1 =12y, 1 S¥® fofg &9 T8i w &

S 3d I S, M9 dIferg|

2 3 TRE M 2 7BIG], Ub A &1 g R W a1 RRM 0= QR <91 § H1a| F911
AT AR AT H AT F1 A % 2 U el & o & [yl (1@em) TR &1 s
o7l.... ()
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Madam, why is he making a provocative

speech? ... (Interruptions) Why 1is he making a communal speech? ...
(Interruptions) He is a senior Member of this House, and he is making a
provocative and communal speech. ... (Interruptions)
A&l HENSAT : 3T AT 43 8V
.. (orTE)
e wEe ¢ Al ora Md Sff, I8 U1 ddeeiel favy @ i av # sfudl 9gd @
AraHR &I BT AT BRAT | AT BT T 39 & W DIFG {6 M7 & H Wrerq, S<rorT 7
WATG | AT ST W FHE aATEd 8, IAD! Affdd 9gd & GIH W T, Ig MU IR T
.. (eraE)
3rezel WRAIGHT : 3T 98 WSV MY i A w8, 99 # 9 @ |
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... (cgagm)

A WA : MY g WA AR §Y MY A1 De AR TR Bl AT W Tgd AHA DR
|
2t oia TR M @ ASGAT, H SMUDT W A Aot Aewd gl... (Fadm)
SHRI V. NARAYANASAMY : You kindly speak on the discussion on the
Liberhan Commission Report. ... (Interruptions)
MADAM SPEAKER: Hon. Minister, just confine yourself.

... (Interruptions)
£ I TRM A 7EISAT, U fdgrerye g IR R a1 IRM W) qR <9 § 419 J971
T, oifeh SR BT & 3.5 o f2g-ufisdi &l 8% & q1ex ehrell M1, I8 R fear 2y,
Jq R PR IF U AT ANT?... () RT3 AT I IF FHI? 7D (¢ DI A 8T 57
mvﬁés.smwﬁvﬁmwﬁwg‘l@

15.00 hrs.

I HASAT : 3T I8 SIS | UDT AT e DI FATE 8 TAT &1 3T T a¥e I dreldl al
TEd o1 HIYOT 8 S| 3y Raie iR aifer |
2 Sria TR WA ¢ sreen SN, # RIS W & arel 81 gl A (U A <@ @1 gl e
B S SMTATEHT & Y, R A1 1 A1 &I Wl AT aTell g STy il B
3TlrEHT 1 T, IFHT oA A1 7 Afdes RER) 8 iR # Sae gl L (@Em)
TEAE HEIGAT : 3T AN R TS B T 8] AT I qR-AR bl Al A8 I AWl @i |
BT THA WA B 8T 2 31T @l 48 g |

(o)
Y oria TR M 2 sregen S, g drem T R o <@ Bl
TET HRIGAT : 3TY BB Il b o, 319 FH DIy |

Y sa TR WA ; sreer o,



RPSingh
ld by o2.


08.12.2009 110

MADAM SPEAKER: This will not help, if you go on like this.
(Interruptions) ..."
MADAM SPEAKER: Nothing will go on record, except what Shri Anant

Gangaram Geete is saying.

2 3 TIRE M ¢ 37eer Sff, 919 1984 & S W H §U U AR WHAR W fceil # Y
2| ST BTG BT PR §Y, IADI WA DIS 8l B, B4 AN 91 IH qHY g1 U | TF <
B JYT HAT B BT I AU R A gg o AT Ga+ IAD1 Ry {HA1 A1 3R |9 A gt
| AP ISP a8 7 TR A TGl Rl BT Beelold 59 <31 A garll .. (aer)

JTEALT WEISAT : 3T 96 A | % dlel o QIfog|

it aa TTR™ M ¢ AT s St 7 99 FHRE &1 R fean) S9 aes | =it &1
A SR &l SevmT AT 98l 7 B9IR U & HRIFC © AN Bl Dot fhar T 3R
fopdt @1 ft St 71 SERRT TR SR W TP e AR ™1 AT AIH 39 S H AR STl
2| I 78 oMY o &1 & W 8, IR DI RER 8 6 39 <2 § B del & 399 &
R B WY 3R g WRPR DI Al NRERI 2] ... (FagH) 519 Jag H d9-adRe 8 T AR
TE & feT 7 12 wﬁb‘&@ R H AHS ANl @ Hid 3R FHIS! Judl d g
B TS T Y S BT B, W6 < B HY A ¥ Fe {F T8 qad w7 qgar forar
gl...(FagM) B At 7 g9 Wad H W el 8 b I8 @ D1 gqel foran WAl §l... (gEr)
MY HRYLAT & TH UR RIT HIAT dT8d 22 IE HIF-AT GH-RUSTTT 87 AaIGdT, AR, &
Ueh HRTH ol TRhR AT 8, Sl JATT-3Tel SaR| 3 forar &_d 81 A1 SRIaR 3
SIHT U 3MfEahel AT o, (r@e) 3 R 991 & 781 8 S/ S & i S W B
0 B, Sl AT B, DT 1k fHAT o1l I bl AT {6 SN Q¢ B AT D ©, TR B
A ATAED ¢, I g9 914 B RE W &I <1 @1 & <o & S ag8&® ¢, 9
3T 3ATUhT 37 <2 H FGRIE 7 el | AfE MUDBT aoiE A < BT IgAID 37 3MIDh]
SR AT B, @ F8 W B forg f wawr § ofR guewl & forg W waw 1., (araem)
3117 X 9T X8 8, DI-1 gdRYeTr 27

JTEAET HRIGAT : 37T Yl T FHATK DI

* Not recorded
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... (cgagm)
2 I TRE M 2 < & qgas 8g 1. (Fagm)
e WAGAT : YD drer & foly 987 I77 < 331 B, 1@ ma |qAT BT |

... (cgagm)

it 3a TR™ M : &gt & a1l F1 AonE ISR A Bl (FagH)

el ARIGAT : MY HTH! R I dld W 8, AU 91 T By |
.. (oraE)
A& WA © 37T §S S|
.. (orTE)
2 3 TRE M ¢ g Sdi-qaamsii &1 9 fhan S 2. (srger)

e HRIEAT : MY M St 96 U AR 31T WY1 FHE bIfoTT|

... (cgagm)

2 T TR MA@ feTE WRIGY, H Dad al (e H U= a1 FHIE DR 1., (9eT)
& HRIGAT : MY HIH! R F a1l W &, AMYDI al (A DI 9T W) FA 81 77 B

.. (eraE)
JNeTET HENGAT : 37T I3 WY, MY Bl U= AT B Qe K 2

.. (eraE)

sft arFa TTIR™ M : 78T, 99 39 Ve H 989 Bl ® 3R gHfRyerdr & 919 e, dl
3 9eT DI g9 91 BT AW &G AN fF 39 < b S IgAES AT 8, Ial bl Joig A

B 379 39 Uad H 39 989 DI IR U W& ¢ ... (Fagm)
LT ARG : g=IATS, (G 3T 96 ST |

... (cgagm)

it 3Fa TR™ M TR, T TR B FAg H 39 DR B a4 B Thd 3, R

AT B WG H T UBR DI 1A B ADHd 2 ... (FagM)
Jrexer w e : i N, 319 39 §3 Y|
M St S a1 %2 €, a8 Rebre |/ 81 SIg|
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(Interruptions) ..."
e HRNGAT : MY AT I8 TG, 37T 47 TS B Y 2
(@)
A& FEGAT : 37T HUAT 93 SMY| § AR AT F&R Bl Al & [Ty ST PR @l g
(@)

3rezmel WEIEAT : S FHR e |

* Not recorded
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SHRI SAMEER BHUJBAL (NASHIK): Madam, I would like to bring to your
notice that in yesterday’s discussion, our senior leader Shri Mulayam Singhji has

quoted some names regarding the demolition of the Babri Masjid. 3= %1 o1 &

"R B Yol g9 A T8 I1° # P aredn § 6 A o yoed S|, I8 sed
B & o AT Usel o Rrawer urdl Bl off SiR..... IS4 GHI B Yoldcdl HUF & Al o
3R Y=y AfReR @ eREa I S AR e 9 forn el § germ g St a1 I8
HET ATed g b [Pl &1 M o § Ugel Y I IR | 3R g R 37, A1 I8 71 3T
T ol

3eTe Weledl, H SN SWIRK BT dTEdl § 1 317 HuAT & &9 Yoddd a4 Bl
Rere F el |
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st g Rt (fafdem): sreer #8iean, o QueR A fofged RuE w 9o & g8 ==
Ugel 3R B AW & d1e & qP Ugdl ol Usel AR H SAN UKl Bl 3R I I 37eher o
BRI GV Wed H Ud fhar o1l § S9! qdl 9 W Dl GHEg I gY S© Aol
QBRI | Bdel I gRI QY YB3l IR AU Ufifhar e Heil| 6 fadwR 1992 1
e # g7 fdarfed fan fR1, a8 ué gdied 21 I8 Udh SNl 8dhidd gl offhd o1 I8

a1 b AIfTer & dgd FRR T on? w1 I8 g ARM & fog $is wsd= ar T of A1
BT Ao I A2, (raeT)

2N g (e ared @ sreer Heledl, W1 U AART Bl ATl g

el wEedT ¢ W qarsvl oy R Ee B R? fhw R & d8d U adaRen & |dred
301 = &l puAm 95 syl

.. (e

ot g RiE A ¢ 59 g1 IR-GR Fel Sl gl Afe) ARSIE @ 9 BT g, A1 AR @
R /T hedl?

SR YO TR @ I8 (Seges wWaR &, i dIc &l Fewr 8 b 9 faarfeq gr=n wen
S AT T M THYH 99 ARG IRIR Byl Sy, T80 A1 [STYCs WaeR Bl WY, I8
G B BT (ST 7 IR IR-TR fage smanT 7 Wt g1 o &1 WA fhar | gafay
TR Jorrd g Sfl, o7 98 A &R g1 U a1 ded <l # ol dHad ga N ®E @ ot
fop 391 91al @ I B B {TT AT BT TS fHAT AT A11 16 fTAFR 1992 B SH SMANT
® ST B ARG SR DI TS AT (FagH) FT 14 F=R? § 91 919 b8 B § W PR
AR BT A Al g ... (Faem)

JNeTET FRGT : MY ART fewqofy 7 Y| 3 98 8y AR nfewe Sft, ov a2

.. (e
AN G @R Hed, 16 R 1992 Bl gqa! ARG SN Bt g ot 3R STeRge
¥ 5 ®M I AU T ST 989 QAT T gAY, H I© UG T8l offhd dIF HEI BT 99T 39
SR 1 &= a1 ol 39 <MfgE &t ufy #v U

“The Commission shall submit its report to the Central Government
as soon as possible but not later than three months.”
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BT A 3 0 Heed Ped &, I8l faewaRd St 90 &1 91 I8 WY 8 gl off

“The Commission will submit its report within three months.”

3R IE Dl AT AT {6 A9 78 & HiaR < S1Q A1 qHaArafy 9gM & Jorse a1 &l &l
Afhs IR Y191 I8 999 ST f&b not later than three months. I fFf ff g & 9

AEN W SAET R I B 9V 3R 39a! RIS T & 91U, I8 Fsed B ® dfp 9 78 &t
STE 17 9 @, 48 IR GHITEY qQ18 T ... (FaHr)

A G AW (Fev1ETE): TS 7 fhal IR Igr?... (Faem)

e TR : 3 MY & § A FIAY|

SAT FEAT @RS ¢ TFSIY 7 Sl ge1T, 8 YASIY Bl ASg off iifh UTeiY FR

TR T WeH BT ... (FagT)

A& WEIGAT & AT SN, 37T IR Bl Tgd B aterg| gRifehan 7d HR|

ST GEAT WRISA : ATE HBIGAT, H Hadl MU U XA pRA1 argdil 6 A= FaiiRa
T 34 fiMe 2 ofT ok 39 T8 9 Jauig, § o WA 99 T8 F' W g oR Jauiw
IBTCID! BN A1 S FHA DI MY WX FHI H SirSd! SMS| § SMUH 1 HReI07 Aredl | 59
oI Bl I H & PR W@ g olfhd a8 FHY Sirsdl S8 S rgd g Sfl, e’ S davis
TS 8 %8 21 3l §9 pEl w1 22 H U8 $E W& g b A9 wE § e 39! @iy 7 a1y
WY, Fg SrfegE H feran ol

FreE TENG : G I WA epr-femeht 7 (=]

MR o @R ;U I ad 2 fF o ' RUE & g a8 @S € WE 6 ey
1992 P @S A TR A Gah A 2 fr e AR e df e weadl R S de w 9 &
s oIy By Ted= &l <1 T, DIg Yd AT T8l a1 3R qd g9 [qudia o1 1 3
A FE e ot {6 a8 S A Bl I BRI AN A IE 3uer ot b Aqall & A1 Sl
P WA TS U B TS B B B {0 MRANT B 9 T_% A A e bl off- U,
Atars B S Sl S BR @ oY, 928 el @ ol R, I 3R B WHR DI GihAT
3R [weR TORET S S @R @ R, e N gftear gEemg ekt € e 9 g
ST S 30 BT Ja1 8 & 3R B8 % I [P Ao & dsd FREr w1y g1 g9 dF &
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R ¥ forger @ RAIS § S fewoht &t 718 8§, § 3ud! e A g b A @ av |

I8 RIT Had & -

“A sincere endeavour has been made to lay the bare facts before the people.
The team consisting of officers drawn from the CBI made an effort to find
out the facts and collecting evidence in support of the facts but they have
not come to any conclusion relating to them.”

IE s & ar § foged @1 owol § 6 I=BiM a27 JeM &I 98d IR B, WY
PIRTE &I AfhT B BT DI W q2F JeT T8 Y| I8 RUIE Aemg & an H gl o
SCeliord Yol Bl 91 B o
“Given the scope of the enquiry, the Commission was heavily
dependant on the cooperation of the State Government, the Central
Government and private individuals. The State and Central
Intelligence Agencies were both over optimistic in their assessments

and guilty of gross failure. Or in the alternative, they withheld the
crucial records and analysis from the Commission. ”

I S BE ® E fF B ficdies fh, S5 U oo or & T, @1 9 9 w®? S
TRl & R A g8 &1 I8 Hel §l d § R WSl B a bl gl G wiEd
|l 9IS 1 ITRB A JIB ool U Gedidbe o, I fAge HHIH Dl 3IRRE 3R T |

“Yusuf Muchela representing the Muslim Personal Law Board had
cross-examined some key witnesses like L.K. Advani in part. No
evidence was led or information provided to the Commission with
respect to the conspiracy or the pre-planning or the joint common
enterprise by any of these counsels.”

TSl 371281 & @l © 6 BAN Q¥ & 8 HAl Y aRS Ysdlde ol fdaRd S, &9 ¥ &4 a1y
A1 faSH BT UMRIgE R urgdr| 39 o7 garsy b <=1 @I, S A T2 Jer ahdl off, |1ey
o1 F@Hl off, S A U B Fhal off oifp foage Fee Rure dadt © & 9 ddiems
I el UTs, 7 geolion ORIl Heg @R U1 3R T AR wiFd off 9 @ ddbid g
AEA DI A UL B UV fh I Dls Al ol By wSAF AT AT Aiferwr N Al 37
Ml & drage fotger Rure 6| Mepy W uged & # 98 fshy ygex gamT amedl § -
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“The utilization of such huge monies is a categorical pointer to the
planning and pre-planning carried out for the entire process of the
movement commencing with mobilization onwards right uptill the
very demolition itself.”

Ig BT YR it Tfasd 27 ®1E aer 8, BIs Ay 78, B8 aqd w6l 4fe 9 g,
TN T FHE R E B W @1 eSO o iR AT U Y F wWigex T 6 e of,
HIRR ofl, dHaet JaHc HI T8l dfcts ferfere ol 4 mafe fewoh o off 9 w9a a8
RAre ars off -

“That findings of this Report are perverse, ill-founded and against
the evidence placed before the Commission.”

I 39 RuE & ey faga 21 9 RO @ frsey e € ok Suaer Jqdl & Al 2
A I UEA I 39 I D Y€ B B o @1 7 IR o1 fF W wefies femoft o H
Tq T [ RO T8 ugt off, WA U@l oft| offhd S # o R U= Ul s 99 W
Wg@%‘l‘vﬁﬂég

3T I TP B I B & ol GO I d I A @1 Al gl 39 [
ROE # 99 I70 & Bg WHR W Tgal W AR a€ 7 WY 957 Jow@ fewforat ) w8 &1 #

ueh fewoft smuept gk AR €1 “The Central Government was crippled ...”J8 39
Jed A @ 919 &, o wa S RRERE St mere 55 O

“The Central Government was crippled by the failure of the
Intelligence Agencies to provide an analysis of the situation; it
stayed its hand, deferring to the hon. Supreme Court, which had
taken up the matter and was dealing with them in appropriate
directions.”

T8l R Sed fAaer @8 € 6 S0 99 B do WHR AU & TS | 98 AR 7
BT GIH BIC PI WIS BT W BT &R I ft| a8 g fewht gl gat fewoft S # wem
great oft, a8 oft =Tt fAsn St 9 g & 2 saferv § Weq &1 98y T8 o aredl,
I8 BEl [ B ARBR 1 DIy WEAN el [har| # go1 arsdl g (b oy f59 b WDR
DI IUIMES a1 I &, AN a1 B 8, S s WDR D YRIAT b I - WA
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1 RRERE | HHeE 1 I7 dorq f6ar o1l HHe & SR 1 S99 gare-ode by |
st @13 RRweRE & Raars @R ong off ok U Tars o Jorq 48 J1ed 59 9 4
HIfE €, gom Ufthefde faar o, e ardt < offl dfbd g3 & o RiIc d vsp v ot
vfigper fewolt &1 it R & Raelit el €1 Y S8 Sb1 M 1Al &, 98 Wl &=yarg
& & forg e € 6§ ggare <ar § 1 s RReRE 3% A U gel aral e ot fewoft
I Raome T2 21 7R 39 fAmia #ft srca fagrd aouft, e e 3 W doe -7l
fhaT| T & B SRd el wEsl | R ekl 3 Hara-siare 7@ 6y, e Raars v
& TarEl T gl

“Not an iota of evidence was placed before the Commission.”

22 ST IhT M fordn T, ST A ITURIEAT &t At H Stell those who are culpable

IR BB ATY Ry AT RIT AT, < H ARG Alele e &1l Bl IS St o 8d)
& Al B a1d D1 ATl G & G Gl 4l 8 I A1 98 Pe B o [F gdt & fo fou
HI I F IR W BNl FT IS, IT A B, 9G YD YT BN Al MY DA AR o o
T o 313N 3R S 8H B AR fAgM B a1d Be A1 A9 Be b 3y 81 @ Al & o
Fi fou w 2?7 G geiie dred § dHad ST B gR B 1 T8 IR @ g H ;D Al
B X s B A PR @ gl 39 < S A DIc & Mol B a1 HR 8! g Gaer sdt @1
W g B P My SR &R SRR R [l & Ragerrws fewolt s amedt € @1 841 &1 e
ART| <fhT 39 <=1 § W B &1 TE Sorie AT B TR & S H SI9 HHeN
P RIS ams a1 snexviy amrsareht St &1 99 S 8d). @1 Wifew ¥ fa=m < four i
JTSATUN S I AT BT IMAA B b RIATH 88 Pl d T AR S/i- Uh ATART SRR
Bl Ie a8l ¥ Ve fell, SHB! AfD1 JoR 8 T dfhe W 3% f[dgr S Arfd &
Raas i I § g | § GUH BIC BT ST TgHR AT el gl

“It is thus incumbent upon the Commission ...”

forqraR SN, o1 &I | G, MY g 3w F Shored @I UHiRke ax wad

“It is thus incumbent upon the Commission to give an opportunity
to a person before any comment is made or opinion is expressed
which is likely to prejudicially affect that person. Needless to
emphasize that failure to comply with the principles of natural
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justice renders the action non-est as well as the consequences
thereof.”

# T8l U A SR g1 § [ gl o1 Afew TE AT T, DAt g & A8 8, 841 b1 Afew
& B W TS AfdT T HHRE I & ot IHBT T e R 2l A fefge FHeE |
®el o1 [ 3T el fqr) arsiudl o1 W dofd HRY| &1 LI g B AR W U 7Y |
SIREH g8 o a8 Ui Al ot 3R 18 UST BT Yeh 3ifex Iai JARI o, FoH I8
forar e, ﬁ@a‘ﬁvwwg‘g

“I am satisfied that no useful purpose would be served in
summoning the Prime Minister at this stage of inquiry on the advice
by the Counsel for the Commission.”

RG], HHTE & BSOS 7 Hal o1 6 IT qaAM Bl DI JMALIRAT TE B, ITD
Racars {1 T8 &1 i Agd & T8l ol AAHH Yeile |req, § dear drsdl § I8 76l © (B
gdt &1 AIfew T o T, 841 B A B Yelided AR fofge™ o WIiRS &l 3R Hal
5 IT AT @ DI TR Tl 21 37T B Hed 2 b oMy & & Afew & fio fou #i @
g7

Heledl, I8 fapfa dad agl a9k el &, I8 fdpfa RUC & o & a6 @ SN &
I8 RUIC 24 TRIG D1 F&T | U gl 24 ARG B &1 <5+ AT ST & Yeb hIvisT
Sftew fagem 4 @ @1l S ST gul f$ sed St & o = Py, s S9 e
Raets fewofl &d AR @7 3y JAY, § TR FAnl g 6 Sed fogem 7 &1 der?

“Asked how he could have indicted Vajpayee who was never
summoned to appear before the Commission in breach of Section
8(b) of the Commission of Inquiry Act, 1952, Justice Liberhan told
Times of India from Chandigarh that ‘he never indicted the former
PM. Please read the report in its context and show me a single
reference to Vajpayee which can be construed as an indictment,
Justice Liberhan said, pleading that no irresponsible reference be

9 9

manufactured from his report’.

No irresponsible reference be manufactured from his report.


B.K. Srivastava
cd. by t2) 
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HEIGA], & ITdhI 25 ARRI BI [T N §eRY &1 TE 25 BI BUI AR 24 Bl AW B
fea, Af IR &7 & qe SRew foge gged € 3R f@g @1 Us gevyg <d € iR 99
v H R FEd T

“Speaking to this correspondent from his Chandigarh home
Justice Liberhan said that the Commission issued notice to the BJP
and many of its leaders were examined as witness. He said:
‘Nobody can dispute that Mr. Vajpayee is a tall leader in that party
which is a legal entity. Just like a Managing Director is responsible
for the misdeeds of a company, a leader is equally responsible for
the misdeeds of a party.”

RGN, 25 NG @t I8 RUIC Ug & g # g fGg St ik fmrat fsm St &
FEHd g b Sifeq forgem 7 g Rulc uat & 780 oft| 98 ofus 31y 3§ Wiel &1 favy & &b I8
Rure fea foedt § ok a8 R fe foaril 87 25 i & TIswT 8if% sfear 3§ Sifed
forsem @ed € 5 % o RUC § &8 srea S &1 99 a1 @il 98 w'd € 5 “Read
the report in its context.”

HEIET, Iei RUC 9gl & 81, offdhd I9a a8 I dAri o SR fewmn & e,
g RUIE ggdhx o7 <RIV, SHH Al 22 SHIE e St BT M § MR SABT 1 ORIEAT B
T H gl S'M FE IS T f6 H A1 diordt 1 Afed < eI o, SRa = | g Hu
HT HRTT SRRGeR XWiRiae BT 8, S oRe d 9 wified 2l

Heredl, # qudl dredl § 6 PR 9 HU B AN SRNGER XWINEd © df a8
HUA S IH FHY AT DR G o, ID AT SRNGR I 4 B Tl 52 IAD A
SRINGR UTh-A1% "Ivd R fay oY, Iw At ForeAariRal @ a8 &) far S| I8 ush 6anT
2 fh SO 9T & 99 FUN B T SRNGCN ISl 59 BUAI B AT SRINGCX IhY 96 Bl
WRER AFHe g S 992 fa w41 A1 T8 BIg Bic-AICT 3ieal Tel 8idl 51 4 I WHR &
ot = 9, 9 39 T SRRER ff U 3R A T 39 U B AR SRRER E 3R gR
AT SRREeR ReR € A 99 AR SeRaer o & &1 A | 19 |IEd BT Gell ged,
TR @ B Felid e ok orcd fIert arot e, ¥ fagfa 78 @1 ok @r 21 W
HE o7 fh # U 3 RY B I H! & I8 Apa 1 8, dgal & Raars ff € iR I8
IR W 21 (U 91 BT g B @ g I A 9 49 QU iR /@ § IR qrd der
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=redt g forge wiem @ ufg & 9 W 91 9 e R, SR &t sdew W,
ARGHSIA TR dlel, AT 3R T8l & AABIRAT DI YADBT W arel, 3@ Drs W R 4,
FE &, Terd &, Wh <, YO @, AF &, AT & AR | A8 BM Iv fhad Al Aq1?
AR[ANH & FWR 26 U BT Uoh 9 foi@ STa1] SIR.UA.UH,, dofdl & daei W 11 N4
GK*;%?JTI ST BI AT H T Y1 oikd forg Srern| sremer Sft, § dEn Al §
fr I8 te =y grr & e <R RoE T8 8 afcd U srauRd gRT & S Us
Tomfae Rarc g1 & g Tmwd g e St 9 5 39 @ st @ &) 2 e oW
aeq @7 faw fove ga <t off, 3 IeR Bl .. (FEEm) gEm e # e @ o
AT H Bl gs 98 fqwifere Aoigd d@ uged! off| dfd ofd A1 SR oY Repweeid &
TR 7 B oo fou A9 AaeRal @ & §1 e W wenfd g8 ¥ o) gar Afvg) e
AT 1 FEAT 918 TG I STQ, Rife § S g 6 g R @ da-A @) wwa e
TN B e QTS g, 9 9 AffTEaa I & TS| 9@ 9 WRGR M T AR T AT
T 6 3 B FveS Jal qdl, 99 Ig RUIC &8 o= § A fAapell 2 oremer Sft, amy
SR © B 17 e fha B 87 U fhare WX By ot oY et ¥ o 6000 9/
Igd MHNG A1 e ol #7 Ierax <l | sifrn v &t foredt g8 fovame gl oiffm 1@ &r
3reartht S S 81 I8 TeRfer ufetde &1 B § 6000 $97/ # Ueled <@ fh o @1
fopad a7 forar ® 6000 | eremer off, dfed A8 & dRIGIA &) 98 fhdE gl 39 < |
6000 a7 S=IM IS fhaT - 98 17 Wl &d | 1947 | ¥ae #=A1 a9 3R 1964 H <&
B3TT| 1952 W1 TG S, 1957 DI A1 S, 1962 DI A S, Tq MDY 17 Aol R Y|
AAfh S/ # 39 faAl &1 e o & ot {6 16 fadaR 1992 1 AT SN g8 3iR 30
S, 2009 ®1 I RO U @t 78, @ S €, fvam 37 a0 € - 6036 | AT vaw wae
= B W FE ed 11 IR 98 FET e G99 e ) 9 99 H A9 {6l
T 9gM HA BT IR BRIBIA Fha T iR a8 RUC I W 36 &7 a1g a11% €1 6036 a7
& 95 I8 RUC o gl ...(@gM) # s|fy e aEdl g 6 98 R &9 a9 e
AW M3 Tl sHfey 17 A @& 91 S fewfrl wft € sr@ar # - “17 years, 48
extensions, eight crores and a dead Report.” &<t feweft st -"17 99 3R 1700 IS &
' T fewoft s - @ vers iR faet g, a8 ft 79 2! 9 o9 ey
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g gor| teh fpd g g 6 srilen @1 @18 Jadic & T8l 8, 3ffaied o T8l o1l # ugds
g gl 3@ g=H wal - “Though the Report uses the verbiage 'movement’
frequently”, & IR IR S 3fale G BT IWHA IR B 8, I8 RAE &g & 8, “The
demand for a temple at Ayodhya never really became a public movement in the
true sense of the word. While traditionally the word movement has been used to
denote a collective desire of the public to secure a particular result, the Ayodhya
temple never achieved the proportion more close to this level. The use of the word
‘movement’ notwithstanding the Ayodhya episode was never accompanied by a
public movement.”

# IS 39 Ued § TS BIAR HEdl dTEdl § aked fofgg™ @I, & SH-sffared & g2
TIR-H SRS HAY H o el o S Wbl | SH-ffareld & G99 R <&@ &, df Judl gues
3R fOgT Wl #, go-gaps 49 D W WS B USdl &, q9 SI-3fiale & g3 oy
TS 21 oteme Sft, § 99 Hadc &t Al & g1 9@ anmearft S -amn da frae o @
BT & We ¥ ... (9umr)
AL WRISAT : I7d &1 sV 3T T el I 27 He offel I Sft, 319 95 8|

... (caym)
et g vt @ W9 1 BE fear o iR A e w9 8 6w Bl L (aeT)
3reAET HEGAT : 37T 96 Y| AT i Y|

... (Fagm)

SAT U RO ¢ 3feel HBedT, Arsarfl St &l v R A H O sRAn W H H 9
[T | T W IS dd WX A@ H S & a9 a1 21 AfZad g1 3 SR & ATell v
el off, T & AW WS AN e R WIS gt off iR R 1 & SRl AT & 91
IqD Ul DI g AT HY M PR AT YD 87 FA beehl off| I geF HA <
gl ... (sraam)

3fedel HEIGUT, BRUAD] Bl a8 Hel~1dl 39 Tb AX BT H Yol &l... (AgEm)

& [EISAT: Y 95 S8V

... (cgagm)
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SAS JUAT TR ¢ Aedel weled], o gorad g St 7 el uges W ufaey o fea
o1 3R I8 Ve fpar o b g8 v gl Wt W 81 AR ATl SU JHY THH HRUAAD
qEd BIS PR WISISA & K Al I Bl §U AT O ]S | Sf8f WY g H /0 &1 et oA
1 d81 B TN TR e R A b 37 BAN BR H Bepl, fA3m BYI| 99 WHI S =R Bl
TR T U H THD ST DR I BRAID] D R0 Gl | AT BT T M PR ITD
R & Joral B e wa off iR ol # oY MR IR S HRATHT A A Hogd H
pedl off {6 91, 89 A1 981 7 W1 Aebd, WR JRR RN YAR HR 89 Y0 AT of | 9 bl Af
5 &9 gt T8 o1 U, fRT TR R0 UIR HR Ran et qua e € 98 8 o aad
gl 7o aif &I AfRATd 'R A SM-qR I PR HRAAD] D (o1 Ao bt off| god e
Ileq S Ta18 8, SRR B uferdi 3qe i BT by A WSl 8@ s off fF uger Mo
B W FARl, 98 H BRUGDH] W G, (FaHFE) I B © b G M@l el o,
SIF3fGIeT T8l ATl TSHTe H 98 ) Iud fspy fAera fornm f5 9 Seeridraw T
o7l ... (gem)

e WEIGAT: 3T IR-9R I TS B Sd &, §8 SsY| a1 SAfId 8l Bl 8, A
SHIECIEERS RS AT

... (cgagm)

SN GO TR ¢ AeT FRIeT], W WRA Bl 98 qad 91 SAaea o AR I

fiaTer 7 3rearll St 1 SIS SR o7l . ()

et HaEdT, WU figd fsey g9 RAie 3 e € omu g7 e &/ BRft) #
TP SITE Ug B Meadafhd I8 TS| Jgt Hel T & S9eara Sureary ot &1 g & Righd
DI AT dTel A, I© PIc fHA1 21 # Ue HR AR g - Paragraph 85.14 in page 566 of
Chapter 8 says: Deen Dayal Upadhya had stated that:

“The problem of India is not inter-caste, it is international. If peace
is to reign here, the major communities must be given their own
separate chunks of land. It is nothing but mere dream to imagine
that Hindus and Muslims can stay together in India as members of
composite nationality. The Muslims are not a minority community,
they are a nation. They must have their own independent land and
their own state.”
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g QAT St 7 B, 99 g9 IS Ul A1 g9 o b A8 A1 Aigwie ofell = @
Igafad dIc gl T Tl I e ot & g # S fan| v s If < ok @er 6 uw
3T HEl ... (AHT)

3TedeT Heledl, U gl dleil 8 78l < %8, § HAT BT & gl... (Faum)
awanﬁam:mmﬁq%mmmﬁm—w@?rﬁrﬁ%?g

.. (o)
I FRISAT : TS Tl IHT Sfl, 37T 96 W9V 3R AT 2|
S AT @RTSA ¢ ALeT Sff, AT A A Blg U 1 68 V&l g o A gdisp &l § Rurc 4§

& AT S @ M TR RN AT U DIC USHR Gl Rel § (oD IR Q9 qaTel St 7 Q4T

®E o, I8 RUIC § Fe1 11 8, Afdh dfd I8 Aigwa arell =g &1 9ga Ulfer dIc g,
safely g4 o b I aman wel w?  'we gl RuE § W <@, @ W g, Pandit Deen
Dayal Upadhya’s “Ideology and Perception”, Part 5, Concept of Hindu Rashtra,
A1 g Pl [P a8 B Al fPaw 8, 39 forar @1 W€, wife 8 Al 7 I8 fhdre w9
< T8 39 U g QN ST Y ORI A B fhar fh /R Rt +is fhae ®
I8 Pel & &, fam a1 g1 g9 ®el {6 9 39 M B fhaE g A1 BAR U™ S Ao
S gul f& ®i @iy, e o & 9Rew foaem St 7 49 qara Swem St &1 @
PR §U T8 I HEl gl § I fhaE B, H I8 PIC oA, IFHBT T BIEIhUl IR & TS
2| Ig fhame 3- 1. Jeard SUerS “agfearaion U WRARM” 7R {6l & fhae a1fey

Al 98 SR UG of| ... (aeH) s a9 & “Concept of Rashtra” i< 36 fag I
TEN| 3 2 FRE=RE BAPR | Reie AT gl ... ()

e WRGAT : AT KT dlet W@ T 31 @ IR B, I drom ARG 99 Smmuast SRy ey,
SERSICICIR IS
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ST GEAT RIS ¢ feeT SN, I8 I8 [pae &, R Pre A g1 S 9 ded @
i -

“Jinnah advocated the theory that Hindus and Muslims are two
separate nations with propagandist zeal. He said — means Jinnah
said — “The problem of India is not inter-caste, it is international. If
peace is to reign here, the major communities must be given their
own separate chunks of land. It is nothing but mere dream to
imagine that Hindus and Muslims can stay together in India as
members of composite nationality. The Muslims are not a minority
community, they are a nation. They must have their own
independent land and their own state.”

RT=IT8 &1 Pic, STACS DTS AR GIF STl SUTETI ST & 48 | Headl (9d1 7| i
fopforat Elan @ & & 7Yl 59 g @ @ T RS ug @ A, @ @ o & gara S
9 U B B, G ST S Bl A T B 81 T5? O U1 g fb Agwg =118 &1 BIe
S 1 St & Hg 9 Rure # e ) faan ml

wered, # fral fAgfdl aars? U S1TE ®ed § W Bl g Tle, T S8 PEd ©
&6 9 argadR oI A-considered incarnation of God. 3@ # goT e § Hel oA W
oY 48 St 7 BEl & STt a7 S gAM fe Bl o, 9 § AN e e
ATed B G, Sei Bel b 8, ST g™ &< I, 3R I& $AM givar @t &er oy, f 8H
A, i SwH 89 O RGBT <d €1 U8 | Wel gl 8 A dfey, ofhd # e
Fed g 5 oy 92 Ry e &g ax dait o) W 2| PR XA B A dTel, AT
HATA, S& AW o ®ed € A1 % YU Wed H 2533 R A BT AH AT B ST
Ared 90 21 o YU gred, S Rl b1 e o 8, e fog wer wan f6 e ' vy,
heT 1 & % AFT| IE G H ISTS AT IChall b AR W el DE I8! g AHT Il M Sff
= U 2Ny fHar € fb Tovy Ared § wHreT & M, [Su-fed W # fha IR oy 81 S
e waEl ® {6 2533 IR WM BT A, [HU ARG H AT B

werear, st fasrat fsm oY, &N elid Rig s &1 W @le ax @ 9, R
Se HEl 6 IBM T Aeg Bl Ig RUIS 0 St 7 ford 21 39 IR A # dEn arsd §
6 9 a1 R g9 &1 A9 el 21 99 SIRed fofaRe™ d$iTe # Red ©, S U9E SiR
BRATT @ AT WP B B g1 T ol TY THAT0N Pl [H TEHSd T A W IR FL T,
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S &R fewg SR R g8l sfu-a1a '”i # dleldl 81 S8ie el & | uEl |e afdl T, By
T [ A1, B8 TS B AUl H, S Yeh g1 IehT GO ¥Ee 8 M A SR H
b qH T8 DI, of RERd Wehe e, v gl Bl gg wiied foger & Ao T8, @
ISTe W 99 gU 1 9 Ped ¢ (% fag Wle €1 9 fog <9 A1 <adn 78, I AR B ATAT
ST S A bR AROT qb ST M A9 SIUd @] Fear UeT BT @ a1 Al oAl JR[el o
IH! JaH W I foadt € 3R 77 & 18 TP qd Afd B Ao W TH T Fed g9
Sodl &l # weT sl g, d ol i qars, fae faefoal aares? § sy de

el E,.. (Faem)
A& HENSAT : 31T 1= & SSY | 3T FT WS & T, 93 8| HIblell TN SAIGR S,
MY 93 S | ... (c7aem)

3eeT ARG : EHIQd ARV ITGd Sff, MY RN @S 81 T? 3777 Sy |
... (cgagm)
JeAET HESAT : S ©, 89 991 2 © IT 3T IS | 89 9o 7| 37d T WS 81 S, on

JOTT 3MMThT B Bl

MY IR | SMUBT A 31F FHIW TR 2
... (cgagm)
MADAM SPEAKER: This will not go on record.

(Interruptions) ... ~

LAY HEGHT : 3T I8 SMSY 3MR D! drel QY| JATIHT FHI FHW W g, 3T $T 3R
THT TR G 3 1 FHI BRI |

. ()
SAA GIAT TR : H Bearels PR @I gl H7 Pel o, W W TG H J 5P IR B
gl...(x7aem)
A RS : B, I8 UM H gD} € # DE el gl 3y drem ARG | A1t (48 Sh, SAraep!

T 8 1?7 SER W a9 S1el fowedy g8l <&l 2

* Not recorded
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. ()
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~
Y HEGA : AT 95 WY | SREy, T8 #3 Sl BT IR AT 8, AW §6 A B, M
qifert |
STt GEAT @RS ¢ S7eeT o, {9 waEl of 6 aw =i R T8, el & /AR 7
giaT &1 SIdT & I8 Rure| § o He1 aredl § b 99 R el R Sl U
STy forRET €, oY UfeY, UH-US U § A ARG @ T oY 21 Tal ol |red
TS 8 W@ ¥, # I Bl Al g, AU I8 RUC udl 22 AR fag WSl B Il R
THTH RT3 BT ATBRT T §Y Yeb AN & WA WS B bl a1 Dl & AL Sfl, SAT I¥
AR srard 1 smear frar 2 % oo e ameit & Raoms @S &1 el | ol T e
PR @ oAl, 9 97 I8 ¥9i IR™ Bl @ o1 6 # weer drsdl g 6 O Ra, S Ry,
fopxll aRe 1 WHEIRe Wiers W)W 74 g Qe | # dedl §, 3R I8 RUC o9 o &
U & oy @ < Al gs A1 & BT iR 8, I8 RUIC a1 <l #1 di d arell 81 s
fTse™ el & AR U R BRI 3118 € ... (Faur)
Jreel wESA : Y R s 8 M| 9 S ik gu /|
ST FIAT @RS ¢ [g8M I8 B8 B ¢ (& Ub IR% a1 fog ded @S 9, JR.UE.09,,
O, g dl, ToRT g IR g TRe R Gg Al W@l off, oy W & A€ gl
S R of@aM B @ U WSHRT T R NIl |IEd, 3Mud Al 3ol fofggH
FHHEE # U U ¥, gAY THM & T Al & SR =i I8 feuoft @t 21§ iy wE
e § SR T8 HA Sfl | HEl el § gl & a9 RUIS Bl WIRS &R GG, 39
RAIE &1 @& PR AR I8 RUe PR M A1 < F S 9SHM BT BH B SR IATIDT
IR AT A 89 IR < 8 21 IR A M ff < Fhdd & 3T T @ B, D A ATl
BT STATd ATIHT a1Y? 6 foT=R, 1992 &1 Sa9 a1y, sudT b 6 fauw=R 1992 &1 afr
R, & 4 wedl § Rl (agm)

* Not recorded



08.12.2009 128

reaet WElSA 1 319 WA= |
AAH GO R : BRAGHT 7 FRE-Sl R ssd= & ded IRE-TE], $959 & a8
qﬁml@ﬁaﬂﬁuﬂ YA DI IR 87 3R 3MMYHT T I8 © 6 T RRA & Fon
YA B IR B A d F8T H WS BB dbedl Al g fF IR Adgpa duR
gl ...(xgaam)

sremer oY, # 9 wee aredl € 5 9 ff AR € S @@l 9, a8 ff R € o @i @
g g8 W IR € Sl &1 H 93 € 3R 98 Wl IR € Sl &1 & qeR 81 R 3Dl Aol
ST A A A, B YO & oy dUR €, Afh fhg-1Rg IR, STR-ATR IR, TUR-SER TR

FHART B AT 7| T2 Al Ih Sf&Teld (O d1d BT el Tl bR qbi, IHD] & Dl
dare § fdwerm, da 11 M SRS @1 Ud W d88| Wl & W Rl &
GISECISEET

# &R gl 99 [Ra W Sff a8 91 98 $E w A 6§ gffed vaRe A
TEl TTEd1, Wffcdhel SMgATIIT D! Aol &1 e a1, 3l IR & ugel ma g1 =
o o 5 3T JMHR VP BT Vell Bl TS B 3R Bl AT Giferfedhd STt B ard

PR W | .. (aY)

LAY WIGAT : 37U 43 18T
... (aar)

SHRI GURUDAS DASGUPTA (GHATAL): Madam, I have to give a personal
explanation... (Interruptions)
MADAM SPEAKER: You please sit down now. I will give you a minute after she
has finished.

... (Interruptions)
SAH G RIS : 7eAET Sfl, MU 918 § §© 999 < Q]| ST I8 AT 418 @ §, d8l d
A gl TR BNSE BT A B 98T YE I 2l 99 T DI | B A B g,
Al I8 Ped © (b AR[ER BIRIS Bl SHeol 8l Sl dNey, SAfelY 89 HiUF & T ©§ 3R
9 g5 o &1 W @Ry, 9@ I8 HEd B SHEeG $9YS W g9 64 DI A 8 ST
=MEY, gAY I BAR WY Tl A I8 Hel A@E 7 &l ... (FaEH) ger 99 foT Be

ol ... (uagT)
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S WA © Y i ALY
. ()

S AT @RI ¢ JeT Sfl, S8 99 faq dal o1, “This is a very significant move.”
BH SHFAIHNG SIYS1 TR SHTS 8 AN AT Y, AN T&l Bl Nell Bl Ugd HRYI I &
o1 gfaen e off, safelw § 98 o1 Wl PR IR 3T 918 oy Wifdafesdhd sswre™e @
I HRA arel ¥, AT SMU q1 S oA =i i fear an? g/ § o™y deen el g b
GIfeIfeehel SMGATCIIT DI SIad el 8, D] FHEM Tl 8] FHD! FHAEM & - Thed
d1l WR 5| A Ear 9 981?39 AMRGar ¥ 90 6 e & fasafes 19 ®
T, T B WRD B & T AERIBAT A IS O SIRR-GR-SI¥R §ol NhTT| DI SN 99
I I H A8 Mpell Bl 2l 39 RUIC B @WIRS B HH § HH H [0+ el bl
B A 30 R DI W @ @RS it gl We dismiss this Report lock, stock and

barrel.
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MADAM SPEAKER: Shri Gurudas Dasgupta. U& e # 319 319+ aiq w91« HRY|
SHRI GURUDAS DASGUPTA : Madam, | am on a point of personal explanation.

The point is there is an all-trade union unity in the country. Trade unions are there.
The INTUC is there. The BMS is there. The CITU is there. The AITUC is there.
There was a rally of the bank employees in Delhi. We had invited the leaders of all
the political parties.
SHRIMATI SUSHMA SWARAJ : Including the BJP.
SHRI GURUDAS DASGUPTA : The Congress leader came and spoke there.
Since the BJP’s union was there, they wanted us to invite the BJP....
(Interruptions)
SHRIMATI SUSHMA SWARAIJ : No.... (Interruptions)
SHRI GURUDAS DASGUPTA : Please listen to me. I will tell you that Shri
Sanjeeva Reddy, the Congress MP was there. The Vice-President of the BMS was
there. The leaders of other trade unions were there.... (Interruptions) Therefore, I
hate the ideology of the BJP.... (Interruptions) I hate the BJP as a Party. ...
(Interruptions)
MADAM SPEAKER: Thank you very much. You gave your explanation. Please
sit down.

... (Interruptions)
SHRI HUKMADEO NARAYAN YADAV (MADHUBANI): 1 hate

communism!... (Interruptions)@
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Madam Speaker, the
Liberhan Commission Report is actually full of mistakes. The incident of 6"
December, 1992 was a historical blunder. The demolition of the structure was the
demolition of the faith of the people of this country.

9 RUE &1 &1 ai¢ § A T 21 &A1 9F § il 999 US S9N MY B g9 sl
T H B B R TR I By 3R gAY Wi H Aot & feer o ol 3nfeyd
HIUT & FHI I gaAT, 39 IR A 39 RUIS § oo 41 T80 far w1 g1 If 39 RAIC &1 o,
3t AT St 7 S dren g, Rim St & 9 RUIE § dad gah STE, US TeR 923, 1N
160.9 H IW HY B! WHR © aR H Bel TS &l I 0T B B DR qd $Y WMd §Y
W 0 A TE |

15.56 hrs.

(Shri Francisco Cosme Sardinha in the Chair)

TIRAST WTRd, fomR 6 &1 S WeaeRk FIRRIT 1, SO IR H oY o| %R 28
P e Toidl, what about the possible demolition at Ayodhya? S9& arX # I8
HARHR $B I T8 B s | fGq=R g a1 47 L. 4d, Sarge SrNaeR | FeiiiRell drar &
GUTSS dTel 1T M I &, 99 <IRe 89 a7l 8, 99 IR # N $ T& & Uyl Ry 2 @
T8l U ARG PR AGH Tgal, $HDBI [ TN SH THY Pl ISR S U 81 & qA9Q
41 98 3o T8 IR US| THH DB o (o T Bl R 3 B g MR, giee
Aehedl Bl asdl 4 [ el <11 S9 w9y 1 o T fhar | fowmr 4 31 g e
DI T8 DI I STAWE e & g W 9 W B T8 BR U] FER 5 P 98l A A |
SAET BR Aadh el Y| I FHY I I§ ARBR PV T8l aR Ulg | AR 6 B waar IR &
T ggl uiferamie g W& oft| uiferariie § o el N1 39 IR § 919 B W) W B
TSR TV T8 IR 5| 39 aR # fofgeg™ HeH 4 wal W oo 7@ foa 2l 39a fov g
DR I3 A8 FHER 2

# el dredl g [ IH THY Aredroll St Bl 4 ITAT B SAle] it A eI, JoARIH
g S 71 APT| IF T Do H DI DI WRBR AR I H dofdt &1 ABR B gY T8
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Bl gAT| I AR AT e § DIy Wl gAY PR WBR Bl A1 Ig Hie T8l Bl $9d oy
T qFT IR 21 S 99T 99 offed 3 oot fhan| wiferamie # &% offe] 3 drar| smrent ®
ST 83T, S W Dol I8 [SADHA g3 | I8 WBR $O 8l dx Us| $9 W 17 Aiel g8 RIS

g 2139 99 39 § RN FH1H) 9g 7141, a1 98 T3 21 < § &g ST ARG # a1

e, AfeR o a9 fcl|l gwg 4§ Pis gafl, 2av[ie H Dis gall, aETS, H Hie galll 39 qaD

forg og a1 Rm1eR €1 39 w7 dodt WReR 7 g S 1 U Ywiefie far s e
T o B9 < BT GRA B | 50D q1e W S AL A urg ... (AqEr)

MR. CHAIRMAN : Mr. Rao, kindly wind up in one minute.E

16.00 hrs.
it A ARTAR W (WEE): U HEIGY, 3N B STUN 91 WHI| dRA @ oy @ W
g, of fORY 3T g ST 91ed ©, SW oMY TI8W < od &l 8 T W] € 99 W) v &
qie @ Y T#g &1 <d €1 9/ Y & §H Wicde el B, 1 SR DI BH Jicae
BN 7. (TIHT)

g AN RRER! aFl Tade B gl Al B9 99 wHy ou, a1 20 4l . [ |
e @ B @ [ Bre fa, ofea 39 s @1 I% faa1l &9 ¥' He A © B
3MST BT URCHATCH TR A PHIg HIIQT a1 ¢l 379 o § Sl 9gd 9N SHIe S 3,
RTe! ATgeic B A DIs BRIG T8l ol B9 AU )/ AT Fs RS, BRI 3999,
TgSl Igd IR BERT YUTES e TR S| 89 92 DI M g & forg |qrd | 34 17 A1el 918
39 RUIE R 989 ST bR 2l O SS diel Bl URSHTCH Hd 8, 89 o8 I Sadl
URTHTCH & ¥ DIs BRIGT T8 o

# Tor] QTF WIS B TR § Hedl dredl g b R w9 e § 3 Ak
81 AT ASIRET 2, a1 &1 ffd 21 <% H [l Y WY I ey |

S8 a1l B A H AU T FHK DRAT g IATIBT IgI-agd g=Iare|

MR. CHAIRMAN : Hon. Members, please maintain silence.
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*DR. RATTAN SINGH AJNALA (KHADOOR SAHIB) :Mr. Chairman Sir, I am
grateful to you for giving me the opportunity to speak on this important subject of
Liberhan Commission Enquiry Report.

Sir, for more than 650 years, India was under the yoke of Mughals. For
over 150 years, the British enslaved India. Today, in this august House, we should
not hold a brief for invaders. Who was Babur? He was a foreign invader. He
occupied India. His army committed innumerable atrocities against Indians. He
plundered India. His forces killed the natives and raped their womenfolk. Why
are we supporting a foreign invader? Our first Sikh Guru Nanak Dev ji had raised
his voice against the tyranny of Babur. He had condemned Babur as a tyrant. He
took up the cause of the common man and was imprisoned by Babur. The
invading Mughal army wreaked havoc on the people of India and carried away our
wives and daughters. How can we forget this? One must have a sense of honour
and dignity. How can we support those marauders and tyrants?

Mr. Chairman, Sir, Guru Nanak Dev ji has clearly mentioned about Babur’s
misdeeds :-

He wreaked havoc in Khurasan,

He invaded and plundered India

And bullied its people,

He unleashed tyranny on the poor,
Innocent people of India,

O God, when such atrocities were
Being committed on human beings
Did you not feel any pain and agony?

Those were trying times. Guru Nanak Dev ji also said :

If a powerful person fights against
Another powerful person,

Nobody feels enraged or agonized.
However, if the mighty bullies a
Weak person, the weak and the
Defenceless must be helped.

" English translation of the speech originally delivered in Punjabi
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Sir, the Sikhs fought against Babur. They also fought against the British
imperialists. Chairman sir, the ninth Sikh Guru Tegh Bahadur ji sacrificed his life
for protecting the lives and honour of our Hindu brothers. But for his ultimate
sacrifice, the Hindus and Sikhs of this country would have been annihilated. The
history of India is replete with innumerable sacrifices by Sikhs to protect the
honour and dignity of the country. Even since independence, we have fought
against the wrong policies of the Congress party. The Sikhs have been
discriminated against by successive Congress Governments. In 1984, Blue Star
operation was launched against our holiest shrine. After Smt. Indira Gandhi’s
death, Sikhs were butchered. When someone asked Shri Rajiv Gandhi about these
incidents, he had replied — “Whenever a huge tree falls, the earth shakes.” Sir, this
was a callous reply. Thousands of Sikhs had been killed in cold blood. Not a
single guilty person was convicted.

Sir, Advani ji is present here. Let us all resolve that we should move
forward unitedly. All Commissions have failed to provide justice to those who
have suffered. The 1984 riot-victims are still crying for justice. People have lost
faith in Commissions.

Sir, whether it 1s Nanavati Commission or Liberhan Commission, these
Commissions have miserably failed to provide relief and succour to the people
who have suffered. ... (Interruptions)

MR. CHAIRMAN : Dr. Ajnala, please speak on Liberhan Commission only.

DR. RATTAN SINGH AJNALA : Sir, I am talking only about Liberhan
Commission. During this entire period, Mr. Liberhan did not move out of
Chandigarh at all. He does not even know what has been written in the report.
Sir, Shri Narsimha Rao was the Prime Minister of the country at that time. But he
has been given a clean chit. His name should have been there in the list of
culpable persons. The Congress party is responsible for what happened in 1992.

The Congress party is also responsible for various ills like poverty and
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unemployment that plague our country, because it has ruled over India for more
than 50 years. Sir, the British looted this country. Now, others are doing the
same.

Sir, people are suffering. Injustice is being meted out to them. Corruption
is rampant. Corrupt people have stashed their illegal money in Swiss bank-
accounts. There is no accountability.

Sir, these Commissions are of no use. The Congress party has always
meted out injustice to the people of India. I appeal to all segments of this august
House to unitedly work for the welfare of the poor, the deprived and the

downtrodden sections of society.
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£ Ay qwi (TeN): weled, forge S & Rl wR... (Fag)
MR. CHAIRMAN : No cross-talks please.
... (Interruptions)
MR. CHAIRMAN: Please do not disturb.
... (Interruptions)
MR. CHAIRMAN: Address the Chair.
... (Interruptions)
St I T At Heey, fogeM M B RUE W | gadmell & faER #9 gA

gl... (cgaer)

MR. CHAIRMAN: Maintain the decorum in the House.
... (Interruptions)
MR. CHAIRMAN: No running commentary, please.

... (Interruptions)

2 N TS T WEIGY, I o BOIRI (87g3l 3R AN bl Hail A AT gl &1 54
éﬂaﬁwgmWﬁ?ﬁéﬂ%ﬂhﬁﬂﬁ@iﬁﬁﬁ?@ﬂ@ﬁ%ﬂ@ﬁﬂ%ﬁ@?@%lg
ST g gY AT TEt 93 € 9 9 @t warer e g1 foree sma @t R S o §
I PV A B Wbl & clfbd (py fIepa A1 2| bl Y gaar 7 I8l R I8 T8 Pal
5 6 foTFR BT Sl 3TURIY GaAT &, WABaS Bl DHotlhd DHRA Tl T8 TAT, IHD! FSAT RIT
27 o B NG A% HRIFRE Ut & a1 7 S gora a1 2, S99 § AeAa gl deeufr
DI STl H SABR Tl T8l & FHd 8, SAD! &hdll IR T &l oW Fhd o1 STD! Bl §
SEl, 99 W1 A AU SfieAs Bre S| S9! §ad a€1 Tl Sl AT [Hard q - @l o

Fer Al ¢ uifafewd AT | 39D Fed H MM A dfd B BT B a1 A1y |
3y f2g SR WM & SHeR HEl ¥ B T R T FHeewwelt & fEgelt iR W & Ider 87
AR o g Sft Y gH A ard gl L (gar)

MR. CHAIRMAN : Hon. Members, please do not disturb him.

... (Interruptions)

MR. CHAIRMAN: Nothing should go on record except the speech of Shri Beni

Prasad Verma.
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(Interruptions) ... ~

M I gWE A ¢ AT D FIQ TOID IS drell H gl BHNT &3 diear | el gan gl
B IR H A THER & 7, e fhd @1 T8 21 e ud g9 A4 & fRaN a9 2l
W AT T8 q1g Tt oAt I b TH-RIF W JHHE D Ugd 7 HESURRAT Bl Ioig |
T8l & sfera Bgell 7 s3amM &9 &1 B WHR HAT| 6! T g B o918 &l ofY, g8
ARSTE g5 W, I DI AR ARKAG DRI AT 3@ A IMAGT DE © 1% del M el §U
AT JrSartht Sft @l Yer gY@ oMY AN S 27 I A1 TSt A F S HY WN
3 3R < P qaIG HR I8 o ... (@HF) AT FHai Uar g2 A9 A1 Uil H a1 gY....(Fagm)
Rl B U SR HT U TE T SR W B SR BT Udl o & OHeR ©
Y| ... (FEgE) W ared fiE S s R AT 8§ SR B oW W I AR
... (eraym) s wE & .. (cau) Wig € TR, A T R (aE) A WE-HTE B ST §
3R S ot I

MR. CHAIRMAN: Shri Beni Prasad Verma, please address the Chair.

... (Interruptions)

MR. CHAIRMAN: Please sit down. Noting should go on record except the
speech of Shri Beni Prasad Verma.
(Interruptions) ... *

MR. CHAIRMAN: Please do not disturb him.

St ft ye @\t @ TR R 3 e 3R oI & gTeme B ff QY garar 71 s
AT 30 919 BT IR D Usd Phed I 39 WAl I =4 84 IMTe fhar el g9 3R
RIS & Afqda! e ok S9a gURUMl & I S 84 ATTE fhan ol e dlfear
gz A1 bEl o b o IfeU-¥Hy B IO Bl 8 AR IO Sd-dbrei gql I8

STTBTA ST B

* Not recorded
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#t YRE Aa (AAYRT): AT S TAG U AT AT AlfedT St Bl Sgd [HAT, S TS
RIS aa He! ot SBH FET A1 fF ST ISR B T8 fedTen o ¢ ofR S & g 98
SR B, SAfIU T BT SE_U] \3oC|7:ﬁTraTI|§|

S I gWE qA @ HEGd, H GUR PR @ § - NS AABIel G ... (FaH) RIS
DA dTel AN BT BHI T G ARy b 37ed [T B STl SrHdblel g9 8 S 2l
AT gF P AH W IS B &l g BTl IoHifd gaqr 7al & 5 <o & forw
Sdplfered AT g9 T3 81 Ao (48 S 7 XM ST Y B Bl g AR B Al
o g St 300 fheldieR ¥ AiqR & & Sk 89 TSl 71 ARl @ 8, S srdedr &
T El...(ag) 89 S T8 BN 21 TATAY BT gAG 89 B8R & fog & &S I, (7aem)
31T w3 gty b {6 urdl & <1 &1 ST S T8l BT ol () ISR ST, 39 B8
® & fF I AR o, 39 HiQR T iR I HiaR w9 F B 39 FHOR 7 fF AR
A 9 IR T & 3R e IR 18 {61 S 8, 9 RR gavt 3R dod 2l (@em) 39
T P AHIAYT T S TAId 2] R WRBR § AT WS IS A 30T v © b 39 989
& 915 foaTes SRt S 9 Al &1 AR 9T 8, S IR HOR B 91 BR & A
3 ¥ dferd R QAT WY BT SR 91 {6 U SURiell ST A Bl drsd &, o Bl dle
e ¥ feaR fpar Sl (2@e) oMy @R 61 WIEAAD ANVl dRS  Sfid DR 3T
gll...(ag™) 39 o € QA g1 W el Yar gU 8, ol MU §g forar 87 srsaroh Sft
TR | Tl 1 31y 87 U S I I 9 @I e BY Fhd § AR TR I o g
DI I PRI D (Y MY §1 & I ST D Hel DT IRUTH qa ARG SAIH 21 ey
ARG U AT & Jed drel T8 & iR wiforer & dgd a8l gvan fopar war| gemm g St
AR 3 € g8 Wl Mol & gl Ugdl g8f gferq il off, a¥ 1990 H oUd |HA H oM
R S A Al B Y. (FaU) $HB] A S99 BIRI T g g ] A sreEr
DI GAIH 8 St 7 I B a1 o1 6 e afkdg R 1 15 e & a8 9% dmed
BT BIF AT & qradl ARSTE a9 18 §1 & AN IR W 9 ¥, Yo 7 BraRkT &R &f iR g
e IR Y Bl (Fagr) FEad Ae IRER ¥ gRq g9 Y TU? IRie fud 98 vd ugd
MQ? AT Gferd el g8 off 3fiR qradl AR 1 guk Uid 1 Yfeld Hicae & & of| gfers
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H W AIRAUH & Al A, Iei & BRR AT o7l (Fagr) 99 a7 WY gRaR e R
el = o, afets <w A qra YT BRAT Aredl A1 SR B fawER 1992 B Al e R
=Tgar A1 3R X1 9§ <1 o9 o o1id 81 M1 & SR SIReT & S-UT WK STl arel &
SR @ AW a2 %Wﬂ?il?:l%’ﬁwvw B I 8 b STl SISl I AT
BIERIC MRS IS EEICRECRITEC IR RN CD R IR N R DI S G G IR S|
BT 8, g9 991 T8l Bl 8] Q¥ B AS @ Al g9 Hel ol S| I I« A T g9 Pl
RUECRERIR]

N g wrEAa §AN (MITAYR) : 319 T BN TS oIy 9T 8 T2

M A wE a0 BN AR U T Bl 7€ ot SiR 7 e 91 B 'R Y atret ot <w
IST g, U W W I AT B H B HRON F AW &, A WOt H W 1 FHa A gH
AT H W S Fhd I BRI H ST &, HUW IR TSN H Fad HAGR el AT| iU H
foear & foQ <781 o1y €1 fawary | ST grar A1 HiorT # ST, 99T S | ST gorE ({8
St A ARt oft, ofh wawe &1 T @ SR B g S SR USY § 9Ed BHWR Ut @
IfehT SMTYDT WHIT 8 TAT| WroTaT bel &7 3rofid (8 A dredel fbar 7@ 9t 10 3R Sfaeh!
IR fHd B SEEa T8 g9 39 o H GAfRUE A 8 oW WHY O §HAd DY),
ARG AN A A G IS ATe fha1 ¥ Bl e R o ... (AgET)

2 QA AEATS A & JAUDBT HAT T T

#it N g G ¢ HA 99 BT WD BT Al JARH (8 St S ®, Py aR 89 g HA1 ol
T Wehd A1 BH QI U dTel ST €, 89 (U1 3919 Hdl @ o el 99 gabd | g9 Al vm
DT A & b 379 M &S T W dIc ANK &1 89 M & A IR Feldl & 39 fpa- ™

W 87 ST W WU H YW IS 3 87 WH B AH W MY de od & 3ecllg Y Adrel

TGd B, A MYD] fhal Sooid Bl ToR A <@ 82 o {8 ofl, 3 fha e
87 XM DI T4 I 7 AT b MUBT FHY Y1 BT AT AT STl FAMY of ot o

. (Faygr) . *

3t AT IEAAT A : Y FHST WINT A Qiferg ... (1aem)

* Not recorded as ordered by the Chair.
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MR. CHAIRMAN : You continue. You refer to the Chair.

... (Interruptions)
2 QA AEATA A @ W, Sl AT AW &, I eprer=1 =AMLY ... (Faem)
MR. CHAIRMAN: Please sit down.

... (Interruptions)
MR. CHAIRMAN: Nothing should go on record, please.

(Interruptions) ... ~
MR. CHAIRMAN: You refer to the Chair.
St &t e a2 EH BN W Rl Y §, 'H aan for §1 g el oitw & el ey €1 3y
IO § 1 | 37U & Ioifa dxel off, el &A1 ol i wioraT o et 8| safory
HUF H MY Bl... (Fagr) Hearor g St iR geraw g St &1 9gd Qi o0t 3@ < TS|
AR 8 Sl #oiga wrsiaral o o, gl & oy dsd & 3k o9 ¥ Rrgri 4 &1, 3
TBdT ® 2l T SEd off deamor g W ARl B D12 B g d i @) fF sR
PR AT GHTHH T A% &l DX Hearor g B e [Mabrer faam iR goryuor g,
IR F. 10 W YebeHT Il V&l 8| ARYAYH BT R oG-, H gaT| AR i g7 43 9,
BH 981 @ 1Y ... ([GuF) G HA B Y AU Y 2003 H of ol AR AYD URT 403
® WS W 125 QAU DI G Y| I 9oy fAW[hia o], TR | Jiee faert aroru,
g HAT S O SR goraw [ St 1 wue 8 %@ gl 3T Sfue gl uR a1fe /ey, o
Rigr=il &1 ugel Yo fpar o, G%Ttr\fsr%ﬂgl 3R fhcil 1 ST #1% &1 | &4
fth¥Tel <181, 8% U B WHIeld ©l...(qU) 8H 1 #oIqR Hade b BRUl TGl IATY

21... (cgaer)
MR. CHAIRMAN : Hon. Member, please refer to the Chair. Do not reply to their
questions. Nothing else will go on record.

... (Interruptions) ... *

* Not recorded
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2t S TAE AT 8 fAvy W TE a1t W8 27 3l U A'i | ddble Afgen Wl gs off, 9
fpa fawar wR qrefl 87 ...(yau™) I8 99 Wl gl..(agr) § wear @ear g 6 a9
FHeamr g St geEEl 9, 99 aer AR, aad afdig R R 76 v a9 off
3o ARra 21 wrorer g Sft, o e ... (Fam)

SHRI BISHNU PADA RAY (ANDAMAN & NICOBAR ISLANDS): It is sub

judice. He cannot say Babri Masjid.
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... ~
M N ye g ;g Pecxdfml Bt goiE § 98l & afed fég guem gyl (Fadr)
I! ga1ad @ ol a8l AfSIE g+l | 3fue el fb M JE UaT gU| 31U 89 TGl ST 27
BH TSI & 81 dlel © 8H T8l o b XM Pl Uer gu? .. (@uM) smearth S i
Y 3T AR A Y S M FE UeT gUI IS WA ©l . (FFEM) € B IS W Oard-Ae
PRD % e BT IS BT B (gl (@Fagr) Jelts d & R Jd1 gs o 3R Hear
g it g 9| Are™e o \ed WX S &I 9 gUAT Sif 7 form on, I=F dee Io. |
I Hec H Heal (g St 1 ua T @ 9 g8 21 g dee Ot onft B H Telt & Tl
gl a8 RUIC 17 A1 a1 o gl s9d facld gom gl guwan Sft &g & o f5 =Rawer 1@ @
g R 2. (ag™) RRwE 1@ &1 DIy UgER TE 5, S0 Raah g ot Avor fa
1. (@aum) T oFR Bl & 8% # el Bl § Al Sobd Rl g3t AT WX H d9T1 gaTl,
45 IR WIAT B3T ATGH! STURTE] B3TT? TURATS! S9! W1 & b dgdh IR Al Al &7
aRTel Hfov™ Sod 2l ... . TRl @ Sl 7 AMRATe! B 5l () gR1 356 BT SRMAT
e fpanl... (@rgem)
SHRI BISHNU PADA RAY : It is an unparliamentary word.
MR. CHAIRMAN: Please sit down.

(Interruptions)

* Not recorded
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S 9 TG qHl ¢ ORI 356 DI G DI SRS DHRAT Al2Y AT AR IR 9 SKATA B Al
3T W fdcelt aex g8f A el S |.... (@)
MR. CHAIRMAN: Hon. Member, do not try to run the House. Please sit down.
Nothing will go on record.

... (Interruptions) ... ~
Y It wE qAt ;WY IRAR @ AT 39 S H AORI ol ® B I AR B ASHR S
DI A & ol R ol (a1 gl 37 Raars giv | gl ol &1 swird f[Bar Sy
T8 T8l ... (FauH) S, S I [{E fafed 39 ®' @ 9, srsandl St fafed 49,
areat ot fatfed #971 3o 9 WRer AT € afd fEd Hramell &1 Sl A SOR &l § 3R
& A @l Srar 6 qred Afdre & Qi e arel e @fdd o, @ Terd T8 g, iR
3MUat HISTYR WIST # &l Sfar fs %% Y ofiR ot Brar| . **
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... *
MR. CHAIRMAN: If any word is unparliamentary, we will see that it does not
form part of the record.
(Interruptions) ... *
£ A v aw c AEE, LF R AN T SR B AR @ Qe e B A Bl (FaET)
MR. CHAIRMAN: If it is unparliamentary, it will not be recorded.
(Interruptions) ... *
MR. CHAIRMAN : If it is unparliamentary, it will not go on record.
(Interruptions) ... *
SHRI BISHNU PADA RAY : Sir, the whole speech is unparliamentary. It should
be withdrawn. ... (Interruptions)
MR. CHAIRMAN : Shri Verma, have you finished your speech? I am calling the
next speaker. Please wind up in one minute.

... (Interruptions)

* Not recorded
**Not recorded as ordered by the Chair..
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S 9 IS q| 2 W), BISY e} H B Al arell ... (raem)
MR. CHAIRMAN : Please sit down.

... (Interruptions)

it 3t T At @ g e W U ofR dem # WY | L (erawm)

MR. CHAIRMAN : Shri Verma, please wind up now.
... (Interruptions)

i fwy ug @ : Usd ¥E WG AW, IWB qIE I Ald] ... * g Y A Aebdd

gl...(@@au™) He should apologise first. ... (Interruptions)

MR. CHAIRMAN : I have already announced that if it is unparliamentary, it will
not go on record.

... (Interruptions)
MR. CHAIRMAN : Please sit down now.

... (Interruptions)
S It TS Gl S BT WAUM, S BT FIYAT, M B FAATE, I ARG DI ATST drel
WD ... *afe & 8 whd 2. (au)
MR. CHAIRMAN : Please sit down. Vermaji, please wind up. Otherwise, I am
calling the next speaker.

... (Interruptions)
M At wRaTE Tl ;0§ SNUET BRSNS A AT 819w Sife} # A1 g1l (Fag) |l 9

Hedl 980 ol Tl IE F© WY g B @ gl ... (FauF) @ fRg SRy 41y

2l ... (craam)
3t fawy ug I : AT S H HIG! AR, (FIur)
MR. CHAIRMAN : Dr. Shafiqur Rahman Barq to speak now.

... (Interruptions)

* Not recorded as ordered by the Chair.
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16.33 hrs.

At this stage, Shri Bishnu Pada Ray and some other
hon. Members came and stood on the floor near the Table

MR. CHAIRMAN : Dr. Barq, I have already called your name. Please start.

... (Interruptions)
MR. CHAIRMAN : If it is unparliamentary, it will not go on record.
SHRI SANJAY NIRUPAM (MUMBAI NORTH): Sir, let him complete his
speech. ... (Interruptions)
SHRI J.M. AARON RASHID (THENI): Sir, please allow him to complete. ...
(Interruptions)
MR. CHAIRMAN : Dr. Barq, I have already called you.

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Sir, you may see the record and if anything is
unparliamentary it may be deleted. ... (Interruptions)
MR. CHAIRMAN : Hon. Members, please sit down.

... (Interruptions)
MR. CHAIRMAN : I will request him.

... (Interruptions)
MR. CHAIRMAN : Please go to your seats.

... (Interruptions)
MR. CHAIRMAN : Hon. Members, I have already deleted it. Please go to your
seats.

... (Interruptions)
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr.
Chairman, Sir, let me speak. ... (Interruptions) Just wait a minute, do not
shout. ... (Interruptions) Sir, I was not here. ... (Interruptions)
MR. CHAIRMAN : Please go to your seats. Hon. Minister is on his legs. Let him
finish.

... (Interruptions)
16.35 hrs.

At this stage, Shri Bishnu Pada Ray and some other
hon. Members went back to their seats.

SHRI P. CHIDAMBARAM: Sir, I was not here. I am not aware of exactly what
was said, but if something that was said has hurt anyone — I do not even know
what was said — [ am sorry for that.
You can look into the record and expunge. ... (Interruptions)
MR. CHAIRMAN : I have already deleted it.
... (Interruptions)
MR. CHAIRMAN: Dr. Shafiqur Rahman Bargq.
... (Interruptions)
MR. CHAIRMAN: Please sit down.
... (Interruptions)
AN SnfeeT (TREYR): Ugdl AMG! AIRR .. (1@er)
ST, THIGIEAE T (WWHA): AeIed, 3¢ [d33Y, BISW 3ife} 3§ PIfoY a1 4 arefl... (aem)
2t o1 R die (aft): weicy, Bred Sisk | 781 8, 9 &9 dioiil 7. (9em)
MR. CHAIRMAN: Hon. Members, hon. Minister has already apologized.

... (Interruptions)
MR. CHAIRMAN: Please sit down.
... (Interruptions)

MR. CHAIRMAN: Shri Verma, please sit down.

... (Interruptions)
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it IR Aea (AAYRT): ARGy, H 9 S & FHEW 5 SR A A A FE @ E S 39 W
B 7 & AT 2 Uh a1 A S Pel B WRWE ¥ BAR & YTHA! I8 §, Ub
NENCESIEERS
S FEAT @RI ¢ d Dal F 3 A?
2 IRE Aed J G A 3 ... (gaer)
MR. CHAIRMAN: Shri Verma, please sit down.

... (Interruptions)
M IR AGd @ A9 AfSY, 3MMUD! SN 8l 8, # a1 &1 gl #) Fde & & smsaroh o
® IR H IBi Bl [ 9 UG A Y, 980 Al | 89 O ad &1 i 9™ &R
% El..(FagM) I T9E S 89 3MUD 9gd fad W WA 8, Y 8H oed ol d I8 e
HRAT ATedl § [ 89 AIEIddl, MeH SR ol & e H F9l 3R W © AR AT S99 uE
% folg 9gd I 9 911 %2 &1 31 & WY 371 95 91 WE UaT R I ©) T9H IR A B
49 g BRAT Sib T8I B (FAYM) AT AfSY, AT G A, (FagH) AT WG 91 G,
39 A S |.... (gae)

MR. CHAIRMAN: Hon. Member, please address the Chair.

... (Interruptions)

Nt IRe Aea : TEey, WX fded B {5 g=iY U 919 PEd-ded et St b IR H L. ¥
I BT TR {hal, T8 Sp 81 gl e St B IR H (YR AGHS 81 Ahal 8, 3R Aof &l
Al &, offhd Al urel & AR Ao GHie |18 o Y Pel (o 5T AT Sl B
S AW ST g, 98 aifvie e g, gomaw g it @ ster faER 21 e S 91d FE ®, 98
AATET 3R WHE WIRT & fdepet AW 2] Sfely 39 WR We qad HRAT1 d1ey ... (Fadm)
ARM sfeeaner @ Aiw! JR .. (@9gH)

st Yo oEETel (3/€): WEIG, a8 T B A ... (@)

MR. CHAIRMAN: I do not allow.

... (Interruptions)

* Not recorded as ordered by the Chair.
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MR. CHAIRMAN: Dr. Shafiqur Rahman Barq.
... (Interruptions)
ST, AWIGEAE T ¢ HBIGI, DY dlol 2. (@E)
#t qag wnEaT §AA ¢ TSl 9 /(G AR, a gsE Fon ... (SagT)
SHRI V. NARAYANASAMY: Hon. Home Minister also gave a clarification.

What more do you want? ... (]nterruptions)@
MR. CHAIRMAN : Hon. Members, please sit down.
... (Interruptions)
MR. CHAIRMAN: I am on my feet. Please sit down.
... (Interruptions)
2t AT AT A ¢ YS! d ATHT A | .. (FaHT)
MR. CHAIRMAN: Please no cross-talks in the House.
... (Interruptions)
MR. CHAIRMAN: The hon. Minister has already said that he is sorry if anything
that was said is unparliamentary. Therefore, it is already off-the-record.
... (Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): No, we will not allow this.
What is this? ... (Interruptions)
MR. CHAIRMAN: Nothing should go on the record except the speech of the hon.
Member.

(Interruptions) ... ~

* Not recorded
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16.42 hrs.

At this stage, Dr. Kirit Premjibhai Solanki and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

MR. CHAIRMAN: It is already expunged.
... (Interruptions)

MR. CHAIRMAN: The House stands adjourned till 5 o’clock.

16.42 hrs.
The Lok Sabha then adjourned till Seventeen of the Clock.




08.12.2009 149

17.01 hrs.
(The Lok Sabha reassembled at One minute past seventeen of the Clock)
(Madam Speaker in the Chair)
DISCUSSION UNDER RULE 193

Report of Liberhan Ayodhya Commission of Inquiry and Memorandum of
Action Taken by the Government on the Report— contd.

. (arE)
A& WEIEA: 2N RS 1ed SN, MY Ay
Y ¥RE AEq : e HEEd], YT U THR WA W 989 B @ 7 IR F Aar g fF ared
Sl W & 9gd AN Waw g1 9 YU 3MUD! I8 39 989 H Rpa Al TE IR & AR A0
P! Tg s W T8 B FHd| T D ANl W PO el dedl §, § IS AIH I
TG St W gal 8 fFaed A =g 6 9 39 9w & By oAl 96 Wed @ ARG ael
3R yer wA S ff = g1 smuat udt & weme WHiie S AR fAF € 9 S |ed H gond
ST ¥ I @ Y SR I ISU TR ATl IR T WG SR < H g q8 qb Hal P
2| 3T AU DI TSI A 81, fb Hed-thed 3MUBT S ST oY, IHH S g SHATA &
AT, 39 |WE P W@ TR, 98 (MRad AR R G S A9 ¥ dIC UgA 8, 98 9 IS D AN B
AT I UG b B H Smuat fHet a9 W wer & garl

3TET HEGT, 39 WS H TP IR T8I, Hs IR BT 8, T8 AHAYT BT AR | Tg HA
STt AT SATd 1 AR SIS SHDHI FAUA BT SRedl 1 8| 3ATTY # MUY Yeh R ALt B

@ A FaeT B arEdr € 89 @I 981 d% Wi @ gl ofel v sl € o'W el
gl ... (sraem)

e warean: At 91 ware gl Sfl, 39 §Ifey, 319 drel w2 2|

N N v Al : ergw R o aret @ 2. (Faur)

et warean: goraw g Sfl, sy qiferg|

... (cgagm)
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ot gomw Rig area : remy Jeed], ol Wed H S $B g, AN I RIS G|l Soff g9
I, SR IR [l o A 2 A 98 el I BN 9 @ | 3R Afied § d9a B
T f Tl e Sft BIE TH ¥ a1 T8 a9 2] Wl & gR SR 39 faaR 9 e € 7
fiefy, W@I%Gﬁﬁvﬁgﬂﬁﬁwﬁfﬁawﬁlg

FUTIY ARGy, SRR 4 ¥ & a1 AM O €1 T yu HwEY g &) Ag W wd g o
IBM FEl fF M@ WHR § H 9 faqw @31 2 21 98 99 &1 919 8, 514 §ad Ugel Sal
arel g oY1 8 st faEr arorft S, ¥ @ vee aaa, 9gd doie), 89 iR TRem Sar
A S &1 Y AT TRE W BT Y, Al ST qow AL © [P 9 AWl AR | H g_ie] b
w1 g f5 el S 7 wEr 2 f5 S or et 1 R XA g, 98 9 fid aren § ok S
Torcdl TR T8 Hear a8 o et B 2, a8 Ht o1t et TR T8 aRaTl Y g
e ok weft ® 2| w9 9gd el 9%\ em fBar €1 89 31-32 9 9@ 91 38 2
SAfY &1 A1ed € f 9 9e # @S O Sl 9€ & §, S 99 o), We Fad R o
$H 3MYDT FIT AR B, MY T e faxarsy|
M I gwE A ¢ RS S W BAR AE W) 2| g [ St 7 90 g aga Al 96 Japw
g, oifeT # ST o@ W Srger fE AT g1 qorad g St & a4 H S 3Muen!
g BT Gl e St Bl gq Il G B B . ()
e WRISA ¢ H AMIY WEW W e Vel g (b MU qd Al 7, S i o srues qreft
g, & IRE AT St AR &N Gorm 48 St 9 oMU $B oRg fHa1 © 3R AqH! H&a_N
MMET & | FAFTY MY HUT R & T 8l I8y AR gD HEATIR] & WU IR AT
N N gdE aui : Jegel WEISAl, W F91 Bl gl fduer B WHE BRAT Alfey] 3R BAN
U@ W S el oF ot B @) B We gl ... (Sau)
A& WA : AT 5AN T A B ol RPle W $O T8 S| MY HYAT 96 AT
oy ¥ Sft, a1y qiferg |
$t wormy R @ few W) o 9 yae St adf, B A & a9 M fra 2 S e
SRl @& A oS Wy 2 .. ([raum)

Hed PR, AT W HISTY & DI I8+ drell &1 3T SR 8 b ... e BT a1 3
BT 21 I8 M B SRR T8l 8l AR ... W& P WM, PIs A9S H BRAT © 3R I8 e
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cfreivee o g 78 oW § Wi| 78 I 21 ... SN 9 P 99 I WA
fpar & a1 # wwsn g 6 WY @S R, WOy 9o # SR e AR Ol 8, Sy ATt
AR SR €, 9 A sy # SRy BRA1 Are b s 9 ye 9l ot | O g &
[qTAE T[T 3 YHR B IFUTRITHSG ivdol BT WANT HRAT 8, dl 98 998 BT Ao | D
AT & 2| S e 4o DI Al GHIE B S ARy .. (FdaT)

2 IR [ SR (FIRQR): et Heley], 3@ <% & Y€ WA AIG! AN Hehd &, A qa
ATHr R TE AR whd 82 . (F19u)

3TAE HAEISAT: AT I3 W18 | AT A IE Al 89 Dl |

.. (e
3TeAE WEIGAT: IATU AT B SISy, q9 Al 1 AN qeHT | 31T =T 8 Sy |

.. (e
e WEIGAT: A R WS Bl T, 96 1A | Ra, 3l ST AT garl, I8 WS AT 3R IF R
H A H B RN, H FESN g Ao & oremar W, )Y 7 W 98 Sfaa v TE g
AT 8 3R IHDT YANT ATYD] &1 BT AT A1| IHSD oY I8 FA1 St 7 /76t 7T 2
I8 v Rars 5 9 e faar w1 21 97 e a4f S 7 iR Rie 9@ fofg Sifer
ax fear 8 I Al 9 8 gt €, R U & 9 el g3l T8 HAl St B ATE! H S
JUTATISS T& BT FHHATA [HAT| I8 ek YIAUST 8 bl & AR I8 WG UK DI SRAA
fpar 21 3 A1 a1 319 81 gl & I1d AR IR BN [P @ 8H AN HrIare! AN e |

... (Tagm)

e HEIGT : A1 A 81 D! ©l 3R g HA Sl Bl ATHI TS Mg BNl A1 89 SRR I
ST &xd, «ifd a8 o gt 2l
.. (o)
A g wETA GAA ¢ AT S 99 B AIH FEATG A 2. ()
JNeTET TR : TAH BIS S T8 € fF oread off & Uiy &9 |9 BT 9gd 9H A B
.. (o)

I HSAT: 3T I8 S |
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.. (@)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
&Y HEISAT: S g8 Sfl, 3T 9 gy |
.. (e

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... *

Jemet ARG : S WG WERT S fofRad WiNur S ATed €, 9 $udl §ed W S Sl

... (9Er)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... *

s o Rt (fafdem): sreger #Eiedn, AMHY 8TR WIR ¥ 8 AR S, ATGD A9 |
A+ft St 8, g9feI 89 a8 wE ared € 5 B8 gAY 99 8, I UF 9199 H BE © fb W
48 ¥ fd v Mvdd T, § 99 oy emr wiefl € O Wed 9ol SR A 99 3T Be
3l... (@r9em)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... *

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... *

T FEGT : 3 SNl & Y el T 2

... (gEr)
JeTET ARG : 3T 46 Y|

.. (o)
et HENGAT : 37T I3 WISY| MY R @S & TY?

... (cgaygm)

* Not recorded
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3TeAE WEIGHT : MY T 4Ief X 87 AT 93 sy
.. (e
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
3TeAE WRIGHT © 37T T AIeldd S 5 &7 AT TS I8 & [P AT AT qledf L 87
. ()
S WESAT © Y AT TS 8 TY? T &3 S8y

.. (e
& SIS : BT A Sfl, AT §6 S8y

.. (e
A& WS : 37 43 A8y

.. (eTT)
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ST GEAT TR @ 20 ADs H e acl Dl 8, d ANl A 81 PR 96 Abd & AR &
TEHAT St BT YA AT &1 AT A el [ ol U 9199 | I8 T </ 98 I8 W 7 e
6 SFggrpR Perl ... (agH) M o WX g A e T 3R eHr well €1 99§93

ST . (@r@eE) TS orgfad e WX ' 9§ Fave wan, # e weft € saw @w < @

Abs H [T Tl S| .. (qers)

JeeT AT : fISIAT Tehaddl Sfl, MY 98 SIsy|
.. (erTE)

&Y HESAT : 3T 96 SMgUI 37T Wi 98 W8
.. (o)

3rezer watean : Iy 937, I a1 o I Bnfil oy i ws 7
.. (erET)

A& HEISAT © 3 TS B MYl AT & R AR SRHAGER

... (Fagm)

* Not recorded
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A& TR : Y $Y B B &, 3T T A
.. (erTE)
$ aft yre qwt ¢ ARG, § I8 oE @ o7 5 W W W TE gen anl i # uRad &
T, B 4§ o STl L (FagH)
A& WEISAT & MY $aA1 SO 8 %8 &1 ATETar Sfl, 379 96 gy
.. (erTE)
SR YA RIS : T8 BE 8 I fF ITH1 W90 @A TE g ATl $AHT Aded 9 QAT A
3R e Ared I .. (Fgdr)
A& TG : 377 93 A13Y|
.. (erTE)
SAT AT RIS : =1 T8 Dl b AR WIN0) WA & garl ATl .. (qqeri)
STETET RS : 3T I TV Hal Aoyl
... (cgagm™)

MADAM SPEAKER: The House stands adjourned to meet again at 5.30 p.m.

17.20 hrs.
The Lok Sabha then adjourned till Thirty Minutes past Seventeen of the Clock.
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17.31 hrs.

The Lok Sabha re-assembled at thirty one minutes past Seventeen of the Clock.

( Shri P.C. Chacko. in the Chair)
DISCUSSION UNDER RULE -193

Report of Liberhan Ayodhya Commission of Inquiry and Memorandum of
Action Taken by The Government on the Report — Contd.

... (Interruptions)
MR. CHAIRMAN : We will come to that. Please take your seats.

Hon. Members, those who want to lay their speeches, kindly give them at the
Table; and the speeches will be treated as laid on the Table of the House.

There are many hon. Members who want to participate in this discussion. As
we all know, this is a very important discussion. So, I am allowing all those hon.
Members who want to lay their speeches on the Table of the House, to do so.

I am appealing to all the hon. Members.

... (Interruptions)
ST, AHIGIGH™ Tb ¢ GUUNT HBIGY, G e @ fofg Jorrdn S gabr 2. (ger)
MR. CHAIRMAN: Your speech will be on record.
... (Interruptions)
MR. CHAIRMAN: We will come to that.
... (Interruptions)
MR. CHAIRMAN: We are coming to that.
... (Interruptions)
17.33 hrs.

(At this stage, Shri Nishikant Dubey and some other hon. Members came
and stood near the Table.)

... (Interruptions)
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"3 TSGR AR (WHUR): AT 1eel HEredT, foraer rlie g ST &) =t |t
TE G Td IRl gRT @ ST gl 7 | Ud 91d 98 I8 W © P 6 fAHwR 1992 & we
H U WY Aad Y o &, favd fEg uRwe, AL, Ra @, Suewd, @Y 9w b
SURRIFT # ol I8 SN 74 M AT 2 | <9 & IS W1 & 9919 gRI fanfad g &1 faedw
e o, o frueran, fafy grr wRid WS & fot eR s AT ® | o9 "o & 4ig
QAN BT & fa<el o1erar o¥ & 3T’ gU U, YU I8 O FHY A8 qral I8l 99 WY
U H BN T uSw H WS &1 9 of 39 o dF ReR ® 1 # we 3w e
RN FI A IS UaH ¥ & AhR & Fga R R o1 | gfe 59 geT & fag 3=
WER © Y € A e AEATT GAT B TG AN & Sl 8 | ™M S AW 0
1857 H QT & WYGR HA: URE U4 IR A fdarfaq Afer, ARRIe R O o | |9 1949 H
Afl @t e g8 R A9y gol @1 i 9gd A o I8 |ifed Bl © B g9e ugd |9
WM W Ffaar T& oAl S B9 & T H S T | [T 1986 H YOI Bl AN UHSAT
T | UE A B e P euR dfeym § feki ff woiefae IRRA & T eI Oy wawen
TET 5T AT § | SN S g Bl IS A ST @, g9 S &FdIe Bl ged 4 [ aRE
TE AP H I A%l el W@ & 919 Hal TE 2 | SN §RT AT Yhal gRYT dI Ifdd
&, Tfaer rar &1 |fqer & g wad PR gd & FRE g Bl Bl gaiw |rEe g
BRI JAT Il ToI=Al BT AhT B 3R Tl a1 9 o R RFHER oM afe R &
FHgul RUTS RANT 7 oM fSAT WISiuT Sde A8 B8 @l § (& HR WD Bl D Bl T
PHRIATE I IT AT | IRAR IS SR 1S9 GRaAr B e I gH’ @l arfey |
I Al PR AGD DI VAT B DI 4 Ge < &1 A1 | swferg v fbar @ | sR qdei &
fPT od B1 MY Ao B M AR AN o =AMy | Rifd 9 Faqnl & gar W
HRAAD ST AR I | Ig DAl fJere 2 6 wromn ded @ RRE $R dadi )R 9
e 8 Sl fheiRraRen & Fioas o | R HSh1e, 90l Sy Sxiorl e fhar T o |

T, Uh dhelad 2 fh ' Mg A Ioar iR e A feenr' farfeq g & faeder oat
® IR W QR S BT & A, JASHID &, IR ey v I ffean drg Q9 T8 S
TE S ® | R oft e @ Wyl weE ek fer st g 1 17 9§ @)

" Speech was laid on the Table
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feraer Rurc &4 ygr & el Al San & &fayfd g9 vd faed ot atfagfcd @i < e §
gs 99 ol v RER 2 fhad e fhar Sy J81 99 8 &R qr 2 |
HEIGd, FE 7MY S & AT IR I g B ol B SA B Thdl, IS,
Td YYAT Bl SRHIR WA B oIy g¢ Hepfeud 81 W 2 Ry <o Afia & a1 Ot
R § w6 W& faww w® ==t e o [fted w0 9 Se 78 8 e <o 4
FHEIRS STl &1 qerar e gd 3H S Wiaal WR T8 39 Ugd | g8 =@dl foa
BT 98 ¥ & o S T BN | w8 =@t R GRSl Bl arorl AT o 8T 21 S S
H & T8 & | e WEHd §91Y =Ie 98 fovg 8 AT G S FHRUT W I g4 [
M FEAR T el A1 AT & AT BT A B (¢ QM1 GHar1 Dl q1ed {an A,
e A1 GTffis IHTGT & AT V0T T SR HRA dTel Gl Bl AT J€ Dl ST ATy | 59
AT & qg A FHETT I8 APhed PR gb © [ o WIF R O g 1 dlR, AR,
TRERT 3R =< STl & g1 k& a1 R U faare i ? 59 Rulc &1 o & a8 Hal o

qhal g @ial gers el giean |
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"SHRI J.M. AARON RASHID (THENI): The United Progressive Alliance
Government which believes in hailing the healing touch to any social problem is at
a loss now to go about with a sad yet necessary duty to table in this House the
Liberhan Commission Report on its findings about the conspiratorial angle that led
to the demolition of Babri Mas;ji structure at Ayodhya. It is an unpleasant duty on
my part too to take part in this discussion which is made use of by the rabble
rousers to the hilt.

Having taken the solemn assurance before our Constitution, I cannot afford
to demean myself by way of talking about issues that are still pending before our
courts of law. I was pained to watch in silence the high-pitched presenation made
by certain senior leaders from the other side about the title issue which is still a
vexing issue, so vexatious that it is still a cause of vexation that divides our body
polity causing concern to those who believe in social and communal harmony.

When certain miscreants pulled down the Babri Masjid, the whole world
knew who were behind it. For the purposes of establishing logical and legal
arguments that could help to book the culprits, various inquiries were resorted to
for many years. Jutice Liberhan Commission is one among them. Considering the
huge loss of life and property that had occurred in the aftermath of the demolition
of Babri Masjid, the amount that have been spent on these findings are, in my
opinion, can not be considered very high.

Whatever happened on 6™ December, 1992 at Ayodhya is a blot on the
fabric called Indian pride, a pride that has always permeated down the centuries
natural for a tolerant society that has always believed in peaceful coexistence.
Search for peace is always the life mission of this nation. Instead of carrying in
their heart the spirit of oneness and inclusiveness, some of the extremist elements
have shattered peace to pieces. We need to bring the pieces together to forge and

nurture national integration. The so-called ultra nationalists swore at national

" Speech was laid on the Table
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integration though they were swearing by nationalism proving a point that their
myopic view of nationalism was a potent threat to our national life.

The moot point is that we must identify and keep off thoughts and actions
of hot headed among us. We need to be cool headed and level headed to enable
our country to hold its head high among the Comity of Nations. We had hung our
head in shame that day. Some leaders who said they felt so have been saying
different things now. Who is to take pride in what is a moot point still.

What was razed to the ground that day was civility in politics and ethics in
its entirety. Some believed in some promises by some leaders and administrative
heads before the Supreme Court of the country. Those who believed and those
who promised, both put together, belied the hopes and expectations of the country
leading to series of violent incidents thereafter.

Even the night before the surreptitious placing of the disputed idols in the
palce of worship of the minorities at Ayodhya in 1949, the majority community
knew what was the truth. In the independent India that opted to have rule of law
replacing the monarchic, anarchic and colonial rules, all of us decided to treat each
other as equals. But who divided the people as majority and minority
communities? It is fear psychosis and mutual distrust that had led to this. It is
ironic that in a free country like ours some parties choose to divide people on
retrograde divisive arguments dividing people from people. It is further more
paining that they have been resorting to this rheotorics always. We have to rise
above to sift the truth from the lies that come with the epic grandeur. It is
unfortunate that we still consider that the truth is still evading us. Justice Liberhan
Commission’s Report that attempts at touching the truth touches not the whole
truth but some layers of truth to prove beyond doubt who lied before one of the
pillars of our democracy. My ardent prayer to Almighty Allah would be that let
these pillars of our democracy be protected by Him from those who seek to
demolish everything that comes in their way, including law, logic, reasoning and

self-respect.
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Liberhan Commission illustrates the unsanctimonious way in which the
idols 1n that structure were supposed to have been removed during the destruction
and raises a question as to who could have replaced intact those idols in the open,
removing the rubbles, after that precision attack was carred out. This one question
is there for all believers of all the faiths to introspect and come out to contribute
their mighty to the country. I hope this is one use I find from the Liberhan
Commission Report.

I would like to recall the deliberations that took place in the National
Integration Council meeting that was held before December 6, 1992. People from
several walks of life stated that their faith in the unity of the country was shattered
by certain hands of fanatics. Incidentally, all the three of them are fondly
remembered and revered by this country. They are the father of the Nation,
Mahatma Gandhi and our former Prime Minister Smt. Indira Gandhi and the
young and dynamic visionary Rajiv Gandhi. Even after the slaying of our leaders,
we remain steadfast to uphold unity and integrity of this country.

I wish this is the last time this House is debating this kind of a contentious
issue. Let us take a vow that we will standby our Constitution and go by our
adherence to the faith we have reposed in our Judiciary. I come from Tamil
Nadu,the land of communal harmony which is also being tested by the
machinations of the ultranationalists from the North who try to whip up the
communal passions in the minds of gullible masses. Reposing strong faith in the
Government led by Dr. Manmohan Singh and ably guided by our leader Smt.Sonia
Gandhi the Chairperson of the UPA and the seasoned statesman of the country, Dr.
Kalaignar Karunanidhi who is going on constructing Samathuvapurams
(Communal Harmony Colonies) all over Tamil Nadu at a time when destructions
of the destroyers of peace are being kept at bay.

With these words, I conclude.
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"SHRI VIJAY BAHUGUNA (TEHRI GARHWAL): 1 am grateful to you for
having giving me an opportunity to express my views on the Librehan
Commission Report.

We are one of the oldest civilizations of the world which blossomed due to
the philosophy of tolerance, peace, harmony and justice spread by our saints and
religious preachings. We grew into a multi religious and multi linguistic nation
bound together with the spirit of patriotism and brotherhood.

The Hindu religion spread not by sword or violence but by discourses and
convictions. Buddhism spread in many countries of Asia and Islam and
Christianity entered our country in 14™ & 17" century.

The two great emperors of India were Ashok and Akbar. The Mughal
empire was golden era of our history and Babar and his descendants made this
land their motherland and brought about unique blending of Islam and Hindu
synthesis in art, culture and governance. The Taj Mahal is a light house spreading
the eternal message of love and peace to the world.

The fundamental right of freedom of speech and expression and religion is
the cardinal principal of our sacred constituion and all the member of this house
take oath to honour and abide by the letter and spirit of our constitution.

Our Muslim brothers who did not go to Pakistan after partition and
continued to live here are no less loved sons of mother India than others. It was
the solemn duty of Hindus who are a majority to embrace the Muslim brotherhood
and provide then with a feeling of security with equal opportunity of growth and
development with respect.

When the history of this generation will be written the ugly incident of 6
December 1992 will be referred to as the day of the murder of our constitution,

rule of law, and all the great preachings of our saints and scholars.

" Speech was laid on the Table



08.12.2009 162

For narrow political gains the leaders of BJP, Vishwa Hindu Parishad and
RSS committeed a heinous crime of fanning communalism by demolishing the
Babri Masjid in a preplanned strategy. The Masjid was demolished in broad day
light by Kar Sweaks in the presence of top leadership of BJP, Vishwa Hindu
Parishad and RSS.

The former Prime Minister Shri P.V. Narshimha Rao committed a
Himalayan blunder by looking at the constitutional provisions rather than initiating
pre emptive steps to scuttle the nefarious Plan of BJP, RSS and Vishwa Hindu
Parishad to bring down the Babri Masjid. His trust on the U.P. Government was
totally misplaced.

It is extremely unfortunate that the Liberahan Commission took 17 years to
record findings of guilt and misconduct of leaders and organizations responsible
for this deplorable incident. The inordinate delay in the submission of the report is
very unfortunate. But I complement the commission for the correct findings of
fact recorded by him. The salient features of the findings in nutshell are :

e The Ayodhya episode was never accompanied by a public movement.
e Various Sangh Parivar organization collected several tens of crores of
rupees which was ultimately utilized for effecting the events of December

6",

e In a planned maners Kar Sewaks and members of the Sangh Parivar

Organisation entered Ayodha with a determined intent to demolish the

Babri Masjid. The demolition was carried out with great painstalking

preparation and preplanning.

e The Babri Masjid was demolished by the Kar Sewaks in presence of the
senior leaders of the Sangh Pariwar and BJP.
e The then CM Mr. Kalyan Singh facilitated the destruction and did not allow

the administration and police to maintain law and order.
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e The Central forces which had been sent by the Central Government were
not posted in the vicinity of the Masjid so that the Kar Sewaks and Sangh
Pariwar in connivance with the Kar Sewaks could bring down the structure.

e The administration was supporting the RSS agenda.

e The version of secularism of BJP is neither benign nor tolerant nor in

consonance with the ideas inshrined in our constitution.

The great people of this country have rejected the communal and fascist forces
and have entrusted governance to the UPA led by the dynamic leadership of
Prime Minister Dr. Manmohan Singh and Smt. Sonia Gandhi, Chairpersons
UPA.

I also congratulate them for initiating steps for amending the Communal
Violence (Prevention, Control and Rehabilitation of Victims) Bill, 2009 which
would enable the Centre to intervene in a situation of communal violence
without waiting for orders from the unified command, district magistrate or
State Government. The State Government will no longer have authority to set
of unified command in situation of communal violence.

The Central Government should take all necessary steps to give effect to
the recommendations of the Liberahan Commission.

It is high time that necessary amendments are made in the Representation
of the People Act empowering the Election Commission to debate and
disqualify leaders and parties who in blatant disregard to our constitution and
laws preach and spread communal harted amongst our people. From my
personal experience as a lawer I would like to inform the House that no
election petition is decided within the term of that house as such it is desirable
that powers are conferred on the election commission to disqualify candidates

who commit corrupt practice stated in the Representation of People Act.
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My humbler suggestion to the government is that by special law all the
cases pertaining to Babri Masji be transferred to Hon’ble Supreme Court which
may set up a special bench for an early disposal of the cases.

We must live and die for the honour and respect of our nation rather than
resorting to petty and divisive policy, programmes and actions to grab political
power. The nation cannot be strong and united if there are tensions in the
society on the ground of religion, caste or regions. With these words I

conclude my speech.
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~sft e A R (gt amamon): forgres smarT @t RUE &1 o & & 91 I8 o
g f5 7' RO qaEiuel & @ aeqga fam @ & | oRga R ue gde & o *& 7 |
o <@ © b Afea SEeal & 9 @ax 91 ufaseE & | deal & iAo fhar
2l

JTANT 9 e RUIE & UR™ § I8 oo fhar & | 9 2 &1 SHdR W M S
g AT & W H S A6 § S AR GBI 4 1528 S0 H UP ARG B WIH
AR AT | 3 HF U # foRad § $© @ g I8 <14 fHa1 S 7 {6 9 99 W W

AT T AT - STai A I BT STH-I14 o7 |

HEIGH, FT 17 AT B Sid 9 fage <Rneer 5 98 S &1 HIke T8 6 a1 a8
W M SH-Y & - U1 $B Ul BT bl & AT I8 Ufaeiie w g, O @t ant &
Al A WieR fhar g ? wfew, S eie 9, 7 g AT - dETs; ToifeR 8w 36 H -
' arien oA I - AR dre S W fRRgRil T ST @l TSl o & | 39 eS|
1 ARG 74 B9IR (35311 1 el IR S & a18 & {R qrebl Adi & SIRY Af<R 1 &l qgan
D || IE ASIS AR ol | M Had Hedl © fb e 3§ s I/ STH-qH Bl
el & foy fegeit 7 20 &Aa fU | eemiRam 4 76 8, ' o & Aad akg @
TS B 1 R RN BT TH-YH W gHell AT | 10 TR g AR 1Y |

TGy, MR ¥ 3ot RUIE # 78 q27 <ifdd 7@ fran | wre 9 foodt qama 7 7 9o
Y 5 wRAT i @ gwma el afiag @ T8 a |
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3RINT 7 6 R &I wel ®I [d FRIFTT qarm 2 | SN 7 SRe H 30 3Ty,
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SARTET q1ET QIS § A SPl A g9 AN 1 i 8 fear R 1991 # gHE gER B
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YRR AT | b1 AT SR A1l Wt Sl & Gotardn A7 [fep1 4 ity rofig et 2 |
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"SHRI P. KARUNAKARAN (KASARGOD):
Liberahan Commission report submitted after seventeen years.
Undue delay for the submission of the report.
Not only the question of a Muslim mosque but the demolition of secular
values of India either Muslim mosque or Hindu temple or Christion church.
They all contribute much to the Indian culture.
Report reveals the forces behind the destruction of mosque.
We have a federal setup having 29 states 1618 languages, 6400 castes 6
religion, 6 ethnic groups 29 major festivals. We see the complexity &
diversity of the nature of relation when we have to unite.
Unfortunately the forces have exploited the feelings of the people on the
religious basis.
The Liberahan Commission has focused the names of leaders who are
responsible?
The BJP leader Rajnath Singh stated the demolition is due to the emotional
feelings of local people.....
Even if we discussed the issue without any report of the General discussion
would be the same.
17 years back we sow the TV channel what is happened in Ayodhya? It
showed who where present there with BJP leaders alongwith Karsevakhs
and others.
The campaign started through out the countryand Karsevakhs came by
trains and buses to Ayodhya.
It shows a pre-planning that led to the demolition of the mosque.
The role of Congress Governemnt in power? What was the intelligence

report. Why there was no actin?
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This is not a single instance. We have the report of Bombay riots no action
taken.

We have the reports of attack on Sikhs.

We have the sad instances of murder of late Prime Minister Indira Gandhi.
We witnessed the brutal killing of Father of Nationa Mahatmayji.

When we analyse we see a systematic agenda of communal force.

We don’t support majority communalism or minority communalisms both
are dangerous to the nation.

Government in power should act in time. Congress Government failed to
do their duty. This is not an execuse for the BJP to win in the case.

Late Prime Minister V.P. Singh lost his Government just because he fought
for the secular values. Nation witnessed Congress & BJP vote against the
Government there we see that Congress compromise with communal forces
for narrow political gains. We can’t forget these facts when we analyze the
past history.

Before the demolition of mosque, leaders including V.P. Singh, Jyoti Basu,
Inderjeet Gupta, Mulayam Singh Yadavji, Lalu Prasad, Sharad Yadav and
others met Prime Minister and has given blank cheque to take any action.
Congress Government fully trusted UP Government told nothing would
happen to the mosque. Next day we saw not even an inch of sand in the
place of mosque. So the inaction of the Central Government would be
recorded in the history.

Nation needs communal harmony, we have the food problems and
employment problems. Communal forces are always against all progressive
values. That shows the history of the world. This is the time to re-think

and introspection and show justice to the nation.
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"DR. TARUN MANDAL (JAYNAGAR):

Thank you for giving me this opportunity to express my views on the
Report of Liberhan Commission and memorandum on Action Taken Report by
Government of India. Very briefly I like to submit before you and before the
hon’ble members of the house the following observations:-

Taking long years and perhaps doing vigorous exercises the Commission
has submitted the report on issues relating to invasion and damage of Babri Masjid
on 6™ December, 1992, the blackest of black days in Indian history. The Union
Government itself set up the Commission on public demand and to honour
national sentiment. = Now the recommendations it has made should be
implemented without delay and as per the provisions of the law of the land.

The Commission has unequivocally implicated the entire ‘Sangh Parivar’
for the demolition of the historical monument and has clearly mentioned the
names of leaders of the constituent parties like BJP, VHP, RSS, Bajrang Dal etc.
including the leader of the Opposition in the Lok Sabha. Shri Kalyan Singh who
was the then Chief Minister of UP and directly supported the miscreants to
dismantle the nearly 500 yrs old shrine is still boasting, only on the other day, for
his action during that time. It’s a shame. Any person of whatever rank he or she
might be who have been fixed for the most shameful act of the nation by the
Commission requires to be treated with penal measures according to the law of the
land.

Babri Masjid, a historically and architecturally wonderful monument was a
pride of the country, no less important than other world famous heritages like Taj
Mahal, Kutub Minar, Humayun Tomb etc. It was not simply a place of worship of
the minority Muslim People but a property of the whole nation, of its whole
people. Unless the then Cental Government under the premiership of Shri

Narashima Rao did shut eyes to the chain of events before, on and after 6"
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December 1992 and practically indulged in the misdeeds to happen, the ‘symbol
of communal harmony of the country’ could have been saved. I hold, the crime by
this act of blatant indulgence the Central Government did, is no less in any
measure of jurisprudence than the cruelty of the then UP Chief Minister and his
administration. I wonder how this act of omission has not been mentioned in the
report of the Commission.

We cannot also lose sight, in this connection, into the fact that long back in
1989 the gate of this controversial shrine was allowed to be opened by no other
than Late Shri Rajiv Gandhi to satisfy the wild will of the VHP to hold ‘Shilanyas
for the Ram Temple’. This act, inter-alia, was also a major factor to encourage the
vested interests in course of their conspiracy for demolition of Babri Masjid and
the subsequent events of establishing ‘Ramlala’ in the ‘chabutara’ to divide India
into religious line.

It’s an obligation of a majority religion of a country to protect its minority
population. It is the essence of democracy and secularism. Secularism does not
mean encouragement of all religions by the state. True secular state neither
indulges nor interferes in religion. It puts it to individual belief and faith. Netaji
Subhas Chandra Bose, litterateur Saratchandra, rebellion poet Nazrul Islam also
had belief in this and promulgated the idea. 1 appreciate the observation of the
Commission in this regard citing references from our Constitution that separate
religion from politics. If Pakistan is called a theocratic state due to acceptance of
Islam as its religion then India can be called a multi-theocratic state due to
encouragement of multiple religions, as pronounced by a leading Marxist thinker
of this era Com. Shibdas Ghosh, much before. Unless and until this true sense of
secularism is inculcated in India we shall never be free from this evil of
communalism and division of our citizen on the lines of caste and religion. The
seeds of religious frenzy and communal divide, indeed, remain in this false sense

of secularism.
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All the events of religious, casteist, regional or parochial strifes which are
happening in the country are not simply due to religious, casteist emotions of the
respective sections of people but for inculcation of ‘Vote Bank’ politics by
different parliamentarian parties. To create ‘Vote Banks’, only to reach to power.

I hope this august house will also think over these observations and act

accordingly.
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"SHRI NARAHARI MAHATO (PURULIA): In fact, I would like to say that this
incident entails a long history of events. Sir, this is highly unfortunate incident
which should be condemned as far as possible. No responsibility has also been
fixed in this regard. Sir, it is a conspiracy of both the BJP and the Congress Party
to divert the attention of the masses from the real issues of price rise, starvation,
helplessness in the country.

The demolition of the mosque has also severely jolted the national
integration. This destruction is dangerous for the unity of our country. Sir,
secularism is being asked, it enhances we can believe in any faith but we cannot
hurt the religious sentiments of other people.

Both the BJP and the Congress Party have ruled this country by flaring up
the sentiments of caste and religion.

Justice delayed means justice denied. After 17 years, it has emerged and is
superficial.

Sir, two factors should also be taken into consideration. The District Court
of Faizabad gave the ruling that the door should be unlocked so that pooja can be
done on 1* February 1986. Then shilanayas was held and Congress Party initiated
the 1ssue. Dhrama Sansad drew up a plan for Shila Pooja in January 1986. I
believe political isolation is the only remedy. It is time to take the lesson for all the
secular forces in the country to unite. The Congress Party has a responsibility if it
believed that it is one the largest parties in the country. The danger of
fundamentalism is not dead. It is a living menace. Therefore, there is a need for
unity in action of the secular forces. Our party, All India Forward Blok, seek to
abolish the social disparities, be it economic or social, abolish the caste system
where justice and humanity would prevail. In this country no one has the right to

play with the sentiments of any section of the society.
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*3ft et (Serdn): ey, 3ol fofaTe 3T R 94l da & © | 6 ey, 1992 # S
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W AT Ffdd goid © | 99 W B Siw & fau diE st 9 9, dr
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* Speech was laid on the Table.



08.12.2009 175

*SHRI MOHAMMED E.T. BASHEER (PONNANI): Sir, Liberhan
Commission has presented its report after a delay of 17 years with 42 extensions. I
wish no committee or commission will have this il fate.

Commission pinpointed-who are all intellectually ideologically, and physically
responsible for the demolition of baberi masjid.

Commission says that the demolition of mosque was well orchestrated with long
preparation, pre-planning and not as spontaneous action out of anger.

Commission has fixed the culpability on 68 persons such as A.B. Vajpeyi, K.S.
Sundersan, L. K Advani, kalyan Singh, Murli Manohar Joshi etc and it has also
pin pointed the organizations behind this heinous crime.

It also says that how the executive abused their power. Report says that even
Supreme Court observer has not done the duty.

Whatever may be the claim and counter claim. It was a darkest day in the history
of secular India. It was not a mere demolition of a mosque on the other hand
demolition of ethos of this country and this heinous crime which was done, was
not only against Islamic believers but against the entire peace loving and tolerant
Indians.

It goes without saying that even if the BJP and allied parties take deep bathing in
1000 times in the Ganga waters they cannot clear the stain of sin from their
political body.

Those days were of confusion and threat to democratic secular India. It was a
proper time to measure the integrity and truthfulness of the political parties.

My party, [IUML within our maximum possible limit, it was spreading the message
of peace and communal harmony.

We were very particular that our brothers and sisters should not be put into
hardship and spoil the cordiality prevailing in this country. When there was a
move to make capital out of the situation and there was calculated effort to fish
from the troubled waters we stood with the Nation and we are proud of it. We still
believe that we should not be guided by the emotions, in such critical Juncture.

" Speech was laid on the Table



08.12.2009 176

Yesterday’s speech made by Shri Rajnath Singh shows that they do not have even
an 1ota of guilty conscious. Some of the leaders were proudly claiming that they
are responsible for demolition. It is really shameful.

One Relief and Ray of Hope.

There is a positive signal in the national politics. Indian soil is of that secularism
and the poisonous political agenda will not have existence in this great land.

In the parliament democracy, ballot is the most powerful weapon in the hands of
the people. It is not sword or trishul.

Thank God. We have witnessed in the last election how wisely Indian electorate
has used this weapon against the communal forces. BJP and their political
partners were able to destroy Babri Masjid within hours. But their leadership find
no way to save their party from the destruction inspite of their restless efforts of
days together. One thing also, they must realize that they are talking about Hindu
Dharma Lord Sri Ram. What is the moral right? They have got to talk about
Hinduism and Lord Sri Ram. They treat all these thing to cover up their ugly faces.

Sri Rajnath Singh was distorting the history on Babri Masjid. Many historians
have stated the fact that Babri Masjid was constructed at a place where there was
no temple before.

Action taken report is ok but what about action which is going to be taken.

Strict punitive action should be taken against all the culprits irrespective of their
political position.

And that action should be a new Indian model against criminals using politics as a
mask to cover their ugly faces.

The communal violence (prevention, control and the rehabilitation of victim) bill
is mentioned. I would urge that it should be enacted without further delay.

As reported, step may be taken to study the desirability of forming criminal justice
commission.

Justice delayed is justice denied — we have to keep in mind this thing — I wish to
state that this Government should act upon this report on war footing level and
ensure justice to victims.
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* ST, e @ (W) ARGy, e faae W foreared SRt &t R w =l § HET
o @ g MU 3T ST SRATET W B g9 H 30 WG e Pl GG g Pl AT ],
9o oy # amue! g=yare < g1 H I8 W 9 & 9wy A W foy SeR & SR
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TAH JREAI B TR W BACT, S ARAN 3G Har a1l I8 guragel R saferg
UeT gS| IS I HEA D G D UM TIN GRAT &, AgA b AN SR Il AR, @I
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HEl Farex 1992 H el 7 A R ft Uw 9" B g & Fen § ST | A AR
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ATHAGTT HSTHT AT IROT SN AR 7 folkam © -
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"SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Madam Speaker,
entire nation is watching closely both yesterday and today the discussion on
Liberhan Commission Report that is taking place in this House. Apolitical
observers and abjective political watchers are keenly looking forward to the
outcome of this Report and they are eager to see what kind of action would be
taken by this Government after these deliberations. I would also like to point out
that the general public have a lingering doubts in their minds that this Report may
also meet with the same fate as that of other Reports that have been virtually
thrown to the dustbins or rather the dustbins of the history. Hence I would urge
upon this Government to take appropriate action against those who have been
indicted in this Report as those who have contributed to the demolition of the
Babri structructure.

Liberhan Commission in its Report submitted after 17 years has not
brought out anything new that is known to this Nation or to the whole world. It is
true that no new shocking facts or new revelations pertaining to conspiracy has
been stated in this Report. 1 have my own critical views aplenty about this Report.
But, still I would like to point out that certain facts have been boldly recorded in
this Report. Hence, I would like to appreciate Justice Liberhan for this effort.

This Report has enlisted leaders of various hues like former Prime Minister
Vajpayee, Shri L.K. Advani, Shri Murli Manohar Joshi as those who are
responsible for the demolition of Babri Masjid structure. Justice Liberhan has also
stated that suitable action should be taken against certain leaders who belong to
the RSS, Bajrang Dal, Shiv Sena and Bharatiya Janata Party who have brought
down the structure and razed it to the ground as a premeditated move. I urge upon
the Government especially the Indian National Congress to take appropriate action
at least as a measure of expressing their gratitude to the minority Muslim
community that expresses its confidence to them. Otherwise this will be a betrayal

on the part of Congress.

* English translation of the speech laid originally in Tamil
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In this land, over the centuries it has been witnessed and it is not new to
find violent attacks on Buddhist and Jain Maths. This tradition continues unabated
by those who swear by Hindutva and in the name of Ram, Babri Mas;jid has been
destroyed. Through the epic Ramayana we know that Ravana, a great Bhakta of
Lord Shiva was done away with by those who uphold the name of Ram. From
this information we can infer that in the name of Ram violence bordering on
terrorism has been let loose. Hence, those who claim that they are the inheriters of
Ram’s legacy and act like Vajpayee, Advani, Joshi ~ must be put behind bars by
this Government in order to ensure that there is no threat to communal peace and
harmony.

If we call those who have brought down the twin towers in the US are
terrorists, then we cannot consider those who have demolished Babri Masjid
structure to be moderates. That is why Justice Liberhan in his Report has referred
Shri Vajpayee, Shri Advani and the likes as pseudo-moderates. It can be inferred
that they are terrorists according to him.

Hence, 1 urge upon the Government to arrest and take appropriate action
against all the 68 Hindutva terrorists referred to in this Report. Only then the
communal fanatics can learn a lesson. Emphasising the need to take this stern

action, let me conclude.
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*SHRI BADRUDDIN AJMAL (DHUBRI): The 16" century Babri Masjid was
demolished on 6™ December 1992 by Hindu radicals who gathered in Ayodhya
after a campaign led by BJP’s L.K. Advani to build a temple at the site.

Mr. Advani & others were made responsible in the report, but this is not
new and each and every Indians knows that they are the culprits. They not only
threaten national integrity but also caused the death of innocent people.

The Consolation is that at last it’s official — the names of those guilty of
the Babri Masjid demolition has been officially acknowledged.

The report proved that leaders can’t escape responsibility for acts done
under their instigation, and even for their acts of omission. Vajpayee, Advani,
Joshi and others will forever remain guilty of the Babri Masjid demolition; this
will be their albatross.

At the same time [ would like to say that Congress Government of the day
lead by PV Narshim Rao was equally responsible.

e Till 1949 there were no problems

e In 1949 when Congress was in Power the Muslims were barred from
entering the Babri Masjid.

e [t was Congress which has opened the lock of the Babri Masjid for

performing Puja in 1986.

e It was Congress which has allowed Shilyanyas inside the Masjid in 1989.
e It was Congress which remained mute spectator till the complete

demolition on 6™ December, 1992.

The Report has confirmed certain points which need to be looked into. I wish

to pinpoint those:

" Speech was laid on the Table
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As told by BJP and its armed wings that demolition was spontaneous
reactions of the situation proved to wrong. This is confirmed that it was
pre-planned and well organized.

It was proved that there was no security plan as such. Whatsoever security
measures were there, these were for making the work of Karsevaks smooth and
trouble free.

The security apparatus was nonexistent in Ayodhya on the 6™ of December,
1992. The police and other personnel deployed had been bound down into an
ineffective role.

The state administration as well as the bureaucracy intentionally,
consciously and in order to please the government and the political executive,
concealing the intentions from the record. The bureaucracy committed acts of
deceit and not that of transparency in governance.

Post 1949, the Distirct Magistrate and his wife and even his employee
contested election on the ticket of Hindu organisations indicates the hollowness of
the bureaucratic actions and decisions concerning the safety measures of the Babri
Mas;jid.

The post-independence polity and the constitutional executive had
surrendered to the bureaucracy.

The then Central Government lead by Congress which has constituted the
commission within 10 days of the demolition has made it clear that the role of
Central Governemnt is not proved and as such enquiry to the role of commission
was made outside the purview of the Commission.

If the Liberhan Commission has completely absolved anyone of
responsibility for the Babri Masjid demolition, it is P.V. Narasimha Rao, the then
Prime Minister,and the central government. In his 100-page conclusion, justice
Liberhan has devoted just one paragraph (160.9) to the role of the Centre which he
says was crippled by the failure of the intelligence agenices in providing an

analysis of the situation. The kid glove treatment given to the former Prime
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Minister Narashima Rao is shocking. Was the Narasimha Rao government really
that uninformed about the ground realities at Ayodhya in the days leading up to
the Babri demolition? The late PM was waiting for that no matter what happens
unless the State government makes a request the Centre would not act? This is a
rather dangerous proposition. The Centre can intervene when it sees activities of
destruction with ‘military precision’ on-when it sees that the State government is
unmindful of the consequences. The reality is that the Congress government
waited-because the demolition work must become a fact so that it would use it to
garner votes.

I would like to quote from the book written by Madhav Godbole, the then
Union home secretary who says, “We felt the only way the structure could be
saved was to take it over and impose President’s rule. In fact, the home ministry
had made all preparations. the law ministry was consulted and they’d concurred.
The cabinet note was ready on November 20. The question was of getting
clearance from the top. It never came.” He adds that, constitutionally, the
governor’s report was neither required nor binding on the government: “The
government of India could have taken its own decision and though the commission
has cleared his name, history may not be so kind.

Though justice Liberhan abstained from discussing the role of the Central
Governemnt taking the excuse of the terms of reference but he has not abstained
from explaning at length the compulsion of PV Narshimha Rao for not taking any
action.

Instead of the need of the presidential rule Justice Liberhan went out of way
to justify reasons beind non-imposition of the Presidential Rule for saving the

Babri Masjid.
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Demand
Congress to take moral responsibility and apologise to the nation.
Out of 68 accused 16 have already died. Additional Charge sheet must be

submitted for 52 alive accused and ensure time bound speedy trial.

10 senior police officers and bureaucrats who have been accused in the
report should be immediately dismissed and put behind bar if they are alive.

All those who have been accused should voluntarily retire from active
politics till they are cleared of the charges. If voluntary action is not initiated,
Election Commission must ban them from participating in any sort of election.

Reconstruction of Babri Masjid in its original place/site.

Finally

The Action Taken Report of the Government can be termed as Action not
to be taken Report. The ATR makes no reference to the indictment of top BJP
leaders, including L.K.Advani, Murli Manohar Joshi, Kalyan Singh and leaders of
various Sangh Parivar outfits made in the report. It is obvious morally Congress is
bound to protect these culprits as they have materialized the internal wishes of the
Congress.

However, 1 agree with the view of the Commission that debate about
policing, controlling of the bureaucrats by political executive , and communalism
transformed by this enquiry and thus ignited must be carried forward

constructively and with imagination into action.
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* DR. MIRZA MEHBOOB BEG (ANANTNAG): 6™ December is the blackest
day in Indian History. It is more so far me as Muslim as Kashmiri and of course as
Indian. As Muslim, my sacred place of worship was razed to the ground. As
Kashmiri, I choose to go with liberal, free, tolerant, democratic India and choose
not to go with Muslim Pakistan. As Indian, my concept of nationhood was dashed
to the ground.

It is strange that Shri L.K.Advani worked hard to generate an emotional
frenzy in the entire country to build a Ram Temple at Ayodhya. Its natural
culmination was what happened in December 6. Rathyatra had already created bad
blood and hatred enough to happen what happened on the fateful day. His
successful mission makes him to say, “it was the saddest day of my life”. Some of
his political clan call it the proud moment for this saddest moment. BJP day in a
day out denounce Babar & Jinnah and do preach just the same. If Babar and
Jinnah are wrong, how come BJP is just right, if it does the same. Two wrongs are
wrongs, two negatives are two negatives and never make one positive.

If commission take 17 years and don’t even recommend supplementary
charge sheet against the crime doers, unlike Nanavati Commission, Librahan is
silent. Justice delayed is justice denied, Liberhan has suppressed all records of
sorts for delaying a report. To restore the credibility of commission, immediate
action against culprits should be taken without delay.

Once Prime Minister of the country, once Home Minister and once Human
Resource Development Minister after taking an oath of up-holding the
Constitution gave it a burial on December 6 at Ayodhya.

Even the Supreme Court had ordered status quo which was also buried by

BJP leadership on 6™ December 1992

" Speech was laid on the Table



08.12.2009 189

*SHRI M.I. SHANAVAS (WAYANAD): The demolition of Babri Mashed was
the gravest challenge to democracy and secularism in independent India. After
independence, Pakistan was formed on the basis of religion, but India proudly
chose herself to be a democratic republic built on the foundations of Gandhian
ideologies.

Indian secularism was founded on the principles of truth in all religions.
Congress the torchbearer of freedom movement, sought inspiration from Mahatma
Gandhi and Gandhian model of secularism, which propounds respect and love to
all religions.

We cannot live in this nation by fighting in the name of religion and it is
not what we have been taught through our great civilization.

Pakistan, an Islamic republic could not hold up to democracy and even
religion based on which that nation was formed, couldn’t unify Pakistan. Pakistan
within years of its formation was subjected to a bifurcation, but we the largest and
only secular democracy in the world goes from strength to strength with every
passing day, which is also derived from the ideals of the Indian National Congress.

India is united even while being diverse and we still survive as a
functioning polity as we are guided by the Gandhian and Nehruvian ideals and
history will vouch for the significant contributions by the congress in inculcating
such an accommodative and tolerant temperament in the Indian society.

Ours is not a theocratic state....

India has a national anthem

India has a national flag

India has a national language

India has a father of nation

India has a national animal

India has a national bird....

" Speech was laid on the Table
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But what we don’t have is a national religion and it is the greatest contribution that
congress has given to this nation...

Sonia Ji is the President of the Congress and in the history of 124 years, our
forefathers who led the freedom movement, had the vision of a strong and
independent India, and with the theme of unity interspersed in diversity, we are
continuing the march towards progress and development.

In 1947, Congress was the only political entity, but Congress was open to
all ideologies to take a part in the democratic deliberations. As a result of this
inclusive approach, all ideological postulations began to mark their presence here.
However, Congress never gave up the idea of secularism.

Gandhi Ji’s assassination in 1948 was the first great threat the concept of
secularism faced in independent India.

The Indian perception of secularism is never meant to renounce religion;
we give paramount importance to the values, morals, discourse, and tolerance. We
believe that relgion provides peace, solace and eternal love. At the outset
secularism was embedded in our constitutional philosophy.

In Keshavananda Bharathi case secularism was described as a basic
structure of the Constitution. 42™ amendment in1976, the term secular was added
to the preamble. Till then secularism was implicit, but now it has become explicit
and India lives because of these secular principles...

We are unlike communists who reject god and religion from their discourse,
yet go to temples and places for worship covertly.

Mahatma, the prophet of peace, the one who loved the entire humanity and
lived to practice what he preached, breathed his last on this altar of secularism. He
fought a battle never before seen or experienced by the colonial rulers as it
fundamentally changed the concept of hostility with its notion of ahimsa. Friends,
here in this hallowed hall of democracy and freedom, we can feel his spirit, feel

his words and ideas resonate.
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It is no secret that Godse Narayan Apte followed an ideology, the ideology
of intolerance, suspicion and perpetual hatred among fellow countrymen. The
same ideology had extinguished the light of this nation, the manifestation of
dreams and aspirations of countless souls. By assassinating the Mahatma, they
had wiped out a human being whose demise made Einstein say that it would be
difficult to comprehend for the coming generations to believe that there lived
a man like Gandhi.

The same forces are instrumental in the demolition of Babri Mashed, which
they saw as a mere structure. The very existence of a civilized society depends
upon the rule of law. India as a nation survives because the rule of law prevails in
its zenith here.

We have a written Constitution which is unparallel in the whole world for
its sheer comprehensiveness and profusion of liberalist, idealist notions enshrined
therein. The charter on fundamental rights can be termed as the foundation of
India’s cultural traditions and heritage which dates back to the very beginning of
civilization.

Our Constitution exercises great caution not to accord supremacy and
ascendancy to any branches of government and so the judiciary, legislature and
executive are bound by oath to uphold the rule of law.

In 1950, Januray 28, two days after the constitution was born, the first
sitting of the Supreme Court, where six Supreme Court judges were present, took
place.

It was history being made here and Chief justice was H.J. Kania and the
stellar attendees included Nehru Ji, Maulana Azad, and Sardar Patel, to name a
few. The Chief Justice in his first sitting heard the greatest legal luminary of that
time, Mr. Setalwad made a submission and said that country and the government
expect the judiciary to uphold the rule of law.

Justice Kania replied ““ we will uphold the rule of law™.
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42 years after the first sitting of the Supreme Court, the rule of law and the basic
law was besmirched, abused and vandalized by a group of individuals who has not
repentance at all; not even in this moment.

The Liberhan Commission whose term of office was unusually protracted
for 17 years has come out with his 1029 page report, certain facts which the world
knows as facts, cast in iron.

Liberhan Commission’s findings are not astonishing or shocking as
everybody knows that these are the facts which speak for themselves. However, I
will be failing in my duty, if I don’t pay complements to justice liberhan as his
finding are unequivocal, bold and true and holds the stillness of truth.

The demolition of Babri Masjid was a well thought “ joint common
enterprise”, a phrase often used by justice Liberhan in his report. Plotted by the
top leadership of the RSS, VHP,SHIV SENA and the BJP, the frontal organization
of the RSS.

And I do feel that the terming of BJP as the frontal organization of RSS is
apt and hard hitting.

The notion of joint common enterprise assumes significance here as this
notion draws parallel to the 1999 tadic judgement of international criminal tribunal
for the former Yugoslavia as the pracie of ascribing liability for mass crimes to
those who might not have been direct participants, but who willingly facilitated
the commission of criminal acts through the positions they occupied in the
hierarchy of the organization involved.

Taking a similar line, justice Liberhan observed that — I quote “some
leaders were consciously kept out of the operational area or planning in order to
protect them and preserve their secular credentials for later political use” unquote.

In the Gujarat carnage and Bombay riots and serial blasts thousands
perished and all these horrible incidents occurred after the Babri Masjid

demolition which set a perilious precedent of sorts.
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The very act of Babri Masjid demolition is a heinous crime which is bound
to last in the minds of millions of people for centuries to come.

So those who participated and those who could have prevented this crime
from being commissioned cannot wash their hands off and escape the scrutiny of
the law of the land.

After the assassination of Mahatma, the RSS was banned and even today
there are irrefutable evidences that highlight the links of RSS in his assassination.

Justice Liberhan is being condemned and so do his report by the Sangh
Parivar elements. The apex court in the famous SR BOMMALI case (1994) where
seven of the nine benches considered the issue in Ayodhya and held that
Secularism is the part of the unamendable part of the basic structure of the
Constitution.

UP CM Kalyan Singh resigned and on December 15, 1992 under article
356 the Governments of Rajasthan, Madhya Pradesh and Himachal Pradesh were
dismissed. I quote from the judgement in S R BOMMAI CASE by justice Jeevan
Reddy and Agarwal “ Shri Parasaran is right in his submission that what happned
on December 6, 1992 was no ordinary event, that it was the outcome of a
sustained campaign carried out over a number of years throughout the countryand
that it was the result of the speeches, acts and deeds of several leaders of BJP and
other organizations. The event had serious ropercussions not only within the
country but outside as well. It put in doubt the very secular credentials of this
nation and its Government and those credentials had to be redeemed.” The
situation had many dimensions, social, religious, political and international.
Rarely do such occasions arise in the life of a nation. The situation was an
extraordinary one; its repercussions could not be foretold at that time. Nobody
could say with definitencess what would happen and where? The situation was
not only unpredictable, it was a fast evolving one. The communal situation was
tense. It could explode anywhere at any time. On the material placed before us,

including the reports of the Governors.
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“We cannot saythat the President had not relevant material before him on
the basis of which he could form the satisfaction that the BJP Governemnt of
Madhya Pradesh, Rajasthan and Himachal Pradesh cannot dissociate themselves
from the action and its consequences and that these Governemnts, controlled by
one and the same party, whose leading lights were actively campaigning for the
demolition of the disputed structure, cannot be dissociated from the acts and deeds
of the leaders of BJP. In the then prevailing situation, the Union of India thought
it necessary to ban certain organizations including RSS and here were
Governments which were headed by persons who “swore by the values and
traditions of the RSS” and were giving “overt and convert support to the associate
communal Organisation” (vide report of the Governor of Madhya Pradesh). The
Governor of Himachal Pradesh reported that “the Chief Minister himself is a
member of RSS”. The Governor of Rajasthan reported that the ban on RSS and
other organizations was not being implemented because of the intimate connection
between the members of the Government and those organizations. The three
Governors also spoke of the part played by the members of the Government in
sending and welcoming back the kar sevaks. They also expressed the opinion that
these Governments cannot be expected, in the circumstances, to function
objectively and impartially in dealing with the emerging law and order situation,
which had all the ominous makings of a communal conflagration. If the President
was satisfied that the faith of these BJP Governments in the concept of secularism
was suspect in view of the acts and conduct of the party controlling these
Governments and that in the volatile situation that developed pursuant to the
demolition, the Government of these States cannot be carried on in accordance
with the provisions of the Constitution, we are not able to saythat there was no
relevant material upon which he could be so satisfied. The several facts stated in
the counter-affidavits and the material placed before us by the Union of India
cannot be said to be irrelevant or extraneous to the purpose for which the power

under Article 356 is to be exercised.



08.12.2009 195

This means that even though Liberhan took 17 years to complete and
present the report in 2009, the Supreme Court held the same views in 1994, which
is barely two years after the razing of Babri Masjids. The law of the land, even
before 15 years. The Supreme Court has held the same view akin to justice
Liberhan’s findings.So, secularism by SR BOMMALI case is the basic structure of
our constitution.

BJP, quite meticulously planned with its fox like cunningness after 1984 to
reverse its poll debacle and electoral fortunes. In 1984, the BJP secured 2 seats
and 7.5% of popular votes. LK Advani’s Rathyathra in 1990, which commenced
from Somnath Temple in Gujarat to Ayodhya gave the BJP the boost it required
to stoke up communal passions. Congress is a secular party and that too a national
secular party and it too has its limits.

It is very easy to engage in politics on communal lines, but a secular party
cannot practice it. So, whenever a single act of ours is misinterpreted, both parties
tend to disbelieve Congress but we are confident that the all sections of the
society will repose its faith in Congress and the truth of Congress will prevail
always.

For those organizations banking on communal lines, their task is easy albeit
convoluted. All they need is to raise the pitch in communal frenzy and lie low,
but the Congress activist cannot do so and we will not do as our ideals are not built
upon hatred and rabble rousing.

For the growth of the BJP, CPIM and the LEFT WING, especially the
CPIM have played a pivotal role in 1977, when the erstwhile Jansangh
camouflaged as Janta Party came to the forefront of national scene.

In 1977, Bhartiya Lok Dal or the Janta Party secured seats and AB
Vajpyaee, LK Advani and Brij Lal Verma became Union Ministers.

In the guise of raising anti emergency platform Basudeb Acharya's party
held and supported the Janta Government, knowing fully well that Jan Sangh was

behind the facade of this so called alliance for democracy.
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The only politically wise decision that the CPI took was in opposing the
Janta Party in 1977 and you were with us.

So, after Mahatma’s assassination, the Jan Sangh was given a lable and the
left except the CPI was there endorsing Vajpayee in 1977.

In 1984, CPM was envious and uncomfortable with the huge popularity of
Rajiv Ji and in 1989, you played a sleight of hand tactic and divided the secular
votes to curry advantage for BJP.

In 1991 the BJP grew from 2 seats to 120 and BJP owes its fortunes to its
ultra virulent campaign and also to the opportunistic and covert support it received
from the Marxists of AKG Bhavan.

What credentials does the CPM possess by aligning itself with the BJP?
What moral rights are they claiming when they had not qualms in aligning with a
political ideology that incite hatred? In a way your organization too has been
engaging in the same albeit in a different manner through forced collectivization
drives and oppressing the voices that chose to speak free.

Are you not ashamed of the fact that your leaders and their BJP
counterparts regularly held meetings? Are you not ashamed of this blatant
hypocrisy and opportunistic politics that you play in the name of Marxism, the
rejected ideology of coercion and suppression?

I choose to say that the Congress is the only part which had, had and will
not be having any collusive trek with the BJP.

Now, my dear friends the CPM has been shedding crocodile tears over
Babri Masjid masquerading as champions of the affected, but in 1987, even before
the shilanyas EMS Namboothiripad, the then General Secretary of the CPM stated
that Babri Masjid be demolished in order to settle the issue. Comrades, can you
deny this statement by your apex ideologue?

Even before the actual demolition of Babri Mashed, carried out by the
Sangh Parivar and BJP, the CPM leadership of this country deemed it fit to raze
down a Masjid and we all know that the CPIM would be glad if its gets a chance
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to tear down every other temple and mosque so that its godless, pseudo-ahteist
ideology which they wear upon convenience be maintained.

However, it is common knowledge that the communists share such apathy
towards religion and fundamental virtues such as tolerance and harmony. One of
the cold blooded proponents of Marxism was Josef Stalin, the de-facto dictator of
former USSR, who liquidated the peasants, and razed hundreds of churches,
synagogues, mosques, temples, sacred monuments, monasteries and other
religious buildings. But we as a nation will prevail forever, fighting the odds

bravely........

In Page 219 of the report, “Kalyan Singh stated that center is creating a
civil war like situation by sending the central forces, do they want a clash between
central and state forces”? Everything was meticulously planned. Lakhs converged
in Ayodhya. All leaders if the BJP except Vajpayee were present to witness the
destruction of Babri Masjid i.e. the collapse of the symbol of secularism. On the
night of 5™ December L.K. Advani, Murli Manohar Joshi and others reached
Ayodhya waiting for the inevitable to happen. They were viewing this gory
incident with the ease of watching a cricket match. Tempers were raising as lakhs
converged and emotional slogans were filling the atmosphere and so did
provocative speeches.

Nathurram Vinayak Godse owned responsibility of Gandhiji’s assassination,
but here BJP simultaneously acknowledges and denies. They are running with the
hare and hunting with the hounds. The demolition of the babri masjid took place
in the presence of then BJP president Murli Manohar Joshi, L.K. Advani, and
others and they are all thus culpable. The ramifications of this act are twofold.
One is the butchering of secularism and secondly the rule of law, you thwarted the
rule of law. When the rule of law is massacred, the rule of the jungle steps in.
This vandalism of the Sangh Parivar was nothing but the rule of the jungle. The

police were made impotent at 01.55 p.m.... national shame occurred as the first
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dome fell down. Kalyan Singh said, “I do not have any regrets and repentance for

the events in ayodhya on December 6™ and the disturbances that followed”.
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MR. CHAIRMAN: Why do you not listen to me?
... (Interruptions)
MR. CHAIRMAN: If the hon. Members are not prepared to participate in the
discussion, then, I will call the hon. Home Minister to reply.
... (Interruptions)
MR. CHAIRMAN: Please go back to your seats.
... (Interruptions)
MR. CHAIRMAN: Please go back to your seats.
... (Interruptions)
MR. CHAIRMAN: Will you please go back to your seats?

Now, the discussion is over; I am going to call the hon. Home Minister to

reply.

... (Interruptions)
MR. CHAIRMAN: Please take yours eats.

... (Interruptions) E

MR. CHAIRMAN : Now I ask the Home Minister to reply to the discussion.
... (Interruptions)

MR. CHAIRMAN: Take your seats.
... (Interruptions)

MR. CHAIRMAN: Only the Home Minister’s speech will go on record.

(Interruptions) ... ~

* Not recorded


parthasarathy
ld Q3 


08.12.2009 200

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr.
Chairperson, Sir, the Liberhan Commission of Inquiry was constituted in
December, 1992... (Interruptions). The Commission was appointed to go into the
circumstances leading to the destruction of Ram Janambhoomi-Babri Masjid
structure... (Interruptions). The Commission has taken 17 years to give its

report... (Interruptions)

17.38 hrs.
(Madam Speaker in the Chair)

I am not here to defend why the Commission was allowed to take 17
years... (Interruptions). The then Congress Government ... (Interruptions). The
NDA Government assumed office thereafter... (Interruptions). The NDA
Government was there for six years and it also gave extensions.... (Interruptions)
The UPA Government gave the remaining extensions for about nine years and
three months... (Interruptions). In a sense everyone is responsible for the
extensions given to Justice Liberhan Commission. When I took over, the
Commission was given extension up to 31% March, 2009... (Interruptions). 1 gave
extension to the Commission for two months and I insisted that the Report should
be given to the Government of India within two months... (Interruptions). The
Commission gave its report on 20" of June, 2009... (Interruptions). The
Government of the day had told the Commission that the report is long overdue
and it should have been given much earlier... (Interruptions)

Be that as it may, we now have a report. The report gives in great detail the
sequence of events... (Interruptions) e Report gives the minutest details of
what happened on each day leading to 6™ December, 1992... (Interruptions)
talked about the horrendous events that took place on the 6™ of December, 1992.
This Report ... (Interruptions) those who are found to be responsible for the
destruction ... (Interruptions) the source of ... (Interruptions) But unfortunately it

is not so. This is one of the rare occasions when I rise to reply to a debate with
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sadness in my heart... (Interruptions) The way this debate has unwinded itself is
a ... (Interruptions) on the Parliament of India. Someone must take the
responsibility ... (Interruptions) The only issue before the House is not whether
there was a temple there; not whether there was a mosque there; not whether a
mosque was built over a temple; not whether a Hindu community owned a piece
of land there; not whether a Muslim community owned a piece of land there; not
whether any injustice has been done to any one community. The only issue before

the House is, who has demolished the mosque? ... (Interruptions)

17.42 hrs.
(At this stage, Shri Shafiqur Rehman Burq came
and saton the floor near the Table.)
Pending cases in the courts, the demolition as ... (Interruptions) is the

Sangh Parivar, the RSS an organization which is held responsible for the black
day in the history of India... (Interruptions) The Commission is aware of this. The
Commission says, “I was called upon to enquire into the sequence of events and
the circumstances relating to the occurrence in the Ramjanma Bhoomi Babri
Masjid complex on the 6™ of December, 1992 involving the destruction of the
Ramjanmabhoomi Babri Masjid structure”... (Interruptions) The Commission
says, as evident from the Terms of Reference given to me, I have not been called
upon, and therefore do not wish to comment upon whether the structures as they
existed in Ayodhya on the 6" of December 1992 constituted a Hindu temple or a
Muslim mosque or any other type of structure... (Interruptions) 1 have been
charged with the responsibility only to find out the sequence of events, facts and
circumstances leading up to the demolition of the structures at Ayodhya and
certain connected matters that took place. It is not within my purview to enquire
into a dispute whether it was ever a temple or a mosque built over a temple.”

Sir, in the days leading to 6" December, 1992, the Government of India

issued directives to two players... (Interruptions) One was the Government of
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Uttar Pradesh headed by Shri Kalyan Singh and the other constitutional authority
was the Home Minister of Government of India under the late P V Narasimha Rao
and ... (Interruptions) these were the two constitutional authorities. How was one
more responsible... (Interruptions) How did one communicate to the other?...
(Interruptions) E

Shri S.B. Chavan wrote three letters to Shri Kalyan Singh. The first letter was on
3" December, 1992 in which he said: “Forces are being stationed at suitable
locations in Uttar Pradesh so as to be available at a short notice if and when
required by the State Government.” No one can accuse the Congress Government
of that day that adequate forces were not deployed.... (Interruptions) On the same
day, Shri S.B. Chavan wrote another letter to Shri Kalyan Singh on 3" December,
1992 in which he said: “It is understood that by 4™ /5" December, 1992, the
number of Karsevaks at Ayodhya would have crossed one lakh. However, it
appears that infrastructural arrangements made for the Kar Sewaks are becoming
increasingly stretched and insufficient for the assembled Karsevaks.”
(Interruptions) On 5™ December, 1992, Shri S.B. Chavan wrote a letter in which
he used a rather stern language. “In your last letter dated 2™ December, 1992, you
once again reiterated the State Government’s commitment to protect the
structure.” Shri Kalyan Singh, in his letter of 2™ December reiterated the State
Government’s commitment to protect the structure. ... (Interruptions) Drawing
his attention to his promise, the Home Minister said: “There are reports that the
Karsevaks are in a restive and even in belligerent mood and that many of them are
resorting to extensive purchases of Trishuls which can even be used for offensive
purposes. The security arrangements made by the State Governmetn may not be
adequate for the occasion especially if any violence breaks out. ...(Interruptions)
Further, it is reported that massive crowds are gathering freely and unchecked in
that the Sankeertan area. ... (Interruptions) It is necessary to upgrade security
arrangements substantially to prevent the possibility of any attempt being made to

damage the disputed structure..... (Interruptions) Shri S.B. Chavan said that the
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possibility of some mischievous elements using explosives to damage the RIBBM
structure cannot be ruled out. ... (Interruptions) As you are aware, contingents of
the central paramilitary forces have already been stationed at various places in UP
so as to make them available at short notice; if required by the State Government
for the security of the disputed structure and maintenance of law and order in view
of the call given for the Kar Seva.... (Interruptions) I understand that only about
23 companies including four companies of CRPF are currently deployed for the
security arrangements in and around the RIBBM complex. It is felt that this
strength may not be sufficient to meet the security arrangements especially if any
untoward development takes place... (Interruptions)

Madam, it is absolutely clear that the Chief Minister had made a solemn
promise that it is the State Government’s responsibility to protect the structure.
185 companies of paramilitary forces had been placed and they had been placed at
crucial locations but they deployed only four companies in order to protect the
RIBBM structure. ... (Interruptions) It was the first big untruth uttered by the then
Chief Minister of Uttar Pradesh. It was an unadulterated untruth. He had no
intention to protect the Babri Masjid structure. ... (Interruptions) He uttered
untruth to the Government of India. He uttered untruth to the Supreme Court. He
uttered untruth to the National Integration Council. He uttered untruth on affidavit
and that was the genesis of the destruction of the Babri Masjid complex....
(Interruptions) There was another occasion when he made a promise before the
National Integration Council on 2™ November, 1991... (Interruptions) 1 hat
what he had said.

He said: All efforts will be made to find an amicable resolution of the issue;
Pending a final solution, the Government of Uttar Pradesh will hold itself fully
responsible for the protection of the Ram Janam Bhoomi-Babri Masjid structure;
Order of the Court in regard to the land acquisition proceedings will be fully
implemented; and the judgment of the Allahabad High Court in the cases pending

before it will not be violated. ... (Interruptions)
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Then, a promise was made to the National Integration Council, a Council in
which all the leaders of all the political parties were present; civil society is
represented; and leaders of the political parties in Parliament were present. ...
(Interruptions) He made a solemn promise which was endorsed by the BJP and all
other parties that were present. ... (Interruptions)

This promise was made in the Supreme Court of India. ... (Interruptions) |
have got a copy of the order passed by the Supreme Court on 15™ November,
1991. ... (Interruptions) An affidavit was filed and the Supreme Court then
passed an order. [ think this order makes a very interesting reading.
(Interruptions) Anyone who is interested in the history of this country of that
period would read this order. ... (Interruptions)

This order says: “We have heard Mr. Jaitley”. 1 hope you know who Mr.
Jaitley is. Mr. Jaitley was not only a Counsel. Mr. Jaitley is today the Leader of
Opposition in Rajya Sabha. The order says: “We have heard Mr. Jaitley, the
learned counsel of the respondent State. ... (Inferruptions) On the instructions of
an officer present in the court, it has been gathered and told to us
(Interruptions) It is not denied that there are some old constructions in-between
the main construction and the outer wall ... (Interruptions) It can certainly be done
as permitted by the High Court, but full care and attention should be devoted to
ensure that the constructions, including the outer wall, which are old in
character ... (Interruptions) part of the disputed structure may not be
(Interruptions) This must be the total responsibility of the State of Uttar Pradesh to
ensure compliance. ... (Interruptions) There was a meeting of the National
Integration Council and the Chief Minister of the State ... (Interruptions) He made
certain statements to the Council. These were extracted from the paragraph of the
affidavit ... (Interruptions)

Then the Supreme Court says: ... (Interruptions) Mr. Jaitley has no
objection ... (Interruptions) What has been stated in this paragraph. ... after taking
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into account the stand of State of Uttar Pradesh ..... It may, therefore, be taken as a
representation to the court on which ....

Madam, a promise was made to the National Integration Council; a promise
was made to the Supreme Court; and a promise was made to the Government of
India. But every single promise was broken by the leader of the BJP, the Chief
Minister of Uttar Pradesh, and the black day occurred in the history of India. ...
(Interruptions)

Now, why does the Commission have to go into who the Sangh Parivar is?
We know who the Sangh Parivar is. ... (Interruptions) It was led to believe that
the RSS is a non-political organization; that the BJP is an independent
organization; that the VHP is purely a religious organization; and that the Bajrang
Dal is an organization of young people.... (lnterruptions)@

These are the canards which are spread everyday. Everyday people spread the
canards. The Commission went into the matter and asked, "who are these people,
how did they get-together, how did they work together? So, this is the conclusion.

I am quoting from paragraph 120.9

“There cannot be any dispute that the RSS is the major single largest
important constituent of the Sangh Parivar. It is also accepted that
the Bajrang Dal is the youth wing of VHP and Dharam Sansad and
the Kendriya Marg Darshak Mandal sponsored by VHP though were
portrayed as independent bodies. Similarly, Paramhans Ramchander
Dass and Mulayam Singh Yadav accepted that all the members of
the Sangh Parivar contested elections on the BJP tickets and become
legislators of BJP party.”

... (Interruptions) 1 know the conclusion. ... (Interruptions) It is obvious that
promises held out by the BJP were completely false and made with the sole
intention of misleading the Central Government and the entire country. ...
(Interruptions) Let the House know that the promises held out by the BJP were
completely false and made with the sole intention of misleading the Central

Government and the entire country. ... ([nterruptions) The promises were made
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to secure the inaction of the Central Government and to induce it into a state of
over optimistic slumber.  The only other explanation possible is that the BJP
itself was ineffective and inconsequential part of the larger picture.
(Interruptions) It neither has the means nor the authority nor even the influence
within the Sangh Parivar to alter the course ordained. ... (Interruptions) 1If
accepted, this would further strengthen the impression that the BJP was a frontal
organization and the convenient false face projected to address the more moderate
sections within society and the Government. ... (Interruptions) This is about your
Party. ... (Interruptions) 1 have not completed my speech yet. ... (Interruptions)
Some more things are coming. ... (]nterruptions)E

Madam, what is the situation? What position lies with the Supreme Court,
lies with the Central Government than to create a situation in which, unfortunately,
the Government of the day made a strong political judgment? Looking back I
could say that it is a non-political judgment. Late Shri P. V. Narasimha Rao paid
price for making that judgment and the Congress Party paid a price for that
political judgment. But the fact is that non-political judgment induced
by ...... and false promises were made by the BJP. ... (Interruptions)

Now, what were the organizations that were there were doing?
(Interruptions) 1 quote from paragraph 41.68:

“Intelligence agencies reported that the Bajrang Dal and Shiv Sena
were vying with each other for the “fame” of blowing up the
disputed structure and this fact was within the knowledge of the
VHP|=l'he Shiv Sainiks and VHP cadres were practicing archery
under the tutelage of Krishna Kumar Pandey. The Shiv Sena cadres
swore on oath at Saryu River to demolish the disputed structure in
the presence of local leaders and Vinay Katiyar etc.’E
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18.00 hrs.
MADAM SPEAKER: Hon. Members, please do not throw papers.

... (Interruptions)
SHRI P. CHIDAMBARAM: Is it not a fact that the Bajrang Dal cadres, the VHP
cadres were practising archery, doing rehearsals to demolish the disputed structure
in the presence of the local leaders?... (Interruptions) Intelligence agencies
reported that the Bajrang Dal and Shiv Sena were vying with each other for the
“fame” of blowing up the disputed structure and this fact was within the
knowledge of the VHP. ... (Interruptions) The Shiv Sainiks and the VHP cadres
were practicing archery under the tutelage of Krishna Kumar Pandey....
(Interruptions) The Shiv Sena cadres swore an oath at Saryu river to demolish the
disputed structure in the presence of local leaders and Vijay Katiyar, etc.....
(Interruptions) Can you deny that they were practising archery?... (Interruptions)
Can you deny the VHP cadres were practicing archery under the tutelage of
Krishna Kumar Pandey?... (Interruptions)

The Governor of Uttar Pradesh sent his assessment about the prevailing
situation in Ayodhya.... (Interruptions) He sent the report saying that the
prevailing situation was pregnant with threat to the disputed structure. However,
the Governor is right that he advised against the imposition of President’s Rule. ...
Slogans were raised against the Muslim population. (Interruptions) A small
selection of the slogans which became extremely popular and were regularly heard
during the campaign at Ayodhya during Karseva, especially in December were
these. ... (Interruptions) Slogans were raised against the Muslim population. ...
(Interruptions) Please listen to the slogans. What were the slogans used? These
were the slogans used... (Interruptions)

I want to quote the slogans. These slogans were raised. ... (I nterruptions)
These were the slogans raised which slogans you are raising now.

(Interruptions)
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These were the slogans:

foredt 8l Radap1id, o drshx S|
TS T DI a4 8, el BAN A1 B
Se-919 &g SN, d9-q9 Jeoll 9|
S e AiGR AT, DT AT ATfh |
o feg &1 7 7 @lel, a1 g7 T a2l

Are you a responsible political party? Will these slogans do justice to the
Founding Fathers of India? Do these slogans raise India’s esteem?...
(Interruptions)

The Chief Minister Shri Kalyan Singh, once again and in writing ordered
against use of any firearms specifically on the 6™ of December, 1992....
(Interruptions)

This 1s the conclusion in the Report. The Liberhan Commission concludes
thus:

“The Commission is of the considered opinion that the security
apparatus was non-existent in Ayodhya on the 6" of December,
1992. The police and other personnel deployed had been bound
down into an ineffective role and had specific instructions against
any substantive action. They were to ensure that the Government
achieved its electoral manifesto. The State administration was there
to appease the political executive by helping it in consolidating their
hold on the general public.”

This was what happened.... (Interruptions)

I would now come to the role of the BJP leaders. I have great respect for
Shri Vajpayee.... (Interruptions) He was not there on that day.... (Interruptions)
He was there on the previous day.... (Interruptions) He made a speech on the 5%
December.... (Interruptions) 1 have got a copy of that speech.... (Interruptions) 1
have an English translation of it.... (Interruptions) As usual, he delivered the
speech and after that, he left Ayodhya.... (Interruptions) That was what happened
on the 6™ of December? Shri L.K. Advani and Dr. Murli Manohar Joshi reached
Ayodhya at midnight on the 5th Decmber, 1992, escorted by Anju Gupta and stayed at
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Janki Mahal Trust.... (Interruptions) The Commissioner, the DIG Faizabad, the
District Magistrate and the SSP, Faizabad, all the four top officers called upon
them and were assured by Shri L.K. Advani and Dr. Murli Manohar Joshi that a
peaceful Karseva would be carried out.... (Interruptions) Then, Shri L.K. Advani
and Dr. Murli Manohar Joshi assured that they would ensure that things happened
peacefully — a promise made by Shri L.K. Advani and Dr. Murli Manohar J osh.E

Shri L.K. Advani and others met at the residence of Shri Vinay Katiyar
before proceeding to the disputed structure. Sarvashri Vinay Katiyar, L.K. Advani,
M.M. Joshi. Ashok Singhal, Acharya Giriraj Kishore, Uma Bharti, Sadhvi
Ritambara and others were also present there and there is nothing on record to
indicate whether it was a formal meeting or otherwise. I will ask Shri Advani and
Shri Murli Manohar Joshi to tell us what happened in that breakfast meeting on the
6" December, 1992. What did you talk? What did you discuss? Tell us. Why are
you not telling the House? What did you discuss on the morning of 6™ December,
1992 when you met in the house of Shri Vinay Katiyar? (Interruptions) You had
breakfast there and you went to that place. What did you discuss there and what
did you decide? ... (Interruptions)

The previous day, you promised the police officers, you promised the
Additional Magistrate that you will ensure that everything goes off peacefully. ...
(Interruptions) Finally, what did you discuss there? Let the nation know it, you tell
us. Paramhans Ramchander Dass admitted in his statement and have sworn that
provocative slogans were raised on the 6" of December. I admire Paramhans
Ramchander Dass. At least, even if his convictions are wrong, he had the courage
of conviction to admit it. ... (Interruptions) Even if his views are wrong, he had
the courage to own up. Even if his slogans are dangerous, he had the courage to

admit that he raised those slogans. What are the slogans? I quote: “Td &1 iR I,
#R&TE drs A" He had said it. He said this before the Commission. We studied it.

All of us studied it. How can you deny this? Here is your own man, the Sangh
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Parivar man who says, he said, “t& g&®1 iR @1, a5g ars QI ... (Interruptions)

What does it mean? Does it mean ‘building of a temple’? Does it mean ‘protect
the structure’? ... (Interruptions) There is only one thing. They went there with the
sole intention of destroying the Ram Janma Bhoomi-Babri Masjid structure. ...
(Interruptions)

Madam, the Commission comes to the conclusion in paragraph 126.12
which says:

“There 1s sufficient and believable evidence on the record including
the statements of Ram Kirpal and Mark Tully etc. that provocative
speeches were delivered by Uma Bharti, Sadhvi Ritambra,
Paramhans Ramchander Dass, Acharya Dharmendra Dev, B.L.
Sharma, Ashok Singhal and Vinay Katiyar, Vamdev, Swami
Chinmayanand, Mahant Avaidyanath etc.”

There is enormous evidence on record. If you do not want to read the
evidence, God only can save you. ... (Interruptions) But there is enormous
evidence on record that provocative statements were made there. Recording of
those speeches were freely made available and used to be played in most of the
shops. Karsevaks were drawing pleasure in making the journalists say, “Jai Shri
Ram”. Militancy was writ large among the Karsevaks. Paramhans Ramchander
Dass admitted having announced on the public address system, “demolish the
structure, you will not get such an opportunity”. This is the finding. Can you deny
this? ... (Interruptions)

Ms. Anju Gupta was the Personal Security Officer to Shri Lal Krishna
Advani. ... (Interruptions) Ms. Anju Gupta, a lady officer, was appointed as the
Personal Security Officer to Shri Advani in Ayodhya. ... (Interruptions)E

Eiu Gupta stated that entry of the Police Control Room was quite open,
there was crowd pressure from both sides of the barricade... (Interruptions) The
crowd present on the pandal at the construction site near Shesh Avtar Mandir
needed to be regulated... (Interruptions) There was no physical barricading

between Ram Dewar... (Interruptions) and outside of it, which provided...
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(Interruptions) easy scaling of the walls en masse, and entry to the premises.
There was no streamlining of the crowd towards the Chabutra and from there to
the exit on the western side gate, which made the entire ground open and available,
for thousands of peoples to come in suddenly and occupy... (Interruptions) There
were no security personnel on the roof of the domes of the structure preventing the
Kar Sewaks from demolishing it. There was no crowd examination challenging
the facts stated by Anju Gupta, the Security Officer of Shri L.K. Advani, on the
fateful day.

There 1s no reason to disbelieve her on these facts since she had unrestricted
access... (Interruptions) as the Security Officer attached to Shri L.K. Advani...
(Interruptions) to all the happenings and overall scenario in the Ram Janam
Bhoomi- Babri Masjid Complex. N.C. Padhi stated that the police allowed the
public meeting in the vicinity of the vulnerable object, with their hands tied and...
(Interruptions) in view of the order not to fire on the Kar Sewaks by the order of
the Chief Minister... (Interruptions)

Sushma Ji wanted evidence. This is evidence. Anju Gupta is evidence...
(Interruptions) N.C. Padhi is evidence... (Interruptions) Ram Chandra Paramhans
is evidence. This evidence is... (Interruptions)

What was happening that day? This is the most important part, Madam. At
about noon, 12 o’clock, a teenage Kar Sewak vaulted onto the dome and thereby
signaled the breaking of the outer cordon. Other Kar Sewaks wielding pickaxes,
hammers, iron-rods and shovels started scaling the Ram Dewar and over the
barriers of the outer, inner and isolation cordons, from the east, west and south
directions.

Madam, I ask where do the pick-axes come from? Where do the hammers
come from? Where do the iron-rods come from? Where do the shovels come
from? In a tremendous team-work they carried them... (Interruptions) 1 will
show later, they helped them carried them. They paid them money to get this and

carried to the place.
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They stormed the disputed structure. The police deployed at the spot...
(Interruptions) Please listen to this. The police deployed at the spot gave their
canes and shields to the Kar Sewaks who brandished them openly. The police
lathis and the police shields were given to the Kar Sewaks and the Kar Sewaks
started marching towards... (Interruptions) This is very important.

The Kar Sewaks’ assault on the disputed structure started at 12.15 p.m.
They first entered the Garba Griha, carefully took away the idols and cash box,
etc. to a safe place. The idols and the cash box were taken to a safe place. Then
they started breaking the dome and started breaking the upper plaster of the dome
with hammers.

In fact the demolition was accomplished by smashing holes inside the walls.
Ropes were inserted through these holes in the walls under the domes, the walls
were pulled down with these ropes bringing down the domes as well...
(Interruptions) It is very important. The structure was not brought down by the
Kar Sewaks on the domes, the structure was brought down by digging a hole in the
dome, putting the ropes to the hole and pulling the dome down with the ropes...
(Interruptions) It was shameful, pre-planned, conspiratorial, wanton, cold-blooded
destruction of the property which they promised they would protect...
(Interruptions)

L.K. Advani, M.M. Joshi, Ashok Singhal, Vijayaraje Scindia, H.V.
Sheshadri who were present at the Ram Katha Kunj made feeble requests to the
Kar Sewaks to come down from the disputed structure either in an earnest or for
the media’s benefit. ... (Interruptions) One could have reasonably perceived that
the demolition of the disputed structure was not possible from the top of the do.
No request was made to Karsevaks, not to enter the Garb Grah or not to demolish
from inside under the domes. No request was made. The selected act of the
leaders itself speaks about the hidden intention of one and all being to accomplish

the demolition of the disputed structure.
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What does the Commission conclude? This charade by these leaders at the
instance of L.K. Advani is in stark contradiction to their own prior conduct and
their public posture, incitement and exhortations to the crowd to build a temple in
place of the disputed structure. The demolition of the structure was unavoidable
for the construction of a temple. They had to demolish the structure to construct
the temple. Therefore, they demolished the structure. The idols and cash box
removed to safe places were brought back to their original place at 7 p.m. The
construction of a temporary makeshift temple commenced at 7.30 p.m.. A close
examination of the evidence shows that the enthusiastic chanting of inflammatory

slogans including: ‘T ga@T 3R a1, 91e¥ ARSIE drs &7 acted like a proverbial war

cry and these were raised to encourage the Karsevaks in their dastardy deeds.
Slogans against Muslims were also raised. Sarcastic remarks were made against
the High Court and the Supreme Court. Mulayam Singh ji was mocked by the
Karsevaks. Even though the Chief Minister was informed about this, he gave a
written order not to resort to firing under any circumstances and to take any other
measure. The Magistrate ordered in writing for the forces to turn back at 2.25 p.m.
The Magistrate told the forces to go back at 2.25 p.m. The police and the
administration was a mute spectator. Their loyalty to the political masters was
writ large.

Listen to Shri Kalyan Singh’s reaction: “It was like a badly inflated balloon
that burst.” Babri Masjid structure, according to Shri Kalyan Singh, was a badly
inflated balloon which burst. He further says: “All other political parties are to be
blamed for frustration of Karsevaks. They should arrest me because after all |
fulfilled one of the major objectives of our Party and have redeemed the Party’s

election manifesto.” This is what Shri Kalyan Singh said.



08.12.2009 214

Where is Sushma ;i? There is no doubt at all, from the evidence and
testimony before the Commission that the Sangh Parivar, especially the Bajrang
Dal, RSS, VHP, BJP and Shiv Sena cadres created circumstances consistently over
a period of a decade which ultimately resulted in the events of December 6™, 1992,
Sushma ji, there is an evidence. Where is she? [ want her to read the evidence.

It stood established before me beyond reasonable doubt that the Joint
Common Enterprise was a pre-planned act for demolition under the immediate
leadership of Vinay Katiyar, Paramhans Ramchander Dass, Ashok Singhal,
Champat Rai, Swami Chinmayanand, S.C. Dixit, B.P. Singhal and Acharya Giriraj.
They were the local leaders on the spot and the executors of the plan conceived by
the RSS. The plan was conceived by the RSS. The other leaders cannot be
absolved of their vicarious liability and were willing collaborators playing the
roles assigned to them by the RSS. Their informed support for the Ayodhya
campaign, fortified by their physical presence during the grand finale of the
prolonged campaign is irrefutably established.E

I conclude that the BJP, VHP, Shiv Sena and their office bearers as named
in this report, in connivance with Kalyan Singh, the then Chief Minister of Uttar
Pradesh entered into a Joint Common Enterprise for the purpose of demolition of
the disputed structure and the construction of temple in its place ... (Interruptions)

Friends, what is your answer to this conclusion? Let us debate it. Come
along. I will give you another opportunity to debate it. What is your answer to this
conclusion? ... (Interruptions)

It was openly asserted and commonly accepted that the pre-partition Jan
Sangh was the political wing of RSS. The Jan Sangh, later, was renamed as the
Bharatiya Janata Party. Though some of the leaders have tried to claim that the
BJP and RSS are independent organizations, in another part of this Report, the
Commission has dealt with the question and concluded that they are functionally,
if not legally, intertwined and inseparable. RSS and BJP are intertwined and

inseparable.
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The admission by Pandit Deen Dayal Upadhya, in no uncertain terms, in his
books that he was deputed by the RSS to organize the Bharatiya Jan Sangh is a
clear indicator of this relationship. Even on date, the RSS Office bearers, Swayam
Sewaks are deputed by RSS to carry out the work of BJP; the top echelon of the
BJP leadership is pre-dominantly from the RSS and they are guided by its
thoughts and philosophy in governance. The RSS has considerable influence on
the leadership not only of BJP but also on the other allied organizations
participating in the temple construction movement or which have Hinduism as
their objective. Using its sweeping influence over the organizers and the
institutions participating, the RSS controlled every aspect of the Ayodhya
movement.

Despite the attempts made to distance the RSS or BJP from the movement
by attributing the movement to the VHP or the dharam sansad, 1 have concluded
that all the other members of the Sangh Pariwar are merely frontal organizations
of RSS deputed to working in different fields. There was no illusion in the minds
of a common man that RSS or the VHP were either different or distant from the
BJP, or that their objectives were not identical. ... (Interruptions)

Now, I come to mobilization. How did they bring the fund resources? How
did the money come? The mobilization and in fact, the entire movement in the
construction of Ram temple at the disputed structure was carried out by RSS
initially keeping the VHP, local Sants and Sadhus as the front body for raising the
resources. Later, the VHP, Bajrang Dal, Sadhus and Sants, or other organization
like the Shiv Sena and other individuals joined as well. Some individual leaders
of the BJP were associated and supporting the movement from its initial stages.
Throughout the movement, the reins of the movement remained with the RSS who
used to work out logistics and programmes. Without the mobilization by the BJP
and the taking out of Rath Yatra by the icons of the movement like L.K. Advani,
no substantial mobilization would have taken place, nor would any frenzy

approach towards the disputed structure have been built.
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An enterprise as large as that witnessed in 1992 in Uttar Pradesh obviously
required a great deal of money. A massive mobilization drive necessitated
logistical support in a mega scale as Well.Enassive convergence in Ayodhya and
Faizabad needed to be accommodated in tents, the SSP said, and provided with the
means and the purpose necessary for the ultimate objective. The presence of a
large number of leaders of every level also necessitated arrangement for the
intrinsic values and the essential ... (Interruptions)

The money for all these logistics were channelled to Ayodhya directly in
the coffers of various Sangh Pariwar organizations from all over the country
especially from Punjab, Delhi, Patna and Gujarat. It exposed the canard of the
demolition and kar sewa... (Interruptions) or carried out by kar sewaks in Andhra
Pradesh. It leaves no doubt that the mobs or the crowds were predominantly in the
Northern States. No one can say that predominantly in Uttar Pradesh, Punjab,
Haryana, Himachal Pradesh, Madhya Pradesh, Rajasthan, Gujarat, Maharashtra.
In a... (Interruptions) ...investigation, the CBI was able to collect solid evidence
of money being transferred in... (Interruptions) accounts via various banks into
the accounts of Sangh frontal organizations in Uttar Pradesh. The payments from
these recipient accounts were made to the local children and businessmen of
Ayodhya, Faizabad. They are also on the record collected by the CBI team, which
forms part of the Annexure to the Report. The CBI team could, of course, only
trace accounts that transacted money in legitimate and conventional modes of
money transfer. Needless to add, amounts, at least, equivalent in quantum to those

amounts must have been transferred to untraceable names by way of cash also.
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It is impossible to authoritatively quantify a document that parallel money
transfers undoubtedly took place. That clearly defines movement of the money
to some outfits (/nterruptions) with those spending the cash on the management,
and comfortable crowd is more than sufficient evidence... (Interruptions)You
please listen... (Interruptions) It clearly defines movement of the money to some
outfits with those spending the cash on the management and comfortable crowd is
more than sufficient evidence to establish that complicity of not only those
peripheral Sangh unit but also of fund raising drive regularly conducted by VHP
and RSS. The recipient organizations in Uttar Pradesh to whom the money is
channeled included Ramjanmabhoomi Nyas, Bharat Kalyan Pratishthan,
Vishwa Hindu Parishad, Ramjanmabhoomi Nyas Paduka Pujan  Nidhi,
Ramjanmabhoomi Nyas Shri Ramshila Poojam, Jan Hitesh and others. The
accounts were operated by Onkar Bhave, Mahant Praramhans Ramchandra Das,
Nritya Gopal Das, Gurjan Singh, Narad Saran, Acharya Giriraj Kishore, V.H.
Dalmia, Nana Bhagwat, Jaswant Rai Gupta, B.P. Toshniwal, Sitaram Aggarwal,
Ashok Singhal, Rameshwar Dyal, Prem Nath, Champat Rai, Surya Krishan,
Yashwant Bhatt, Avdesh Kumar Das Shastri, etc. Crores of rupees were
transferred to accounts of these people. We have the names; we have the accounts;
and we will take suitable and civil action against those who did the damage.

I now, come to a conclusion. There is a debate about secularism.
The Report says: “The BJP and the RSS are very secular from...” Secularism ...is
one man in a democracy. I can do ...than Justice Chennapa Reddy said in one of
Ambedkar Memorial Lectures... (Interruptions) E

“Indian Constitutional secularism is not supportive of religion at all,
but has adopted what may be termed as permissible attitude towards
religion out of respect of individual conscience and dignity. There,
even while recognizing the right to profess and practice religion, etc,
it has excluded all secular activities from the purview of religion and
also of practices which are repugnant to public order, morality,
health and are abhorrent to human rights and dignity as embodied in
the fundamental rights guaranteed by the Constitution”.
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Constitutional secularism cannot be termed as anti-God or anti-
religion. Basically, it is a concept essential for the working of our
democracy. ”

“Secularism or the constitutional secularism and the pluralist
tolerance in India are facing innumerable challenges.” The
Liberhan’s Report says, “While defining nationalism, it is sometimes
referred to as cultural nationalism in preference to the geographical
nationalism, pseudo secularism, practical secularism, compared with
Constitutional secularism, politically convenient secularism defined,
communal fascism, sectarian nationalism, militant obscurantism,
casteism, and regionalism and in any form of communalism etc. The
entire movement of Hindu politics cannot be termed as fascist in any
sense, yet there are specific political characteristics that are generally
associated with movement which were present. These elements
identified with the Hindu extremists politics in India today, include
the use of violence to achieve sectarian objective, the victimizing of
members of the particular community, mass mobilization based on
frenzied and deeply divisive appeals, and the use of constitutional
and strong arm matter debase particular groups. Killing of many
Muslims in cities is a well known act of extremist Hindu groups.”

Madam, in conclusion, let me say the horrendous consequences of 6"
December, 1992 resulted in riots and doom. From December 1992 to January,
February, March 1993, in all 2,019 people were killed in a matter of three months
and 7,786 people were injured in a matter of three months... (Interruptions)

Hindus were killed. Muslims were killed. People belonging to other faiths
were killed. Police men were killed. The violence that was unleashed by the
horrendous crime of 6™ December 1992 continues to divide our country even
today.... (Interruptions)

I would have thought, after the Liberhan Commission’s Report, after this
debate, there will be shame, remorse and contriteness. Unfortunately, the civilized
discourse in our country seems to have bid good bye to shame, remorse and
contriteness. RSS and the Sangh Parivar have no shame, no remorse, no

contriteness and continue to divide the country.... (Interruptions)
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Madam, let me conclude by saying that there are two ideas in India. One is
the idea of India represented by the Congress and all other secular parties. And the
other is the idea of India represented by the divisive politics of the BJP. I am sorry
to quote from an article I wrote many months ago.... (Interruptions) But I want to
quote this.

Jawaharlal Nehru once said,

“India is like an ancient palimpsest on which layer upon layer of
thought and reverie had been inscribed and yet no succeeding layer
had completely hidden or erased what had been written. ”

There are two i1deas of India. This is the first time the BJP, an Indian
political party, openly adopted a divisive and an extreme agenda. The question
then that everyone’s mind was, “will it succeed”? Apparently, it succeeded. It
succeeded in 1998.... (Interruptions)

The first real test over the division of Bengal... (Interruptions) for ever from India
came in 2004. In 2004, the Congress Party put across another idea of India where
India must be an inclusive nation.ia must celebrate its diversity. All Indians
must be encouraged to develop an Indian identity even when they are proud of
their respective language or religion. This is an idea that India is a nation where no
one valley, no one institution ... (Interruptions) will dominate over others. The
two ideas of India clashed in 2004. What did the people vote for? Forget the
conclusion of Justice Liberhan. Forget the indictment of Justice Liberhan. In 2004
when the two ideas of India — one led by the BJP in power with the Prime Minister,
with the Deputy Prime Minister, with the entire State establishment put forward an
idea of India of a divisive agenda; the other of the Congress Party and the secular
parties put forward an idea of India, of an inclusive India. The people of India
voted for our idea. The people of India rejected you. The judgement of the people
of India is greater than the judgement of Justice Liberhan. Justice Liberhan’s is a

Commission. The people of India are our ultimate masters. They rejected you.
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They rejected you in 2004. When you went to them in 2009, they rejected you in
2009 also.

Madam, let me conclude by saying only one idea will clearly prevail, that is
the idea of Mahatma Gandhi, Jawaharlal Nehru, Netaji Subhash Chandra Bose and
Dr. Ambedkar. India will be an inclusive nation. India will be a plural nation. In
India no idea will dominate another idea. No institution will dominate another
institution. We have brought together our idea of India. Our idea of India will

prevail.

MADAM SPEAKER: The House stands adjourned to meet again tomorrow the 9™
December 2009 at 11 a.m.

18.37 hrs.
The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, December 9, 2009 / Agrahayana 18, 1931(Saka).
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